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takes place, then Members certainly
would have every opportunily to d"f‘
cuss the report, and if any objection is
taken to a particular portion, then
a'one 1 can decide.

Shri Hari Vishnu Kamath: Will you
not be so pleased as to advise, if not
direct, the Government to place the
Report on the Table? It can be &
suggestion to the Government.

Mr. Speaker: This is for them. The
Commiission was appointed by the
Government. It is for them whether
they decide to place it on the Tab!e
of the House or not. I cannot give
them any direction on that pmr.lt
That would be seen when we begin
to discuss it. It has been brought to
their notice that this is the desire of
some Members. They will decide.

Shri A, C. Goha (Barsat): 1 think
the discussion on the Vivian Bose
Commission Report was delayed in
this House because of the enquiry by
the Attorney-General and Shri
Shastri. It was, I think, tacitly agreed
that the Report should be placed on
the Table of the House and then *he
discussion should take place.

Mr. Speaker: This also the Minister
would consider.

Shri Daji (Indore): The Home
Minister said thet it would take *wo
days. Can we expect a reply on
Monday or Tuesday about Govern-
ment's decision, because otherwise we
cannot discuss it properly? We would
like to know the reply at least.

shri Lal Bahadur Shastri: We wi'l
be in a position to give that informa-
tion on Monday. We will be able to
explain what the Government propos-
es to do. I
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OFFICIAL LANGUAGES BILL—
contd,

Clause 4— conid,

Mr. Speaker: The House will now
take up further clause-by-clause can-
sideration of the Bill to provide for
the languages which may be used for
the official purposes of the Union, for
transaction of business in Parliament,
for Central and State Acts and for
certain purposes in High Courts.

We are discussing Clause 4. We
had fixed 15 hours, and we have taken
19 hours and 5 minutes. Probably it
could not be conceived in the begin-
ning that we would take so much
time,

Shri Hari Vishnu Kamath (Hoshang-
abad): We have agreed to sit one
more day, Saturday, which was
not originally scheduled. So, you
should give more latitude.

Mr. Speaker: Whoever speaks shall
be very brief, because every aspect of
the matter has been discussed. Not
more than five minutes each.

Shri Hari Vishnu Kamath: This is a
pivotal clause.

Mr. Speaker: By 230 it should be
finished.

Shri Harj Vishnu Kamath: May I
request the Home Minister to throw
someg light on the changes he haz
sought to  introduce, berause the
whole thing has been, changed, the
whole scheme has been  reorientcd?
Let him explain his own amendments,
so that we may wjthdraw some of the
amendments we  have  given, if
neceszary.

The Minister of Home Affairs (Shri
Y.al Bahadur Shastri): I think I have
fully explained when I was replying
to the debate, To begin with, I ex-
plained what these three amendments
meant. I would like to save lhe tune
of the House.

Shri Prabhat Kar (Hooghl}f): I
have moved amendment Nos. 75 and
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76. The hon, Minister has moved
Amendment Nos. 158, 159 and 160.
159 says: .

“and the President shall cause
the report to be laid before each
House of Parliament, and sent to
all the State Governments.”

While speaking on his amendment he
explained that there is no bar on the
State Government to place it before
the State legislatures and having it
discussed there and send their views
also. Our amendment reads:

“The President shall thereafter,
refer the report to the State
Legislatures for their opinion. The
President shall refer the report
together with the opinion of the
State Legislatures to Parliament
for its recommendations before
decision is taken.”

We have seen that in this matter there
is a gulf of difference among the Mem-
bers here in Parliament. At least in
the State of West Bengal, we have seen
their resolutions. If we send the
report only to the State Governments
but not to the State Legislatures, a
democratic study will not be available
either to the Parliament or to the
President. It is Letter to have the
views of the State ILogislatures and
their opinion is taken thereon. That
is what we have suggested in our
amendment. There is no doubt after
listening to the various vicws expres-
sed by the hon. Members who partici-
pated earlier that this change should
be made. There is an assurance of the
hon. Minister to the effect that it can
be discussed. I just want to make that
provision in the law.

If our second amendment is given
effect to it will read that the President
may after consideration of Parlia-
ment's recommendaticn, instead of
reading as ‘the President may after
consideration of the report. The
recommendations of the Parliament
should be considered by the Presidez:
before coming to any final decision. I
would request the hon. Home Minister
to consider the feeling expressed and
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take all precautionary measures so that
when a final decision is taken on this
matter the views of the State Legis-
latures could be taken into considera-
tion by the President and this Parlia=
ment. That is why I have moved
these two amendments.

st ¥y (STEN) @ WERT Ry,
w fasgs & ot At ¥ § 98 wmew
fafret age w1 it oot § A=
oF FEAET g | @ favas & oSy
dom 3 g <H A gaferw qoaesr
gy ¢ g, gfew wmmE d Y
wEr w1 @ A G ¥ & o oA
o g e ag ag
frzg o o wafq &9 ey aw
ST FTAT QAL ) FT QY F AT
TF FASr FTAW g WK qg FALY
foz @t w1 fa=m w4 fr fg=
T i gE d W Al gk & 1 7
s wor fol of g F A
%9 @ ¥ 9 AT {8co  d% AT
A ) %% a® ¥ femr s Eaey
T &Y T

9 g OF fagr 81X wwar
fox wrra azem s gfe favo ama
F 73 w51 & agf feg=v 7EF Q=0 o
g afem Snfaw & awm  fE O
st & safam & qura Y A
oY & | T8 OF ST OFIE ¥ 9
s g1 o wima faen g
9 Fgt A9 § Fgm g fw afz §
7g frga fa Faa e & forg fopaem
A @M @t § 93 wun & fF ag
femr 7 &1 ®fer s Fzacar g
s fr e faaas & orfea € & faamr
wafy e av 98 +g fear s fw
F mwafres fgar dlwar £ WX
78 w5 dar sepad g
wT AN @ WE WA Q¥ @R AMfE
oy a1 93 fg=r & wafeq @ W@ §
¥ €, 3qw, Tw wify, o ®
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o fgt  atwa gwg e faar
g ot § A€ awwman fF gEE A4
TGOS &) @1 § Wi qg &g FA0
f& o fe= =€ fefaw &, #ei o% sfwa
g ! gEd afas Wt & oF
wex AfF aga & w=2faq & # wd
o1 sRm g & sl fger @
woTAT & Wfgd | 6 q@ga ¥ 6T
TEW W iN sEa § ) T aw
TS99 Y W | HE ©IF %
fedr § F1or safad § AR gH &
1 ©2aq & Fgar Tifgd | w9 F =y
¥ S¥ af: wfm o fasmmem 53 @
ag Sf=a 721 grmr 1 gEfad a7 &1
WRIT G FATIF W AR IFIE®
¥ (2= 2o St gy | Ty &
wwwar g {6 ot @ag F 97 A &
wrg ifF g araa w7 S 43
g EIEH TWARE  AE 9T FY
@ FE A6 w9 wAE frar g
T FTHA Wigd Weled ST &1 ATH
SAMET @d & | wErew T A dieaw
W% IRRE F AR Hag fa@rg —

“If the medium is changed at
once and not gradually in an
incredibly short time, we shall find
texi-books and teachers coming
into being to supply the want.
And if we mean business, in a
year's time we shall find that we
need never have been party to the
tragic waste of the nation’s time
and energy in trying to learn the
essentials of culture through a
foreign medium.”

I AT qE W AR

“QOur language is the reflection
of ourselves, and if you tell me
that our languages are too poor to
express the best thought, then I
say that the sooner we are wiped
out of existence the better for
us.”
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FAA ¥ & far vz g fF
fe=t ardl 919 9g wea we g § |
qg wrgw  fafaeet 21 ot o &
fiT I FEEES & AT ¥
frese & g fear ST S99 &
fey arEiT oy wAa AL W
e 7 Tad g s |9rad fan
-

“section 3 comes into force; the
use of Hindi language shall be
made for all official purposes of

the Union and for the transaction
of business in Parliament.”

¥ Fgr 98 & fr gwara & aag
97 gre # HAE gEr wifgd o w
YT & FAHT BT 1 FTAN @@ 9497
at gg fgesr wrar wfaa} F a9 g
Al

IAT q2q, UAFEATA, TAE, TEq
w3 g & {5 o #Fwa Framarg
gy, i frdy Sefa sy 9y @)
St & f ow fagas Sy <o d -
v famn o | wR g A ey &
wfa Stem &Y adw fifa ndr w@dr &
T T fqias  F menaAr I g
gAY AT em § fgedt a9 nh T
WTAT AT T AET F vo—co I H

oY 9 A g A ) s A 8

7g wizHz @er g W afE g o
Feaa § Wkt W H o g an ey
T FT AT AT a0 AMMRY

A swamdie wEE (TR
weqst Weied, i %@ fF4TF & urg
¥ QT A1 woAr &AM ST faar g
oHs fgsr s | & —

“9TT 3 F AT A $ FAT ¥ I W

aq Fr Ity F g afz Tk
TAT, TWE TA AR g



12341 Official VAISAKHA 7, 1885 (SAKA) Languages Bill 12342

wift g7 ¥ faafwa a4l
w1 wfafAfaa w77 T
"IEt A G WOAT A TZAA
¥ qifer fvg w7 o waew
g IZ @weq A FX A [
ag wra s A1 frdt wafa
oF, S 9 79 4 wfaw A
&1, AT W@, @Y ag 9
T wwey oA )

TH G3TIA FT X 7 WO e wiv-
ST 4% & FF 9@ a@ETT A ey W
g WY Teufa A 43 7y aes
fz g 4, T ¥ qg A4 S T @A
T F gway wifaaied a9 79 8,
ag qifeadzd &FET teey § 439 )
3z fo aut & fa=t &) warfa &7 fadreror
Foit wiT fze=r A7 anfy o fadeor
FTY F Az gg woAr fre =)
TS FIATIT AT AT I 97 mmta
& AMAA; | TART TTE WWANE a7
2 fir oz aTFTT wT 8 48 W T 37T
2 fr reoy aF gy 27 feafy ¥ 6%
gt qadft fe qAr At ox ¥ § ag A
B | T AT TH EAAr ¥ fet ww
# qgwa 7 g ga o afr ewwm ey
FT 99% T9HME &7 ¥ HA A AR
gaat aardy & foy 7y wv form s
wifF foger (y aut # 9 77 787 77
wF, 99 teey ATl FIT FT AT Y
ferar g aY A I I A wRE fE
8 wifafzas F a% 7 @ fgar s
PewY ¥ FWT ITHF (F TT AT FT
FHE AT WA W F7F H W gid)
¥ 57 38 939 9 367 T7E F W &
o7 29 #1 UFAT fRAT o7 g7 g4 oAy
wrdr ZE4 T fFEr SR & 9T Y,
Ty ot wear 48 & f5 &rE aw,
faad fir ar¢ wwan & sfafafa s
dz9 & AT 92 W94 WI¥ AT &t
WA & AT quia: wawa ¥, § &

g1 7a a4 & AT 77 qefy § 9
I4H @A 1T F S wfgear avit et
% ¥7oT AN awmiaw o wg e
AT FgaT frw qd § aar g7
WAL AT TG F (6 G(FAA T 74T F1E
fagw ecear =@ & fa fe=kramey
AT AT AT GV AT T AT =Y
AT QAT 1 AT TG @7 AT |
afer o gat ger ¥ wfg<faet
TSET T /T AT AT AFATE | 47 2@
famr sa 7 &t war ¥ sfgewm
T F a%5gl % agAT 7 faw qor
wa faar § | W I Aewsl F agaa A
T O ¥ wa fom fE o qeey F Wt
femzi g arva 7@ gf & fx waay oW
AT & ¥ H A fawr @1g, ar i v
99 or "3y WK 2 @ 9, qiEw
9 qi9 i & 3z, Walq pece &
arg, tF fov &1 wr wmafy gr T2
srqi | & faqeT s S § fr @
439 ¥ UF [T ¥aEy wigw; wifed,
afT wrar afeqi 37 a9 & @9y
¥ g af 5 gafc fogy oz awt
¥ar wem & fgmy ar g
& 9fd T qTT FT FAmr ww @ g,
HfFT F7 70 AT GEFIF F A F
AU I TA 2 HR WA W
Y srae faar v @, wEwr = ¥ g
vEmr TE
Dr., L. M. Singhvi (Jodhpur): Mr.
Speaker, Sir, in respect of clause 4,
I have moved two amendments to the
amendment moved by the hon. Home
Minister. My amendment No 172
seeks to provide for the constitution
of the proposed Committee by the
President. My amendment No. 173

seeks to omit the expression “and sent
to all the State Governments.”

While I welcome the definite provi-
sion of a time-limit in clause 4 for
constitution of the Reviewing Com-
mittee as laid down in the official Bill,
I should like to say that the proposed
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change reaily is not a very happy one.
The proposed change is:

“there shall be constituted a
Committee on Official Language,
on a resolution to that effect being
moved in either House of Parlia-
ment with the previous sanction
of the President and passed by
both Houses.”

I understand it to mean that the
resolution would have to be not only
in respect of the composition of this
committes, but also in respect of the
decision to constitute such a com-
mittee. If that is the import of the
proposed amendment, I demur to it.
1 submit that it would be very un-
fortunate to leave this option to any
one within the framework of this Bill.
1 would also like to submit that it
would not be in consonance with the
Constitution.

But what is far more objectionable
in the proposed amendment is the
-official amendment No. 159 which
seeks to provide that

“the President shall cause the
report to be laid before each |
House of Parliament, and sent to
all the State Governments.”

“This is a concept which, in a some-
what watered down form, seems to
have been borrowed from amend-
ment No. 145 moved by Mr. Frank
Anthony. That amendment, in its
sub-clause (b) says that English shall
continue

“for the transaction of business
in Parliament until otherwise
decided by the non-Hindi speak-
ing Legislatures.”

That is to say, we are being asked to
crédate what 1 would ecall insuperable
barriers and walls between the
regional feelings and the national feel-
ings, and it is verv unfortunate. The
proposed official amendment is a con-
cession to the regional feelings and I
feel that we should not allow regional
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feelings and regional chauvinism to
hold in ranson the cause of national
unity, I feel that it is not proper to
make a reference to the State Govern-
menis or to the State Legislatures in a
matter in which the primary respon-
sibility is that of the national Parlia-
ment. It has been said time and
again that this is a national problem.
Let this, therefore, be dealt with by
the national Legislature. Have we
not here a complete representation of
the people of India and indecd also
of the various States constituting the
Union of India? If that is so, there
is no warrant whatever for making a
reference to the State Goverrments
separately in supersession of what-
ever may be decided here in this
House and in the other House. That
is why 1 commend for the considera-
tion of the House the amendments
that I have moved.

Shri Harl Vishou Kamath (Hasbang-
abad): Mr, Speaker, Sir, before I pro-
ceed to speak on the amendments that
I have given notice of and moved, I
should like at the outset briefly tu re-
but the charge levelled against me by
my hon. friend, Shri Bade. He sald
that I have done injustice to Hindi—

“fgdy & wra wegm R 3

Mr. Speaker: That was only an
affectionate reference. Probatiy mno
reply is needed for that. He may
rroceed further,

Shri Hari Vishnu Kamath: 1 want
to make a more affectionate rebuttal
and refutation of the charge.

Mr, Speaker: That was only out of
affection; he is not here now.

Shri Harl Vishnu Eamath: I only
wanted to say that I do not hate any
language, even a svnthetic language,
not to speak of a composite language;
because the tircumstances of my life
have been such that I learned
Kannada, a litle Malayalam, Tamil in
Madras, Bengali when'I was in Bengal
later and then Marathi and Hindi in
Central Provinces and Berar where I
was posted. I also learnt Sanskrit.
So I do not hate any language. The
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more languages I learn the happier I
feel.

Mr. Speaker: Then, he is a real
Indian—except the Punjabi,

Shri Hari Vishnu Kamath: I will
have to sit at your feet and Ilearn
Punjabi also in the coming months. I
shall be very happy to learn that.
That is my electric attitude towards
language.

The instance I quoted yesterday
from the House records only was with
the intention of showing that even in
the House hon. Members have shown
‘a genius for synthesis or assimilation,
and after 15 years of lindi here we
have got still such a language. 1 did
not gbject to that language also.
After all, what is a language. It is a
mere vehicle of the thought, a medium
of communication. Therefore, 1 do
not think there was any need on Shri
Bade's part to take as an offence what
1 said yesterday.

In regard to Madhva Pradesh, 1
have consulted many people there.
While they are very particular about
Hindi, nobody, as far as I know—
those with whom I have got politieal
contacts—objects to the continuance

of English even in Madhya Pradesh

until such time as th southerners
pick up this language for a workman-
like use of that language. As I said
yesterday, it is not that any of wus
koves Hindi less, but we all luve India
and Indian unity more. That is ihe
pole-star which is guiding me, and 1
am sure my colleagues will agree with
that sentiment.

The Home Minister has completely
changed the original scheme of this
clause 4, and al] the changes that he
hag now suggested reinforce the con-
viction I held earlier, that it would
have been far far better for the Gov-
ernment to refer the Bill to a select
«committee. They are going on sug-
festing  changes at this late hour.
Instead of that, if they had referred
the Bill to a select Committee, we
could have sat there in that cool and
calm atmosphere—you are very well
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aware, Sir, that the committee atmos-
phere is much cooler and calmer, and
you have guided us often in the com-
mittees—and considered the Bill. It
would have been far better for the
Government to refer the Bill to a
select committee. 1 would urge you,
Sir, that in future at least—I do not
know whether the rules will permit
the House to do so, but I seek your
guidance in that matter—you may
consider this suggestion: I would res-
pectfully suggest to the Government
that whenever a Bill is introduced by
them, in the House, they should abide
by your advice, as a rule, as to whe-
ther it is a major Bill or a compara-
aively minor Bill, and all major Bills
must as a rule go to a select commit-
tee. The committee procedure is
very helpful for development of par-
liamentary traditions and conventions,
and parliamentary institutions deve-
lop because of these committees. The
more committees there are inside the
Parliament the more time we could
bestow on the Bills there and the less
time we spend in the House.

I do not see why in this particular
Bill a'so they are in a hurry to rush
through this legislation. The dead-
line according to the constitutional
provision is up to 26th January, 1965.
Today we are in the middle of 19G3,
and 1 ecannot conceive of any
objection that could have been raisad
or the Minister could have thought of
with respect o referring this Bill to
a selecl Committee.

May I, therefore, Sir, in future at
least, urge you to consider such
matters so that you will decide as 1o
what is a major Bill, and I would re-
quest the Government to abide by
vour advive in this matter. And, all
major and important Bills must go 1)
a select committee, and in that way
we can promote parliamentary insti-
tutions in the country.

Then, Sir, I come to the amend-
ments that have been moved by the
Home Minister. He now suggests a
committee on official language oo a
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reslution to that effect being noved
in either House of Parliament with
the previous sanction of the President
and passed by both the Houses. And
the Committee shall consist of thirty
members. 1f the portion “with the
previous sanction of the President” is,
for the time being, for the nonce,
kept aside, then I would submit res-
pectfully this is a Parliamentary Com-
mittee. So, how does the sanction of
the President come in and why should
it come in? Because of the require-
ment of article 343, for everything in
the matter the sanction of the Presi-
dent is necessary. Therefore, it is not
an integral part of the amendment
which would detract from the charae-
ter of the committee as a Parliament-
ary Committee and I cannot, for the
life of me, understand why the repert
of a Parliamentary Committee from
you read out yecsterday the functions
of a Parliamentary Comynittee from
the Rules of Procedure I need not
repeat it again—why the report of a
Parliamentary Committee should be
submitted to the President. I am
firmiy of the view that if we want to
promote parliamentary traditions,
institutions and functions in this coun-
try and make Parliamentary a strong

force in our country, and I am sure,’

Government is as anxious as we are
in that position to make Parliament a
strong and vigorous institution in our
country, I have no doubt in my mind
‘hat, so far as parliamentary com-
Jitlecs’ reportg are concerned, they
must inevitably and  ineluctably be
suhmi‘ted to Parliament and they
should not be submitted to the Govern-
ment or President.

Shri Frank Anthony (Nominated—
Anglo-Indianz): It should be liable to
change by Parliament,

Shyi Hari Vishnm Kamath: 1 am
ecoming to that. I have moved my
amendment with regard to the Home
Minister's amendment: for “the Presi-
dent” substitute “Parliament”. Then
the sub-clause will read as follows.

Mr. Speaker: He need not read it.
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Shri Hari Vishnu Kamath: All right.
1 will not read it. I shall not take the
time of the Homse by reading it.
Therefore, 1 would like to urge that
the Committee’s report must come
before Parliament, must be laid before
the two Houses of Parliament. Then,
I have suggested a further procedure
for the consideration of this Commit-
tee's report, by my amendment
Nos. 162, 163, 165, 166 and 167. I
would suggest that this report of the
Committee, after it is laid before Par-
liament, should be sent not merely to
the State Governments but also to the
State Legislatures. Because, I feel
that in the immediate future, there is
no prospect of changing the Govern-
ment in any State. I am sorry about
that, but there is no immediate pros-
pect. That means, the same party
will run the Government in all the
tates. But, in the State Legislatures
there are parties which, some of them,
are not represented in our Parliament.
They are not represented in the State
Government either, because the same
party rules the roost in all the States
and at the Centre, Therefore, unless
we give an opportunity to parties
which are not represented in the State
Governments, which are not repre-
sented in Parliament, to give their
opinion fully and lawfully in a par-
liamentary manner on this Bill, our
reconnaisance or our attempt at get-
ting the opinion in the country, the
national opinion in the country, will
not be completed, Therefore, I
would urge that this report be sent to
al] the State Legislatures and State
Governments.

Then, 1 have got one other amend-
ment.

Mr. Speaker:
brief.

He should be kindly

Shri Hari Vishnu Kamath: 1 have
got specific amendments, and that is
why 1 crave your indulgence to take
a little more time, I refrained from
taking part’in the first reading of the
Bill, because I abided by your advice
and you said that you would give me
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a little more time during the discus-
sion on the clauses. Otherwise, I
would have spoken during the gene-
ral dis.ussion. Now I have to urge
my amendments for the acceptance of
the House and try to convince the
Home Minister, if I may. I do not
know whether I will succeed in my
attempt, but I will try, and I hope the
House will be with me, at least a
major part of the House will be with
me and it will bring gentle pressure
to bear on the Home Minister sb that
he may accept some of the amend-
ments, if not all.

I would only like to say one word
before I close. The change, the al-
tered scheme of this clause, provides
for this Committee. I have dealt with
that.

Now I will make another suggestion
by the way. I have not given notice
of an amendment, but I will make a
suggestion only for his consideration.
Tris committee will come into exist-
ence ten years after 1965, that is, in
1975. 1n the Constituent Assembly—
you were also a member of the Con-
slituent Assembly—I remember %hat
some of us suggested very earnestly
that the time limit provided for the
switch-over to Hindi should not be 15
years but should be what is regarded
as the period of a generation at least,
that is, 25 years if not 30 years. But
that was not accepted. They thought
that they could do the thing very
quickly. They banked too much on
their own powers. They were not
cqual to the task and they have ncw
come forward with this Bill. Perhaps
it would have been better if the sug-
gestion were accepted in the Constitu-
ent Assembly itself and that deacline
had been fixed at 1975 or 1980. Even
now, at this time of the day, I feel
that the leaders of the non-Hindi-
speaking States must be taken more
into confidence in this matter even in
regard to these committees that
would be formed. T would suzgest
that in the committees that would be
formed  the majority, if possible,
should go to the representatives of
the non-Hindi-speaking States.
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Shri Frank Anthony: How will that
help? They will get all their party-
men there,

Shri Hari Vishnu Kamath: They can
accommodate. . .. (Interruption),

Mr. Speaier: Order, erder. He may
be allowed to conclude.

Sori Hari Vishnu Kamath: Apart
from ihat, every-gear, that is, annual-
ly a committee, informally perhaps if
not formaly, of Members of tias
House and of the other House might
also go into this matter as to how
much progress is being registcred
by the Government with regard to
promotion of Hindi as the TUnion
language.

One final word and I have done. In
all these matters, particularly in this
maitor, the Government and all of us
should try to consider three aspects
of the matter, namely, what is neces-
saiy, what 1s desirable and what is
possible. Unless all these aspects are
borne in mind the Government or any
of us will not be able to get an overall
picture of the situation. It may be
that some of our Hindi totalitarians
would like to have Hindi only and no
other language. To them I would say
this much, though it is desirabie it
is not feasible. Some of my hon.
friends who are very passionately fond
of the English language only, to the
exclusion of Hindi, want that English
must get a predominant position. To
them 1 would suggest that in India, in
our country, it is now necessary for
us, not as a torchstone of nationhood—
for that it is not necessary—but for
carrying the entire nation forward to
the goal, to give some sort of recogni-
tion to a language, not as a national
language—all the 14 languages are
equal in that respect—but one langu-
age, which though it is not spoken
by the majority of the people is spoken
by the largest single group in the
country. It is necessary for us to give
some more recognition to it than is
given to other regional languages in
an official manner,

Mr. Speaker: Shri Banerjee. Again
and amain I would have to request
hon. Members that they should be
brief.
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A "o Wlo FTwl (%'H'g()‘
WETT WL, &4 (a4 &0 FOA ¥ oAGr
93 g3 i@ar ™ g 5 T e § IR
T FHer &xve, el § fadre #4
& far mergm g\ & awaar g F
WX o fqfewa & aF F (@7 9]
@ & g FF sawr qT6T 4T gal,
at 9g AT s W SgRT WG AN |
27 Fe ¥ a7 o7 uF AfafEy =
¥ fa7 st fdr s ...

ol &% @l OEg @ ...

&t qo Ho TAA( : TEE WA Tl
ae & T« @ fzar sma, & sy
qrAx Ay dac g swR A qu §
& &1 miw & arg a1 fg=y qrdq ) &
Fgrar AT AW fF W F7 9w
fgar amr 1 g aF 9 ¥ fag §
qarc g !

fag o & =@ ¥9 1 A
Tar o g, & Y gwmar g v e
ferar F1 T & qFAC & | 99 qAF
UF FA(S a7 AT AT IF TG Tl
grammgl

oaw werd, #Y St F9 Far
qr 37 WA fex T swEa
g fF w@ swn owmr ¥ A% 39
TR, ﬁmrwﬂa?a
WS HIAT THAMT §, ITT 9F A7 2,
AvgeaT §, A @ g i # 3% 5.4,
Fferqur o7 & fagama o g f forg
AT HF AR H gH T A A AW,
fom wmr & T # FY Foua grow
T &Y, g9 TT AT T FIC =T FT 7
W WA TEF whA & WS 0 R gwi
T F @AWY A HEAr T T oA
T "o AfE wgst a6 w@zfagy,
qgored W TRZT F1 @ 7 foram
& gwean g f6 @ W W aRrr
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F AT AT a9 § qIT FIMCAE EHT
§, 9 39 aoTg F g0 ¢ | & A Fgr qT
fo & & sy & g f& 99 a5
O &IOS 9T AN & Fal § §
ST R, §W 9T AFEeTs § 98 g4
ATTHTT O TAT &1 gl FTeawed
¥ ozry @ &, & a9 9% fg= W ..

ot §F GegAl 0 Tgr a7 WTET §
fF @ @r agi gr W9 T=ul T g
AT §

Shri Hajarnavis: Does it apply to
political parties also?

A o AYo FAA : WIT {TAF 7
gl AT TR Wi W3 aEy
AT § TAE TF ¥ ¥ WE
AT AT T AEE AT wray
A g Y anved 7Y twg s
LapdE grcic - S E

“The President shall thereafter
refer the report to the State Legis-
latures for their opinion....”

| 37 &1 At R fqreas &
wz 2 Aiwwad ¥ oA 7 fghog
IEF AR W A Mg & amw,
AYF AT F AT T A aYF T
TEEY T AT\ g A @ fF gy
fawr w0 = w0 7t w1z €, & wo
WA WA H AR ARl § ¥ wvw ¥
T 4 T a5 71 78 fmarw a feenrd
f& 7 7 & feezt &0 a2
FEl T & X {57 a1 4 7 war
wam % fem sam gwrs 2, Ew
fegem: €, fegmaw ¥ = &, &fam
feme s @i awwr w0 gE & ww
fag sas sae #1 g ET F Y
we femr s wwEar € F ag
A g ) W aRr gl a9 &Y e A
gwAT A | & FgAOT qvgar § fa
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fegeam & amfer g, & dmmar g,
qMT HAIT  FHT, THL GIT H A
s g AR f@T A s amw g ¥
wrear g f@gw 3 dgfaa gfearr
¥ g% @ TART | W AT T §F-
faar gfeeston ¥ Jar sy witw WA
AT & I H {9 FTEfAg9 FT A%
7@t faFdr SARF T, WU g9 WA AT &
A 7gga 7 ¥ 5 W fam=e
FINT HET, 7 A8 3F TG g | gAfAq
g4 I 93T § 42 ¢ TG VA FAT
¢fF wmorar wRTE ) FTaF
sigerr W AR fg=i 9w ¥ a@
HIG[ | A qEAT A¢ A Fgr 47 fF
¥ es0 gF FT AWY TEI AW |
EHRE G Al g AfwT ge T ag
o g3 fF g fagmamn € ar fasdr
draa gura & 1 g v fewi
®Y qeigr & o Amgd € fow H fE
TR T=v gfagm fge § waafas
B aF |

Shri Ranga (Chitoor): Mr. Speaker,
Sir, I support the suggestion made by
my hon friend Mr. Kamath that it
should be treated as g Parliamentary
Committee and its report should be
subm tted to both the Houses of Par-
liament and Parliament should be
given an opportunity of expressing its
opinion,

Sh-i Frank Anthony: That is not
enough.

Shri Ranga: First of all, that is a
suggest on he has made.

Secondly, these two official amend-
ments which have been tabled may
appear to be concessions made by my
hen. friend the Home Minister to some
of those friends within the Congress
Party who also have felt much as so
mat . of us have felt. But, I am
afraid, those two amendments do not
go tar enough and would not satisfy
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many of the people not only in the
non-Hindi-speaking areas but also in
the Hidi-speaking areas. I have my-
self given notice of this amendment to
the effect that the President shall not
take any decision to reduce the posi-
tion of English in adminstrative and
othcr spheres. We are not, in any
way, intending to reduce the position
of Hindi or contracting whatever steps
Government would like to take 1n
order to promote Hindi to become the
offic.al language. But we are only
concerned in regard to this English.
Therefore, we say:

“shall not take any decision to
reduce the position of English in
administrative, legislative and
judicia) work without the concur-
rence of all the non-Hindi State
Legislatures obtained by resolu-
tions passed by three-fourths of
the total strength of each Legisla-
ture and”.

Now, my hon. friend Dr. Singhvi
has made the extraordinary sugges-
tion taht even the State Governments
need not be consulted and the Siate
legislatures need not be invoked at all
in this regard, just because we all
concede the point that this question
of Janguage is alsno a nationa] question,
It is not only a nationa] question, it is
also a local question. Every Stale has
to deal with it. Therefore, every
State hag got to be brought into this

iscussion, in this form and its legisla-
tures.

An llon, Member: It is political also,

Shri Ranga; It is political also It
is no good burking the issue. It would

‘be foolish gn the part of anybody in-

cluding ourselves, every one of us, if
we Were to go into this matter in such
a mad fashion that we arouse political
passions and queer the pitch and spol
the national unity. If we are not pre-
pared to take ,any warning at any
stage at its face value, if we are not
going to be wisey, I can only say God
alonr can look after our national
unity.
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[Shri Ranga]

It would have been better if this
Bil] had been sent up to a Select Com-
mittee. But, now that it is being
rushed in this manner, all taht 1 can
say is that my hon. friend, even if he
is not prepared to accept my amend-
ment, he should be prepared to accept
the small amendments suggested by
my hon. friend Shri Kamath that it
should be not only the State Govern-
ments, but also the State legislatures.
1 do not know why my hon. * friend
would like to leave the freedom to the
‘State Governments to decide whether
they should consult their ]egislatures
.or not. Shri Kamath has already
glven very relevant reasons why the
State lrgislatures have a personality
of, their own apart from the State
‘Governments. ‘The State Govern-
ments should necessarily be brought
into this picture, In view of the fact
that we have this parliamentary syvs-
tom where the majorities alone from
the M'nistries, it is necessary, if we
are really keen on respecting the
w'shes and actlvities of minorities also,
that we should consult the State legis-
Iatures also. 1 hope my hon, friend
the Home Minister would give careful
consideration to that point,

It is very necessary that, before we
tush things, we give every possible
opportunity to every section of our
people ‘'n our country, at the State
level ang also at the parliamentary
level. From a theoritical point of
view, it is all right to say that you
will have our Members of Parliament
elected to the committee by propu.-
tional representation and therefore
every section will get an opoprtunity,
Sunnosing vou have got 10, there
wonld ba much less opportumity Tor
evory section.  1f we have 20, they
will have better opportunity;. it it is
30. <til} be'ter. That is why I am in
favour of the suzgestion made yester-
dav bv Shri Frank Anthonv that this
committee should consist of 50 mem-
bhrrs and not 30. That is a numerical
thing. When we come to think of
;|
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Dr, M, 8. Aney (Nagpur): Why not
757

Shrj Ranga: Why not 100? I have
no objection at all. Why not the
whole House? To start anyhow, we
are 500 people. If you put 50, it may
give 35 to our House. That would
certainly give better opportunity for
even the smallest of our groups to get
represented on  that committee. Se-
condly, if it is a committee of 50, any
suggestion making from that com-
mittee with an overwhelming majority
of it behind it, would carry greater
weight with the people all over the
country than if it is only a committee
of 30. It is not very much of an argu-
ment. It is ap obvious thing. It is
only a matter of numerology or num-
bers. I hope my hon. friend the Home
Min‘ster will see his way to accept
this very small suggestion that we are
making.

In conclusion. all that I have to say
is that if by any chance the Home
Minister is not prepared to accept any
of our amendments, and insists upon
the Bill as suggested to be amecnded
by himself to be passed, I wish to tell
him that it is not likely to satisty
large sections of our people in our
country and a unfortunate sense of
disappointment and frustration and
dissatisfaction is likely to grow. I hope
that he would try his best not to be
treated by all these people as the
father for that disappointment and
dissatisfaction and discontent.

A AR WA (TIAT) e
watem, ¥ ¥ & AFEIT T HMaT O
famr &\ s gy oy @ fa oy oA
smaw gen{oT o o g ey
W AT TS AT S, A e
& | aF 35 1 A g, afew g A
# T WA G GAAN AAT AT
fo feedt @1 ot agry & fag #0
fersti@rg 1 Famm FmE (o F
AT, mw Arag g e feed wife-
o @ o o R ag fE o
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I TF wWAT  wAH QA | AfET
g g I g ¢ T e qu AR
for ¥ amafaa g9 & 171 & fag o
SIS F IR FHFE F (77 T
famm o | 3w fadaw & 4g q1q ar
e & gust #1 9e WX Tg wT F
fera wa s Wi g 93 o fadas
TR AT E | AT F gy o
T 770 F 3HG A A 57 fadaw
AT g TR | 3WF AT
T 7Ea & fF o weeA aTa Fre
ST AT TAHT FT AT AGL & | ATCHT
33 # o1 9wz A" § ag wiasw w=
T T FAATAT, TR Al TAT , T KT
TEL F9 T AXATA § | TG FTF A4
ATATIT | 9 &1 °E Saenn & (5 a8
T TF TAT 9T HAT F1 A -
gt " FATTEA ¥ oy A
ars fg=r FTs9TaT 21 A |

AT HE AT AT FET wiiefRd
3¢¢ g van faar € & dfum @
AN F ¥ OT A1 dd g1 e
FHI FXT, HIT FHL T AA A
T ZHAT AT FHRIT ZF0 A A 7
T

“(a) the progressive use of the
Hindi language for the official
purposes of the Union;

(b) restrictions on the use of
the English language for all or
any of the official purposes of the
Union;

o

“Language to be used in the
Supreme Court and in the High
Courts and for Acts, Bills, etc.

N g™ F 77 a0 T 7 A 919
FATaT Hfeq w1 T , J9H A {
I® TF HA T AT T FOT I8
482(Ai) LSD—2.
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frdas o g @Y wgr T 1 AT
aifafutiz 1 yg wfewead ¢ 5 =2
gt f&we g awATAl § fg=Y F
wwfaa 790 & foq ®m e W@ E 1w
HOHTT O Fg 29 A ITAA AT
dfrarr & ot vEd I fe e @
IHH QU TG FE | 7w FH F g
FAF TG FLFITET ITQHT TG §
afew ¥ g ar i gan  foen-
ardy g 1 wrfewer 2y & famr & -

“It shall be the duty of the
Union to promote the spread of the
Hindi language...... "

R A= orfwiwas aoosr &1 & a1
Y, AT HATAT FP TR
e to develop it so that it
may serve as a medium of expres-

sion for all the elements of the
composite culture of India.”

Foa {7 17 fem o TR & mi aw
FG TE g AT | WOAE T #W
THY AE A3 WA ! HI g FI0 AT 7%
gafad agf 21 o+ & oy faay miaew
F1 faqy 720 @1 #w 7 fFd1 Ariwss
Fgrag wrg AT T frag oA &
fag amq #ar | gAEa fg=t "o
T AT FET FT FFI | FH FTO0 WA
so wiede H g fw o O ¥ 7
FEAT AT § A IGH A § 0F
e ga7 fae fRar 9@ ) AT
o F T femr
“As early as possible before the

date on which sectior 3 comes ir_:to
force, the President shall appoint
a special officer, whose duty shall

be, to rTeview from year to
year,...”

Zw Wga ¢ fr ug AW g7 a1 gt
A Wi e fgy & sifea oo &
fork war forar o T @ 1 for I
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[ wRaTe =)

FAIA ¥ AfFag gATL FIAY WA T
wrfaam afqqm & §, I A T
HEEC FT AfqaeT §¥ 0T gHIL /TR
WA | WX WA G A G WHEC D
AanH ¥ :

“....whose duty shall be, to
review from year to Yyear the
measures adopted for the progres-
sive use of the Hindi language.."”

# 4g 7@ Fgar fw <few & o wiger
AT AT WTE 9y e § fawnn
oaT fear  wmg, Afaw SHEN TEERy
¥ T fear 9@ | gw Sed 8 6 o3w
FH A T T gd ¥ 4% gHIL AT
o1y | 34fg §x wed witede F qnr
FET R

“....the actual progress made

and the difficulties encounter-
ed....”

Iq WEHT F ¥Z AT FAATd AT
aifgn f5 wwg  afew W & TsAi
1 Fq1 ¥z E, v fom o
fasr T1feg ag o=t @ ar =&Y
IHT T Tifem fF o wfema
g o wror wfsfoas aowes
¥ fog fedt =1 Searn € 1w
ST I OAFEAT F1 AT AT g
gk At § v oitenT o s T
¥

“....to make recommendations
to the President with a view to
overcome such difficulties and to
promote the progressive use of the
Hindi language for the official pur-
poses of the Union and the Presi-
dent shall cause such report to be
laid before each House of Parlia-
ment.”

at wu v 2 v wigaw g sfadss
AT JTHA T WX 9% 9T qrfeari
N wad, g fr g A fafre

qgE ¥ w7 ¢, Py A, wk T Ao
foe Ttz #1 Fad ¥ aaww wfgw
& IT | A WEET T RS A
TEL R | WY SN FY ST T IEEy
A F AT FWSTH FIE A AL &0
7T fragw & B ag age dham amRr
wiedz ¢ W aga afsrr @ qriean-
7z &1 gw g wifgd ag fol saw
amma w9 i fg=r &1 faaar swfae
A @I e | 7 A0 w7 § fF gt
g fafreez ame 37 9 ™iagTs
faarr #tT ok afs s fag =
FATT FT FHFAT F7AT g9 T 30 Al
#l § a8 fragw sem fF g qad
fF o feet & srifea gwr & fag wfa-
9F A FEEW WX WEE e ST
& 9% AT TAHE Fg WO AT
g A qifearie & graq SfqdeT
W T T " ™ gAsdc &
11T 7 FT g7 A1 ;T AT W
# & fod fadt @ wwa7 §1 fga
Fair 1 7w fafier ¥ g @
FIH & 37 FIGOT | FEEIT TT HIRY
# frg aw1T wEw I A TA0A A
FIT T AT |

Shri A. C. Guha (Barasat): While
commending my two amendments,
Nos. 133 and 134—133 is to the effect
that the report of the Committee shail
be placed before Parliament and also
be circulated to all the States, and
134 seeks the insertion of and the
views of Parliament and the States'
after the word ‘report'—I would re-
mind the House that the controversy
here is not between English and Hindi,
but is really between Hindi and the
regional languages. Practically all
the States have taken to their regional
languages and the medium of instruc-
tion in the universities is also the
regional language in almost all the
States; I think even to the detriment
of the quality of education that has
been done, and perhaps rightly done
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Anyhow, English is going and we
shall have to build up our regional
languages. So the real controversy
here is between Hindi and the regional
languages, not between Hindi and
English. Nobody as such is enamoured
about English and wanting it to
continue for an indefinite period except
perhaps Shri Frank Anthony, for
obvious reasons. We all want that
some Indian language should come up.

When the real controversy is bet-
ween Hindi and the regional langu-
ages, I think it is meet and proper
that the States should be consulted
and their opinion taken into account
before any final decision is taken in
the matter,

I do not like the idea of sending the
report of the Committee of Parlia-
ment to the legislatures. 1 think the
usual practice for the union govern-
ment is to send the report for opinion
to the State Governments. It would
be up to the State Governments to
place the report before the legislatur-
es and it would be also for the legis-
latures to demand a discussion there-
on. I am told the last report was dis-
cussed only in two legislatures, Mad-
ras and West Bengal It is not so
necessary to have a statutory provi-
sion that the report gshould be placed
before the |egislatures. That ig not
according to the usual practice of
Government. The practice of the
Government is to consult the views of
the State Governments. So, the re-
port should be sent to the State Gov-
ernments, and the State Governments
may place the report before the res-
pective legislatures which may decide
to discuss it,

In this connection, I would like to
refer to the obligations placed on the
Government by article 351 in regard
to the development of Hindi. The
difficulty is that in spite of what has
been said by the Prime Minister and
the Home Minister, I think the Gov-
ernment has not been able to discharge
its duty for the development of Hindi.
1t is not simply a blind enthusiasm to
push Hindi that is enough, there
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should be a rational approach. Arti-
cle 351 states that the forms, style and
expressions used in Hindustani and
other languages in India should be
assimilated in Hindi. I think as yet
no progress has been made in that
direction. Hindi is in construction
and style rather heavy, and its gram-
mar is alsp rigid. For a living and
developing language, grammar should
be relaxed, and its forms, style and
expressions should be light and flexi-
ble. In this girection, practically no
attempt has been made. Rather, the
attempt has been op the reverse side.
Hindi is becoming more and mure
rigid. It is not a question of intro-
ducing so many Sanskrit words or
Urdu or Persian words, Ig the style
and construction of Hindi such that it
is easily possible for a non-Hindi-
speaking man to learn it? That is the
main question here,

Dr. M. S, Aney: There should be a
large admixture of words from all the
other languages.

Shri A C Guha; It is not merely a
question of admixture of words. The
yuestion is of the style and construc-
tion of Hindi.

1 think the Home Minister's amend-
ments are wider in scope than our
amendments and would serve our pur-
pose better than the amendments
tabled by so many Members from West
Bengal. I hope his amendments would
be put first to the vote, and if they
are accepted, ‘he others would lapse
or withdrawn.

I support the idea of sending the
report to the State Governments. As
for Parliament, the report of the com-
mittee of Parliament would, of course,
come before Parliament. What is
implied and almost obligatory should
be put expressly in the provisions of
the Act. So, it has been put that the
report also will be placed before
Parliament.

Mr. 8peaker: Shri Kashi Ram Gupta.
Again I repeat my request that the
Members might be brief. 1 have to
call the hon. Home Minister at 1.30.
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ST SR TW A (WHIT) - TEY
wERa, 37 fadgsw £ 9 ¥ 9T A%
'\ M g GT &, e, tRE WK
oo | 37T w&w fawa 7g § f it 0w
FHST AT I U 47 e fAdaw
g wifge fx wfasg 7 frad ag as
WA W@, wIAT IT 4G A wAA F
fo fr Fmai 7 afqamg &1, 39 o7
R B ¥ IoTE FL | GEET Food
f faem #7¢ areqd @ FaET 1 A
ZRIT |

gad A ST I § A1 E 92 72
*fﬂ:qrammmfﬂﬁr:@am
7 a1 gt FURIT 99 &1 a7 ¥
AIITETET Fq97, THH 7§99 @1 & |
qg FFIT /7 Jqvandt 7 79 o
fam wqez fadm 77 o7 7 Fr A0fEe
HY (oo TrT #1 AT gargT faur
39 FE B fw oz oTT § wIT H
TR 2 Trigd, & oora gw oaw %
FT e ag vHt afvfeqin 937 #7 %
fa1a fr gqmeag Ha T ITGRC A
FFAFA & T g1 AT AfT ArawqF=T
B1 9T &1 A¢ 929 4TS 27

.....

HIHIT GATET § WX TE A1 & IT6
¥ AT ¥, IAF eTEA w4 dmaAr @
9T F | 379 g8 a1 f& faqdr
TR ATEHIT § W7 37T Y faqw A
¥ o1 Ag=T A 7T A0 5
Iy waw faar s

HAT I, AT F §T U A1q
F WL ¥ WA qE A AT A
fasig =7 & faaraT q0gaT g 1 q@ @
o A1 S aar g fgRt arerewarg
1 4 A ATA § WAEE AU
g1 9 T AETH ITFTARL A A
qqr € A fE qaA@ F qrereqA W
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AT TEAT ATEA & AAGT o I T
wafy oF GEl wafy & foas f5 1o 7
fwat 1 #1¢ t Fasraa g & @Y
g | Lo T F o THE qAT WY
IAG AT Lo T ¥ AF FT W& qaT
aa‘éfa‘m Fifgw | 38F HAAIT ;A
F1 931 BWT q=97 a4 a% nﬁmmra
ﬁmmmﬁmmr%ﬁaﬂﬁ
THE THAT § W IEH AT FIHEA
FT AFET & | 57 wafy & frae oF q-
F10 wfgFrdr faasr £ fo—gy o
&1 R T TE R qg U7 &9 & wfafea
ZHT g9 98 9 fg= ¥ 19 & o
AR | AT TE g g

wafa & fiae srard § 97 A99 "

T T & AT qFd ¢ | wa fg=
Hi@ar 1 397 71 97T FA7 AT 2
gt famat fe o1 7 #feg & 1 Afwa
femdl wraT & FTAETS § 94T §H &
fan wafu &1 977 ¢ | aft wafa 7@
FmE wimir ar ffsga =0 & gorad
SMETn | dET eI g1 STl g
ag HAAT ATHFT B AT g Iy
gt

A1 AT A Fgl f® g fa3w
sH17 &1 fgedt It At 2 a0 fra ga17
&1 a1 gt 21 sFf|wa Hqaw
et & forq mafa 78t faaa &1 7€ a1
g fegfa |t wga< 21 sradr

oift 7 Y grew 7 a1 wfg<r
Wt 9T aET A gt q w5
stz & aigm fx ag 3@ qawar Y a7
2 A AT 91 /1 @ | T AT
Azt & T A F AAE @A g
TCRT &T &Y gl a1 §gT g AR
T s a8 wfeAg g wmar a fF
i /1 @ & 5 fgt srmsarg &1
ATy sarar A § 1 & ag 7o g
& S A1gT i w ag w e qrEl
% FAE! qeAT FT A1 TG 45 T 2
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o fe=r oyt Wi & owidogn
g 9T 97 A0 FQA E AT I A9 A
o7 0w @ 7 afw gw oA
FAF Mg AT TFTF I AL |
g A ATHEIT W d3A AW 5 ITH
feafa moafaai &Y &t grft 8 1 3 99-
T 33 WA § AT IAE I AGT
Wt Tt & | wifaT ag st oot A
fet s fe 9T A g @,
g AT 9T W] YT & T A FAY F
FIT TO] FIAT § AT IR IEN 97 AT
Fd g ? v W A fgeY AT
¥ AT WA & AN QAT T A §
f fgry wrar WTet F Wo WHET B
d1 TH q7E & dgHa WA o BIEEl
wfg=l & gu | wa THY grEd & Al
T wWE H Agr war fF 399 ag =
Y o @ 2 7 avead | <feror avet w1
FTva g I aEE AT g g
fad fa owr ®Y A7g WU § e
W FTH F7A FT WEITH 9 T47 &, qF
o9 IF qOd swmE ¥ faud vgAr
NMEA & W7 IHS! GrAT AE AR 8 1
w39 FRART &1 fgra ¥ fam ag
70 g &1 a1 fear F79 g 07 AT
FMIGT 7 7 | T 7 I KT AT FA
ot w1 IT TR F AT &
§ 1 gafae & awa g oo fa et &
are | g wata woy A fafzsa T8 g
&1 wT s meea g e fafea v
o waET ferfr T sy ST fE W F
fam ar Frg 20 1 fgedt &1 7 F74
&1 w5 e fg=dy e wrfeat &7
o AFT 2 @g AL AAAW 7 A0 A
a’rtwﬁ:ﬂwmmﬂma
5T g a7 WreAay F1 9 § 1 K OF
ar e Fga1 = g fx afz @
wfg=1 wor swfdi &1 w15 wfeareat
F a3 3o fam wfg= av Sl
FHA F7E T8 freag T F | Afg=i
ey wrfeEt # fg=ly & wiifum 19
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& gy et ol @ o e ag faed
¥ A wre a  we §
Wt AT RS Y FF HEAT FIX TgaAT &
afe gaet o ¥ oo 3w om o
JHTT &7 AT T | 79 Tg¢ §I (A3

g1

ot wreRtAY (&) W TRy,
¥ ¥ o ot wET 9T, W A myy
EET ¥ A= A 7@ faE e
fem & f& @ww ¥ afew @ o
aar § Ao du fE owa aw fe=v &
YA | ¥AT F AT QEE A aw
TE & 98 W ALY aAT dnEr ) Ao
favra w17 3w &0 gAfg & 710 g7
& R AAACAF TG FY qger
Tt & I ATa A gy fg= A oA
fawre & @1 & 1 fo=i w7 e gar
Tt F q1fg § A @y gfs e
Fafaee T & FfwT fow ofr 9% aw
w0 ALY Tww 9%y & | fawdt fory qre
¥ 97 WY I A= gwr faeh
ATHT WTHI m‘rmaa%wgrgmn
& avra 7 & afew w9 wee
qest T M 2 S fr wle) s @
TEAN FUE | ITH F T, WISt ¥ ATH
T g ¥ Fwer A g frowefw
@ TR qEAT i, oF a1y i,
sl o7 T9E A1 At qmu fams
mfz o& wergew go 2 foma fx anr &
fem s @zt 2

feio o1 77 w7 g1, T@E A7 #
famy SFTL Fiv T Y Awe 3, afaw
fg=i wm Y favfos a7 #—ale
foret b wdy Wy #¢ Fevfaa #vw H,
oY fa % 39 & oo oy & e H
ITR FY T §—zt gy ¥ qr@A
AT FT AWRE g FFAT ¢, a7 Afgar
TS EAT ¥ TEA qve TEAT #7  famy
grE &1 aFar § | Fafy agh
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[t ameawd]’
& fgzr &1 @y E—ar af wr
qAS & —AfFa & afqw wra § mar
g ST #1 2ar  fF q@r o fgmr w1
AT T4T 99T 3¥ @7 & 1 gafy woer
fa=i # 3a#r I97/ wqr7 ooy ok
HIT F T-T @A F Ao y7m-
e 3, ¥fww i fage v @ fr g
qafg & wfg= wooe a4t & famt &
91X 4T ¥4 F1 7L 7ias e
fear I | gk AW ¥ wfgmy wma-
WTT. 9% 933 & fF o7 o femi W
A q wfTE @A @R

AfFT qar aff &, afew g 2w H
HRAT FT A FETIE T DA &, ITH

farse aTC a2 gwTX 2w ¥ g2 AT Hfgw |

W & U@ WRET § H1T 2y
¥ wegraar & wAe ® 5=y 909 &g
Tt & W A g2t #) faiiw & &
T & fog i @ & Fw F@
I T|r geqrai #7 fawe mfgw
qgrgr At Frfge A gow #falem
TEL FFTC & 7 fgrae & wATC a9t w4
& F14 W1 FAT Y 1 K A™AAT
fe srar o7 fait &7 @Y &9 &, W&t S’
qT d@ (g gafaa 3, 94T qrAw
g faeg a7 fmai o7 @41 97 Frar-
T Y g & #A A A Jofgy
S w77 93 § farar: § qr o T3
7 o ZTAT T A TgF ATATOT
AV & &0 ¥ @er gAv ar 1+ & 37 wwea)
Fr aral Ft A5 warn, faar gy
£ Wiz & o foras wfeass T
THET & 19 T N FE 7FA G | T84T
erfafaifasr § 3737 90 7 #17 g%
FRART FIL AT THC T o7 34
gfeatd =dl & HAMY 7 F@EAT q*
g3, At v i afewa wid o w4
A A WX TAT A UT A IT AR F
fe=t e, “HIANT AL FAAr ) gW
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Fﬁ‘rﬁﬁwmmglqﬂmﬁ

@R & fam ¥ A war 3

e fg=r ¥ aWY )" F e wdd)

wa'fmmg.%‘rfﬂ#wgmmgfﬁ

;ﬂwﬁ&n‘&fgﬁwm@’r{r
|

& 5 g e o far @Y st
#mwm,mhiﬁ‘rwm.@wm
rwm,mmﬂ'(mmmg,
ar 38F oo fa=t  wgwr w3 o
_f.ﬁ'ﬁ-'r F afe gy Tfge | wr,
- T, A fea S S sl srem

R R R R s

& 97 o=t w7 fg=r ¥ wwraw g
TIfRY 1 ey, A W e wfk
ferore wmest § weEa wmr ¥ ey
T g 999 g3 & | 5= vy #Y 3
™Y ST qFW FTAT AR

& ATE W e WA o e
F1 93 FT FAG FCTE |4 3T WA
& f farer e & smar @Y G nfige,
fwmwwmmﬁm,
IFFY qftga Fon wifgw Wik sy
IR IR qfeaw ¥ gAr Wifg | =g

| T AATE

aRfaa famsar gt o
9T wAET AR |
qAT GGW:  HEfw oA,
wiai e dafeady afy )

FIIT T AIU-HET & 5H weA § a%
ART 2 & S gl ¥ &g #1 gfoora
gy wrm 2, 3% & fage qew afz &
T F V6T HT Gf 5 F79 & | 39 a0y
fae™ g¥w w74 wegEm #1 S § oy
fagmt & 79 & Hmait sed frarg
FETE N
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A B wgr wat ¥ 2y 3 fE
WAt Aoy 9T WY ST W@
T9 WAET FT Mg Ay [nfeqt
grov ogwr g, feg @ fadm &
fet & wafa w7 a=) a8 &
FEN g F fF 9R FZ W
famm wqr &Y, afF gar it 9
I T & AT H WA qo1 Tifgw )
¥ faqre wmg & 5 fet g @ &
HRATe AR agfaa ¥ Gad. wifge
w1 gw # faf9 FT g9 wfg=r-9mr-
Wil wrggt &7 wEafy s oo
H WA § W@ FT TG0 & 1 FHIET
3 gafa &1 I3 ¥ fau g @7
21

75 3% & 5 ot w9 o, 9@
AG HEAT FAEY ) A 91 vty &
T 1%, T4 FAET Y, §9 71 9 fa=nz
FO 5 fFe 95T HAA g2 aal 3
T =Y ot s awat &1 AT I
2\ § 5 9Yg 9 wEg a9 A wafa &
of oY, 39 ¥ fg=r &7 fgy 72F gar &)
 wma &3 g (% owg ad #r Ay wafa
o= &Y AT @Y 8, I9F T H 5udT #¥
ge A Afg=r wr-Aamt oAy
ggafa, 3% agfaa o gzqams &
g fg=y ®1 "W ;w@E & fem
ey saer FFa st AT &Y & "
JEENTAT G LT T §, I 9T RS
T TIEM | gw gEe g = 1o
qETIT AT, T AT AAZ &

Shri Basappa (Tiptur): Mr. Speaker,
Sir, 1 am grateful to thes hon. Home
Minister for bringing forward these
amendmentis, which go to allay the
fears of large sections of people in this
country, [ consider these amend-
menis as very major amendments.
The most important thing in the con-
sideration of this Bill is that Hindi
should not be imposed, the people
should be consulted, their consent

should be taken and no restriction
should be imposed on English which
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will go to the disadvantage of the
people. These are the things behind
this Bill. From that peoint of view,
these amendments go a long way to
give that assurance to the people who
need it

The most important thing, I con-
sider, is the yltimate authority to give
the direction. Of course, the Presi-
dent gives the ultimate direction or
order. But on what ig it based? The
important words in this clause are “in
accordance with" certain things it must
be done. The President’s order must
be issued in accordance with certain
things. Here there are two or three
agencies—whether the President's
order would be in accordance with the
report of the reviewing committee or
in accordance with the parliamentary
decisions or in accordance with the
wishes of the State Governments and
State Legislatures or whether it should
be the executive authority of the
Government, is the question. When we
consider all these things, ultimately
we have to come to the conclusion
definitely that not only the wviews of
the State Legislatures and State Gov-
ernments should be ascertained, but
the parliamentary decisions should also
be taken into consideration. All these
would be kept in view by the execu-
tive of the Government and Govern-
ment would have the ultimate autho-
rity to advise the President to make
the order. These amendments com-

*prehend the whole thing and I wel-
come these amendments.

About the Bill itself, T should like
to say a few words. I must pay my
humble tr'bute to the Home Minister
angd the Government for being able to
raise the discussion to a height in
which they have lessened the tension
that existed at the beginning of this
Bill. It has been objected to many
times that there has been pressure
put on the Home Minister in regard
to this Bill. I would say that he has
not succumbed to that pressure. 1 do
admit that great pressure is being put
on him by the Hindi-speaking as well
as non-Hindi-speaking areas, but T
must ultimately say that he has ne#
succumbed to any of the pressures.
He has tried to satisfy to the best of
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[Shri Basappa ]
his ability both the gections. This is
a compromise Bill, which should be
welcomed,

It has been stated here and there
whether Hindi is inevitable in this
country Great men have thrashed out
1his question on the platform and the
answer ultimately ig that ultimately
Hindi is bound to be there. Of
course, we want English to continue,
so that Hindi may acquire the pre-
eminence to serve the purpose of the
officia) language, for which it is meant.
So far as Gandhiji was concerned, it
was not merely the little dignity that
Hindi carries in foreign countries, but
he had a greater and noble object of
unifying this country ang developing
it. That should be the guiding factor,
more than self-respect or dignity that
is sometimes posed in this context.
If Hindi has not developed, who are
to be blamed for that? It is ag much
the responsibility of the Hindi-speak-
ing areas as that of the non-Hindi-
speaking areas. So, all of us.have to
be blamed if Hindi has not developed
to such an extent as to take the place
of a “link language” or an official
language in the country. Therefore,
if the Government is going a little
slow {5 compromise all these things, it
should not be construed as ap attempt
on their part to give up Hindi altoge-
ther. I do not understang the fears of
the Hindi-speaking areas at all in this
respect. Tt has been enshrined a: a
very big thing. There is no need for
any fear on their part. If at all there
is to be any fear, that can only te on
the part of the non-Hindi-speaking
areas. The Home Minister has tried
1o meet that fear, and the assurance
of the Prime Minister has been basi-
cahy met.

Therefore, Sir, 1 hope the House
wi]] accept the Bill in toto together
with the amendment moved by Gov-
crnment tgp this  particular clause.

ot aare oy (F7) @ oweEs
wE TR, S g N AR aww 2, A
gt fue ¥ &2 31 & | TR Ava A1 97
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2 fF fady oY oY ¥ @ 7% WUy &Y
TR T 3T 3T & fAU W 2 o
g AT ¥ Jar fe X mer g
# ¥ & fx Fréw A Fqow At Aaw al

¥ et gy &Y wrfed

AT gATL ATHA T FY 17 FY OE
2 | % gAEaT g fF w9 908 f7=t &7 9u
& AfF w1 A & Fg & Qv AL
HTIHT FTH T | TE€LT 59 4 37 &
f& uve fargn a0 91 w9 7% W
feamd | &t g W g fagw § Ay
a1 51 A A fEur @ ag o A
FRT R 1 W wSAY o e A o vy
T A 9 W GFETE 0 @A
T FT W T A, WA IR OF AT
IET FY 9T AT AT A AT & AOH
FT AT § 1 TEY A7 & oAwdr o ey
NagFamEUIF w1 -
TEAT F G H OF HEY IET AT )
8 9 I F FTO AR AN FT
dYfeg W A% T X WAT 9SA & )
T qE & wadt F7AET F 'Y § o6
FAT TEAT AMF G g 1 W avey &
FEAT ATZAT § [F 91 wHEHz {7 T
Y & A w97 F7 foww w0 o #
aga § fr oww FEegm & sfa
AT HETeAT AT & 9fA awmET fra-
Eicll
Shri Man Singh P, Patel (Mehsuna):
Mr. Speaker, Sir, I have been listening
1o the debate for the last three days.
Even uafter we have accepted clause 3
of the Bill, when I find that so many
amendments have been moved to
clause 4 of this Bill, I fee] that there
is this doubt in the mind of the people
of certain non-Hindi-speaking areas
that there is likely to be some indirect
compulsion by which Hindi is being
imposed as an official language a little
earlier or that English may not be

given a little longer lease as they
expected.
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Sir, I would only concentrate on
two major amendments which in my
view are a little mischievous or giving
an indirect suggestion whereby the
agitation in support of the Hindi
language—the highly agitated ques-
tion—may be continued for a longer
period. One is of my hon. friend, Shri
Radhelu! Vyas which seeks to appoint
a Commissioner to review the mea-
sures adopted for the progressive use
of Hindi for official purposes. This, in
my view, is a very impatient amend-
ment. [ think we must respect the
latest amendments moved by the
Home Minister wherein he has tried
to evolve a common formula—which
also comes from my learned friend,
Shri Frank Antheny, in his amend-
ment No. 39 moved earlier. No doubt,
looking to the speech which he
delivered, I still feel that he wants
a further type of restriction or check
and have the continuance of English
for a further period of some more
Years.

The second amendment is of Shri
Eamath to the effect that the report
of the Parliamentary Committee be
allowed to be discussed in the State
Legislatures, and that too by putting
a mandatory provision under this cla-
use. I fear that the incorporation
of such a mandatory provision in the
Bill wil] also do the game harm and
carry the agitation of language to the
farthest corner of each wvillage. After
all, in every democracy, the Govern-
ment wil] be responsive to the feelings
and demands of the people. I have
got my own fears that after ten years
we may find different ruling parties

in the different States, either in the’

North or in the South. At that time,
the then ruling party will also have
to take the consensus of opinion of
the people to whom it is responsible.
The State Governments are respon-
sible to the State Legislatures and,
naturally, the views of the State Gov-
ernments will necessarily be in tune
with that of the people whom they
represent,

The hon. Home Minister has moved
an amendment to say that both the
Houses will give their considered

VAISAKHA 7, 1885 (SAKA) Languages Bill

12374.

opinion. And when both the Houscs
of Parliament will consider this sub-
ject, they will have before them the
views expressed by the different Sta-
tes. Even though we are discussing
this subject today after thirteen years,
we are taking certain views from the
debates of the Constituent Assembly,
in which some of our senior Members
had occasion to participats. In the
same way, I fee] that some of the
members of the present ruling party,
at least the Home Minister, may be
there after ten or fifteen years to
guide us so thet then they wil] take
into account the spirit of the discus-
sions that are now being held and the
circumstances of the situation that are
then obtaining.

I am not concerned with the period,
whether It should be two years more
or less. My only fear is whether the
eXpression of viewg in this House and
the State Legislatures, when they are
carried to the farthest villages in the
land, will create great discontent
among the masses. In no case should
such discontent be allowed to be ini-
tiated from such a body which, ulti-
mately, has to function in the interests
of all. There shouldq be no question
of domination of one language over
another. Therefore, I earnestly ap-
peal to my hon. friend to withdraw
their amendment and accept the
amendments moved by the Home
Minister,

it amd (feATe) : woTe wEIET,
o Gfre. .

weae AEEA o T AT AT
4T, AT RIAZ T 4 |

»ff AT © &TAT AGAT F, OF [Aq2
& few =g AT TAT 97 | UF THEEE

weqe REYR ; UF THEHE F7 AT
T2Y & | Y sl o T aw T
ST JATAT AT |
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=it e : 3 fame 3 ifswy

wER WERW : qgT W@, W9
are +ifod

=Y Iy : WIST FT FAH OF AT
ogW T 21 gF "o sfore & @ ¥
afew gfrar & foad ot sfaerm g,
FAY wEF 7 Wfgy 1 F oa qw@ ag
Fgm | g fo s a3 A §, Y aw
WNT & @A 9T AT 696 g4 W®W &,
FEF( T A G e gu @ vt o
AT W WA F 9g 30 1T 97 9
I WL WIS AGT | § fe¥e H 9w
T O WAty &y 7 9 fF A qesy
& 912 WIET &R g I A e
WINT §9 AW § IAF €4 F W Ay
qar #91 4g) fawar srar @ 7 w4t Sy
Y S 1 WWIE TW I H F @ Far
AT @7 & - et & ATH Ay A |
& q g T ¥ wraTel § 50w ¥ o§@
W@E T T FAF HUAT Aigd L QE &,
afes 30 & 9T9 W AU FT Q@ E |
IR @ foggd o=z &l ¥ Uw
HET FT HI7 AT WTEHT T T8
adl fagr | 97 AT o o F gw A
% g 2 fF 3 U wTer F7 aEET
& AT § 7 A IFR e W
& w9 o g, oAy frerd ad@ g
21 ST ™ Wt F A
ol WY AT T 8 | |9 fety it
wrar A W wust F oA ¥ ogw
g &1 3T HIT fameat a=a # T
g FT TR & qe 997 T g & fF A
F7aTe fedt Y vt Tadr & 1 s
Y ¥ ¥ weEra® ®iT afAEr a@
&t ot 3 F "= andy A & 9w
g2 |

1240 lirs )

[Dr. SaroJiNi MauisHI in the Chair]
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uE THT 3T AT & f FNY O|T A4 FT
2 f wfafewa w1t o @ s g w0
afegt @ 7 afew wifewa afzdt as
T AT @2 | 7 Ay e gw fegdy wY
oA sfwws dEw ot T oo ¥
T I TR A FH ¥ &9 gi ¥ A
ma‘?ﬁwa‘tﬁmmﬁlaa?ug
fnmﬁw,h%ﬁtmmmmgl
o fFdt gut 3 Foar g aaaE
¥ fagr am=a & arg fqam #1 g
fFar sar &Y S wwE Y e A
FIEr | g2 &7 @Y Fram gut 9§57
2 A g4l ¥ A go faerr wv
WA F7d & IR g wfaq s
R 7 afes Faammt F Qe Fav o
ﬁ%fa?ﬁmfﬂ?ﬁ}aaﬁﬁrﬁﬁ
W ¥ @y ovar fray &, 1w ¥ a0
wr far &1 7 39 g v Fw
fae g & mx & ? & at frday F&m
& o wg amg & qom = AR
# g al T 9 X 3% s 2
m wfed 1 & G gu ¥ wrer # warw
I F T fF T srar 2§ Wk
T F e o ad

¥ wRar § F gt & for gufy
i & 17 fF 7 eesy # A sy
¥ AT O W AT I AT zEEy
TN | W IAF 1T 48 FrieE
T foerd smnft a7 & o ofay gaq
ﬁmgﬁa‘nmmmﬁq-@-ﬁ
R\ W@ P 9T w9 ¥ 9w
T 3 AN F oag @t mm
& I oM E a® fadw Afr
g1 =g At @ Aifq &Y, a2 aw A
@\ TR AT AY R w7 &Y Aifq dv,
S A A T T F T gU E ) 6
WA F WG 939 F a9 (A3 T
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fe fegram & s3sg 97 wRL3,
arEl 3T WERED ¥ A W ¥ Ay
Zafar & §, s 3w | F wfqer w
FATAT 8, HT I 2T Y AIGT K FATAT
2, W7 39 A Y WY FY SAMfaq @Ar
2 @ S F g wg ¥ fAET Ay
MR TN 21, TR G TAE
w1 A7 g1 T@d au ¥, Afew aew AR
$rz WY 3w A & fay dave 8 9,
q g Y AT T A AFA AT FY
agi & frerer € 1 gW & fg T #Y a4
#i | gfzq AgE & A A w9 § AGAT
T IGF TF &Y 7 9T § HI A
FQE UTY | WTH F R & A9 F OF
EY A § ¥ IAw A A A
st w31 @Y 1 S gL gL A5 FT Aw-
FAr &€ T3 & fF A gF | 6%
W9 TF SYHAT | AT EY ST & qu
¥ ...

Wl wEEY @ AT G2
AT WAV FATS F |

st aerg & oF foe § g
FCaT g | $HI &Y OF T Y A1 F
& | 7@ dfeq SATETATH A F7Y § A
FEr =t qealr FEa & #itE Al A
a Wi, AT F1 OF wfaem w A
# OF T & | WHA F S F A
qwx § W Wy § fr frgem &
FAA FY FUTE &7 A2 § faq wwLy
FrTaN @ | qE ghar T @
gafoy & frage & 5 qaA A
93T @9T &Y | WA qg FAw 7 AT AT
foraea 1 ¥ 018 &Y & fad @

The Minister of State in the Minis-
iry of Home Affairs (Shri Hajarnavis):
Mr. Chairman, I have listened atten-
tively to the speeches in the House

but 1 regret to say that Government

do not see their way to accept any
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changes except those which are con-
tained in amendments Nos. 158, 159
and 160 which were moved by me.

The first amendment is to lines 9
and 10. There the change proposed is
not one of substance but merely of
form. It was contemplated in the Bill,
as it was introduced, that Parliament
shall elect a committee and then after
election the President would appoint
it. The expression that was used was
“the President may appoint”. It was
pointed out to us that there was some
sort of an incongruity between Parlia-
ment electing a committee, the com-
mittee taking its authority from
Parliament and then the President
appointing it.

12.44 hrs.
[Mgr, DeruTY-SPEARER in the Chair]

We have, therefore,
amendment which tries to remove any
sort of incompatibility between the
power of appointment and the elec-
tion of the committee and have made
it clear that the committee will owe
its authority by election to Parlia-
ment. All that is suggested now is
that the appointment of the committee
will take place on a motion being
moved and, as happens in most of
these cases, the initiative and the res-
ponsibility is now laid upon the execu-
tive. That is to say, they will move,
or if they do not move then someone
else will do it with their authority so
that private persons on their own
authority and initiative will not be
able to initiate the committee unless
of course the Government have agreed
to it.

Shri Frank Anthony: Will it be a
Parliamentary Committee?

Shri Hajarnavis: I think, it will be.
For all practical purposes, it will be
a Parliamentary Committee. It is
intended to be a Parliamentary Com-
mittee. It will be a Parliamentary
Committee, It is elected by Parlia-
ment. It shall function on bchalfl of
Parliament.

moved an-
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Secondly, we have accepted the sug-

gestion made in the House that this

report shall be laid before each

House of Parliament. The Hon. Mem-

ber Mr. Kamath has taken objection

to this provision here according to
which the responsibility is placed
on the President to place the report
before Parliament. We have tried tn
reproduce, as far as possible, the
machinery for review which was
provided in article 343. Here, though
the Parliamentary Committee will
make a report, someone has to pre-
sent it to Parliament. So, by this
provision, we provide an agency,
merely a mechanism. It will not be
lett to be decided by the Committee
to present the report or not to pre-
sent the report or to find its own time.

The executive itself has been made

responsible for presenting the report

immediately to Parliament. That has
been done.

Shri Frank Anthony: What are
Parliament's powers as regards this
report will be same vis-a-vis any
other Parliamentary Committee's re-
port.

Shri Hajarnavis: Entircly.

Shri Frank Anthony: You accept
that position.

Shri Hajarnavis: Entirely; that the
report, when it is placed beforc the
House, will be a public document,
that is, rule 369? Any Report which
has been placed on the table of the
House becomes a public document. It
is. then, certainly intended that it
will be followed by discussion either
on a motion made by the executive or
by any Member as it happens in the
case of any other report whirh is
placed on the table of the House. Tt
becomes a public document. I have
no doubt in my mind. I have no men-
1al reservation on that.

Thirdly, we have also accepled the
suggestion made by several Members
of this House that opinions of the
State Governments should be ascer-
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tained. My hon. friend Mr. Kamath
intends to widen this by including
consultations with the State Legisla-
tures. I think, a complete answer to
that point has been made by the
speaker who preceded me. In the
case of a parliamentary executive—
we have parliamentary executive both
in the States and here—what is done
by the State Governments al the
State level and what we do here is
entirely under the authority and with
the consent of the legislature. Gov-
ernment here acts under the authority
or in accordance with the wishes of
Parliament because this is what parlia-
mentary executive means that after
Parliament has expressed ils  views
one way or the other during discus-
sion, then certainly Government  is
bound to carry out the wishes of
Parliament. I do not think it is in
consonance with the dignity of the
House to say that Government shall
carry out the wishes of Parliament,
because it must. Otherwise, it goes.
Therefore, it is wholly unnecessary.

Shri Frank Anthony: My difficulty
is this. Will Parliament be able to
move any amendment to that renort?

Shri Radhelal Vyas: Parliament is
sovereign.,

Shri Hajarmavis: The motion will
always be in the new form that we
have evolved, that the report be noted.
In that opinions are expressed. Cer-
tainly Government will take notice of
the opinions expressed in this House.
Supposing it does not, let us take a
theoretical case in which the majorily
cxpresses a certain view and the Gov-
ernment says, we are not going to ac-
cept it, there is another method by
which to make the Government =ither
to accept the report, accept the view
of the majority or the Government
will be displaced. It is always res-
ponsive to the majority. It must al-
ways remain so.

Shri Framk Anthony: “uu any
motion be moved?
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Shri Hajaranavis: The motion as I
said that is moved in the considera-
tion of the report is that the Report
be noted.

Shri Hari Vishnu Kamath: Takes
note of.

Shri Hajarmavis: Takes not of:
that is the only thing. In that every
Member is free to express any opin‘on
that he chooses.

Shri Frank Anthony: Any amend-
ment categorising the opinion of the
House?

Shri Hajarmavis: During the -ourse
of the discussion it is not possible.
Another motion or resolution can
¢ertainly be moved in the House.

As regards the other amendments,
a further attempt again, which was
defeated yesterday of limiting the
use of English to a deflinite period,
we stand by the commitment that
English will continue indelinitely
without restriction as it has continu-
ed xo far. Therefore, we will oppose
them.

Shri Radhelal Vyas: T am sorry, no
clarification huas been given on the
pouint which I made out. During the
course of these 10 years, shouid we
not expect from the Government wha;
they propose to do to take steps to-
wards the progressive use of Hindi
without offending our friends :ni the
gouth, whether any special office will
be appointed, whether it will be in
charge of any special Minister so that
the duties and obligations imposed by
the Constitution will be duly per-
formed?

Shri Hajarnavis: 1 hope the hon.
Member was in the House when I
said yesterday that the responsibili-
ties which the Constitution has placed
upon ug of which the law gives us
will be carried out by all known
methods of administration. Where a
certain responsibility is given to us,
all executive steps in realisation of
that responsibility will certainly be
taken.
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, Shri Frank Anthony: May I ask
one thing? What is the Government's
objection to my amendment No. 42
seeking to ensure that Parliament is
not side-tracked? All I am asking
for is that the report should come to
Parliament and the recommendation
of Parliament should go to the Presi-
dent. What is the objection to that?
That is the normal parliamentary
procedure. Why should Parliament
be side-tracked?

Shri Hajarmavis: It is never side-
tracked. We are continuously res-
ponsible to Parliament. The moment
the report is placed before the House
and an opinion is expressed, certainly
the Government will act upon the
opinion which is expressed by the
House.

Shri Frank Anthony: It is not clear.
The next clause only places an obli-
gation on the Government for send-
ing the report to the President. That
is precisely what happened last time.
When the report went to the Presi-
dent, the President's Order only re-
produced the report. That is my
difficulty.

Shri Hajarnavis: The President
dues not act here except on the advice
of the exccutive. The executive is
here. It will certainly be here when
the muatler is debated. Whatever de-
ci~ion is taken by the Ministry, the
Ministry is here to listen to the de-
bate, tu partake in the debate and
express their views. It will be cer-
tainly their responsibility. The word
President is a synonym for Govern-
ment, for the executive.

Shri Hari Vishnu Eamath: May I,
on a point of clarification, ask the
Minister, because he has partly ac-
cepted the position that I adumbrated
in the course of my remarks on +he
amendment. But, he has raised, if I
understood him aright, an objection to
the report being sent to the State
legislatures. I do not see why it can-
not be sent or should not be sent. If
the report will be sent by the Presi-
dent to the State Governments, cer-
tainly, it stands to reason that
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[Shri Hari Vishnu Kamath]
Parliament ecan request the President
to send the report to the State legis-
latures. He functions wvis-g-vis the
State Governments as the executive
head. . . .

Mr. Deputy-Speaker: The Govern-
ment will consult the legislatures.

Shri Hari Vishnu Kamath: How do
you say that they will?

Mr. Deputy-Speaker: They are res-
ponsible to the legislature.

Shri Hajarnavis: They are free. I
express no opinion against.

Shri Harl Vishnu Eamath: TFree
means that they may or may not.

Mr. Deputy-Speaker: If they do not
consult, they cannot function.

Shri Hari Vishnan EKamath: I do not
follow.

Mr. Deputy-Speaker: A vote of
no-confidence can be moved against
them.

Shri Hari Vishnu Kamath: 1 am
sorry thig is being flung in our face
every time.

Shri Hajarnavis: Shri Kamath is
endeavouring to make another speech,

Shri Hari Vishnu Kamath: You need
not say that. The Chair is there to
guide. You need not usurp the func-
tions of the Chair. You mind your
own business.

Shri Hajarnavis: 1 am raising this
point of order.

Shri Hari Vishnu Eamath: Under
what rule do you raise the point of
order? Show me the rule.

Mr. Deputy-Speaker: Order, order.
What is the clarification?

Shri Hari Vishnu Eamath: A Parlia-
mentary committee is puided by—I
invite your attention to rules 279 and
280. Therefore, before the amend-
ment{ of the Minister or mine is put
10 the vote, of the House, I will raise
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the fundamental point of order against
the amendment of the Minister that
the amendment of the Minister i3 out
of order according to our Rules of
Procedure. According to him, in reply
to Shri Frank Anthony's question, he
has said that it is a Parliamentary
committee,

Shri Hajarmavis: I did not say so. I
did not answer his question. I said,
for all practical purposes, it is a
Parliamentary committee.

Shri Hari Vishnu Kamath: This is
on record. This is very vital {0 the
growth of Parliamentary institutions,
where the rules are set at naught by
the Government. He should concede
the point. Let him say that he did
nol say so. He has said.

Shri Frank Anthony: He said, with-
out reservations.

Shri Hari Vishno Kamath: You have
ears to hear. The records zan be
seen. I raise a point of order. He
said that it is a Parliamentary com-
mittee., Here are the records.

Shri Nath Pai (Rajapur): Why not
refer to the record?

Shri Tyagi (Dehra Dun): Whatever
the Minister might have said, the
Committee enjoys the same privileges
as the committee mentioned and
envisaged in the Constitution.

Mr. Deputy-Speaker: Whatever the
Minister might have said, the Speaker
made it clear yesterday that it is mot
a Parliamentary committee.

Shri Hari Vishou EKamath: He did
not say so. Let us have the record.
That is with regard to another
committee. This is a very vital point
which must not be brushed aside. It
should be seen.

Shri H. N. Mukerjee (Calcutta
Central): It can be seen from the Re-
port itself that it was described as a
Committee of Parliament. To say that
it is not a Parliamentary Committes,
is a peculiar abuse of words.



12385 Official
8hri Harl Vishnu Kamath: I do not
accept this

8hri Tyagi: The language is the
same as was in the article of the
Constitution. Whatever functions
were assigned to that committee, the
same functions have been assigned to
this Committee. Therefore, it will
act in the same manner.

Shri Hajarnavis: That is what I
said.

Mr. Deputy-Speaker: This is what
the Speaker read out yesterday:

“‘Parliamentary Committee
means a Committee which is ap-
pointed or elected by the House
or mominated by the Speaker and
which works under the direction
of the Speaker and presents its
report to the House or to the
Speaker and the Secretariat for
which is provided by the Lok
Sabha Secretariat.”

This Committee reports to the Presi-
dent.

Bhri Harl Vishau Kamath: This was
in another context. He read it out
not with reference to this.

Dr. L. M. Singhvi: It was a diffe-
rentiation between a onstitutional
Committee and a Committee of Par-
liament. It is in that context that he
said this

Shri Hari Vishnu Eamath: I would
urge, there should not be any contro-
versy at the outset whether he con-
ceded that this is a  Parliamentary
Committee or not: then 1 would pro-
ceed further on the basis of the rules
to show that this amendment No. 161
is out of order.

Shri H. N. Mukerjee: This is a Com-
mittee not in terms of the Constitu-
tion, but in terms of the Official
Languages Bill, 1963. Therefore this
is definitely a Parliamentary Com-
mittee.

Shri Hajarmavis: May I make a
alarification? The hon. Member Shri
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Frank Anthony asked whether it was
a Parliamentary Committee. I said,
I do not know. The first sentence, 1
do not know. But, T said, for all
practical purposes. . . .

Shri Frank Anthony: You said, with-
out reservation.

Shri Hajarmavis: I said, for all
practical purposes, without reserva-
tion, it will function as if it is a Par-
liamentary Committee. This is what
I said or ought to have said.

Shri Frank Anthony: That is very
bad.

Mr. Deputy-Speaker: If you Jdo not
agree with him, you may throw out
the amendment.

13 hrs.

Shri Hari Vishnu Kamath: No, Sir.
That is not the way. This amendment
is out of order. How can you put
it to vote?

Mr. Deputy-Speaker: There is no
point of order in this. . . .

Shri Harl Vishnu Kamath: The
amendment is out of order, on the
basis of the Rules of Procedure of the
House.

Mr. Deputy-Speaker: The amend-
ment has been admitted, it has been
discussed, and the hon. Minister has
replied.

Shri Hari Vishnu Eamath: He has
again shifted his ground. How can
he possibly do that?. ...

Mr. Deputy-Speaker: We have had
a very long discussion already, and
if the hon. Members want. . .

Shri Harl Vishno Kamath: It i3 very
unfortunate that the hon. Minister
makes a serious statement and then
shifts his ground immediately. . . .

Mr. Deputy-Speaker: I am  sorry.
If the hon. Member wants he can
throw out that amendment. I shall
put it to vote.
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Shri Hari Vishnu Kamath: I would
invite your attention to rules 279,
280 and 283 of the Rules of Procedure.

Mr. Deputy-Speaker: The hon Mi-
nister has replied already.

Shri Hari Vishau Kamath: He has
not replied to the point about the rules.

Mr. Deputy-Speaker: He has repli-
ed. 1f the hon. Member is not satis-
fied, he can throw out that amend-
ment.

Shri Nath Pai: May I draw your at-
tention to a basic rule that when a
Member rises to adumbrate a point
of order, or when a Member seeks
your guidance to be allowed io raise
a point of order, a ruling cannot be
given before he adumbrates the point
ot order? He must be given the lati-
tude to adumbrate. Shri Kamath has
only made a mention, but he has not
yet been !ieard to adumbrate  his
point ! order.

MMr, Deputy-Speaker: He has adumb-
roted it and the hon. Minister has
replied also.

Shri Nath Pai: -He was only refer-
ring to the rules. He has not yet
adumbrated his point of order.

Mr. Deputy-Speaker: Shri Kamath
had sat down, and the point was re-
plied to also by the hon. Minister.

Shri Hari Vishnu EKamath: He has
denied what he had stated earlier. . .

Shri Nath Pai: Is he a Bramhadeva?
How can he reply before the point of
order is adumbrated?

Shri Hari Vishnu Eamath: It is
very tragic. The Government is set-
ting a bad example, The Minister
makes a statement and changes it the
next moment. It is very traglc.

Mr. Deputy-Speaker: Order, order.
The hon. Member cannot go on like

‘this. =

Shri Hajarnavis: I have not changed
it.
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Shri Hari Vishen Kamath: The re-
cords will bear me out.

Mr. Deputy-Speaker: Then, why did
the hon. Member sit down when he
started replying? The hon. Member
could have continued and said that he
had not yet finished his speech.

Shri Nath Pai: He had not finished.

Mr. Deputy-Speaker: But he allow-
ed him to reply.

Shri Hari Vishnu Kamath: I did
not mind hearing the hon. Minister.

Mr. Deputy-Speaker: What is the
explanation that the hon. Member
wants now from the hon. Ministar?

Shri Hari Vishnu Kamath: My point
is that if it is a parliamentary com-
mittee, rules 279 and 280 of the Rules
of Procedure of this House come into
operation, and the report cannot go to
the President. Therefore, the amend-
ment is gut of order. The report must
come before Parliament and not be
submitted to the President, under our
Rules of Procedure. It must come
before Parliament under rules 279
and 280.

Mr. Deputy-Speaker: Has the hon.
Member finished?

Shri Hari Vishnu Kamath: Yes.

Mr. Deputy-Speaker: What has the
hon. Minister got to say on this?

Shri Hajarmavis: Has he raised a
point of order? I have not understood
the point of order. Will he repeat it?

Shri Nath Pai: Has the hon, Minis-
ter not been listening to my hon.
friend? Apart from the casual man-
ner in which points of order are
treated, the point sought to be raised
is this. If it is a parliamentary com-
mittee then its report prima facie has
got to be laid before this House and
not be submitteq to the President.
That is the second stage. We want to
know, since he made a statement here
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that the committee will be a parlia-
mentary committee, and he repeated it
.and elaborateq it, what he means by
that. Then, he said that the committee
is a parliamentary committee. If it is
a parliamentary committee, then its
report must come before this House
and not go to the President. We want
his help to know what exactly he has
in mind on this point.

Shri Hari Vishno Kamath: The
words are categorical. Rule 279 says
“In that case, the report shall be pre-
sented to the House . .

Mr, Deputy-Speaker: Which is the
rule to which the hon. Member is
referring?

Shri Hari Vishnu Kamath: It is rules
279 and 280.

Shri C, K. Bhattacharyya (Raiganj):
These rules have been referred to so
many times that by this time we have
got them by heart. Since the hon.
Minister himself denies that he said
that it was a parliameniary commit-

Some Hon, Members: He does not
deny.

Shri C. K, Bhattacharyya: . . . itis
a point of order in the air. My hon.
friend is only trying to create a point
-of order in the air.

Shri Hari Vishnu Xamath: It is
very much on terra firma; it is not in
the air at all

Shri Hajarnavis: To the question
whether this is a parliamentary com-
mittee or not, my answer is that it will
be a committee which will have all
‘the characteristics of a parliamentary
committee. It will have all the charac-
teristics. I dig not then say; without
further examination and without fur-
ther consideration, I cannot answer
offhand whether it will exactly be
satisfying the tests which are given in
rule 280. But I went on to say that
the function of the President there was
merely Ministerial. Just as a com-
mittee is appointed and the committee

482(Ai)LSD—38.
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deliberates, and someone ig authorised
to present that report, in the com-
mittee itself, during Lhe course of the
proceedings of the committep itself
somecne is authorised to present it to
the House, in this case, the law itself
says that the President will do it, that
means the Minister in charge of the
Bill will present it. Therefore, the
responsibility is cast upon the Minis-
ter who advises the President in this
behalf to present it to the House.
That is all.

The main thing with which I believe
my hon. friend Shri Frank Anthony
was concerned was this: Will this
come to the House? Will it be discus-
sed in this House? These are the most
important things which fall to be con-
sidered, to which my categorical ans-
wer is that it will be coming before
the House and it will be discussed in
the House.

Shri Frank Anthony: 1 rise to a
point of order. With great respect I
say that it would be quite wrong to
put this clause to the vote of the
House until Government is clear in its
own mind. I am sorry to say this. I
was beginning to come round to the
view that Government was not tor-
tuous in its motive. Now, either it is
a parliamentary committee in law or it
is not, I want a categorical answer
to this guestion, because on that wall
depend whether we can even put this
to the vote of the House. I do not
want ‘for all practical purposes’. 1
want a straightforward and honest
answer. Is this in law a parliamen-
tary committee or not? I do not want
the phrase ‘for all practical purpose3’.

Shri Hajarnavis: Whether it is a
parliamentary committee or not, it is
for the Speaker, and it is for you to
decide. (Interruptions). It is for you
to decide.

An Hon. Member: He cannot decide
it. (Interruptions).

Shri Frank Anthony: It is trickery.
What is all this?



12391 Official

Shri A. C, Guha: The Speaker gave
a decision that it was not a parlimen-
tary committee but it was a comnittee
of Parliament,

Shri Frank Anthony: How long are
we going to boe imposed upon? I said
ali along that thiz was a piece of
chicanery, Now, the hon. Minister will
not tell us simply and honesily whe-
ther this is a parliamentary committee
or not , . .

Shri A. C. Guha: It is not a par-
liamentary commitiee,

Mr, Dcputy-Speaker: May I point
out this to the hon. Minister? 1f this is
a parliamentary commitiee, the report
will have toc be placed before the
House. The hon. Minister has to de-
cide, and he has to tell the House, and
he has to take the stand whether it is
a parliamentary committeg or not,

Shri Tyagi: May I submit that
even if the Minister calls it a parlia-
mentary committee, it does not be-
come a parliamentary committee only
because the Minister says so? 'The
committee remains as it is envisaged.
It is a committec as mentioned in the
amendment, and that committee shall
function in the manner in which Par-
liament by law decides, Therefore, no
interpretation of the committee, whe-
ther it is a parliamentary commitiee or
not, can be given by the Minister.

Shri Frack Anthony: How can we
vote on 1t?

Shri Tyagi: It is a committer &=
envisaged in the Bill, and, therefore, it
will have the functions which warz
prescribed by Purliument

Shri Frank Anthony: Nonsense,

Shri A, C. Guha: This question was
raised yesterday, and the Speaker de-
cided that it was not a parliamentary
committee hut that it was a commitice
composeq of the Members of Parlia-
ment. And he cited similar other
cases also. So, a committee composed
of Members of Parliament need not
be always a parliamentary committee.
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Shri Tyagi: You cannot give an
interpretation ag to what the c¢om-
plexion of the committee will be (In-
terruptions).

Shri Hajarmavis: May I make my
submission to you?

Sari Nath Pai: In that case, how
did you drop the words ‘The Presi-
dent will appoint'?  You are not ex-
plaining it

Shri Hajarnavis: The first test is
this that there shall be election by the
Parligment of the commiitee. This
committee satisfies the first test of its
being a  parliamentary committee,
That 1s the first one. The second is
that iis report shall be placed
before Parliament, The report
shall be placed before Parliament
with this difference that in the case of
other paliamentary committees,
when the committee has finished its
deliberations, there js a motion made
authorising some Member or the other
te present the report before Parlia-
ment. The main thing is the presen-
tation of the report before Parliamnent

Here also, this report will come he-
fore Parliament ang 1t wiil be laid on
the Table of the House. The law
says, instead of leaving it to the com-
mittee itself to decide it, who shali do
it. Thz law unambiguously places the
responsibility on the President which
means the Minister in charge to lay
it on the Table of the House.

Shri Frank Anthony: It is delibe-
rate trickery, legal trickery.

Shri Nath Pai: Where dogs it say
that?

Shri Hajarnavis: Therefore, in all
the important aspects, namely in its
composition, in regard to the destina-
tion of the report, it fulfils all the
functions of the Parliamentary Com-
mittee, Therefore, it ic of no avail
to go into the barren question whe-
ther it is a parliamentary commuiitee
or not, because ultimately what is
sought to be elicited from us is this.
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Will this report coma before Parlia-
ment? Will it be discusseq in Parlia-
men'? On this, I said, unreservedly,
ves, it will,

Shri H. N. Mukerjee: May I say . .

Mr. Deputy-Speaker: He has given
the reply.

Dr. 1.. M. Singhvi: He has not given
the reply.

Shri Tyagi: I also want 1o raise &
point for your ruling.

Mr, Deputy-Speaker: Let Shri
Mukerjee speak first.

Shri H. N, Mukerjer: The Jom-
mittee which was appointed in 1958
was a Committee appointeq in terms
of article 344(4) and therefcre, it fol-
lewed the particular procedure laid
down specifically for it

Mr. Deputy-Speaker: Thet is diffe-
rent from this Committee.

Shri H, N. Mukerjes: That is why
it was a Committee of Parliament. not
a Parlianmentary Committec in the ful-
lest sense of the term. Sukstiantially
there may be very little difference
between the two, but form iy very 1m-
portant in parliameniary matters On
this occasion what we are doing 1s that
we are no having a Committee
appointed in terms of the Cons-
titution as speciafically laid down;
we are appointing a Committee
as envizzged by the Governmant of the
dev .n ihe formulation of the Ofiicial
Lan-: .os Bill, 1663,

M. Diepuly-Speaker: What is the
purticular amendment he is referring
tc?

Shri H. N. Mukerjee: 5hri Lal
Bahadur Shastri's amendmo:-ts Nos.
158, 153 and 160—all these refer to the
constitution of a Committee on GM-
cial Lanpuape. This 15 a Parliainrn-
tary Committee in lhe fi1lost sense
of the term, formally as well as subs-
tantially and therefore, this Com:uuttee
cculd function only nnder t.e autho-
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rity and guidance of the Speaker and
according to the terms of the Ruleg of
Procedure of this House, not accord-
ing to any other rules of procedure to
be formulated by the President or
anybody else.

My submission is that there being
a qualitative difference between the
Committee which was appointed in
1958 under the terms of the Constitu-
tion itself ang the Committee which
we are envisaging in terms of the Offi-
cial Languages Bill, we should look
upon this Committee as a purely Par-
liamentary Committee, and the Report
of this Committee should be followed
by whatever consequences are envi-
saged in the Rules of Procedure of
this House.

Shri Hajarnavis: To which I agree.

Shri H, N. Mukerjce: Therefore,
there is a clear distinction between
the two, which must be recognised.

Mr. Deputy-Speaker: 1 think the
Minister also agrees with that position.

Shri H N, Mukerjee: No, Sir.
Substantially, there is a difference.

Mr. Deputy-Speaker: He made the
position quite clear,

Shri Tyagi: I entirely agree with
my hon. friend that the previous Com-
mittec was appointed according to the
terms of the Constitution. Therefore,
he might make a distinction and say
that it was a2 Committee appointed
according to the article of the Cons-
titution. This is a Committe which
is being appointed according to the
proposed clause of this Bill.

Now, as regards the rules of the
House, I can well understand that in
the ordinary course, those rules mmust
essentially apply unless by Act the
Parliament prescribes some terms of
reference specifically for he purpose.
Now in this clause, the terms of refer-
ence are mentior~d v*+'~h nre diffcrent
from those of the usual parliamentary
committee, Now, these terms of refe-
rence cannot be changed by raising a
point of order (Interruptions). They
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can only be changed by moving an
amendment to them and giving it the
shape of a Parliamentary Committee.
So long as the terms of this Com-
mittee remain as they are now, it can-
not be treated as a Parliamentary
Committee in the true sense,

Shri Frank Anthony: Why not?

Shri A, C. Guha: The other Com-
niittee was constituted according to the
Constitution. This Committee is going
to be constituted according to a cer-
tain statute passed by this House. This
Committee will not be a Parliamen-
tory Committee; it will be an admi-
nistrative committee to be formed
under a special statute, So it cannot
be called a Parliamentary Committee
as such.

Dr, L, M. Singhvi: The explana-
tion rendered by the Minister fo the
House is a piece of legislative evasion
and ecircumlocution, if I may say so.
We are entitled to know, before this
clause of the Bill is put to vote, what
the character of this Committce is go-
ing to be—not merely that in all im-
portant characteristics this woulg be
a Committee of Parliament or that ‘for
8ll practical purposes’ this would be
a Committee of Parliament. The House
is entitled to know this from Govern-
ment. If the Government, as was con-
fessed by the Minister himself, does
not know what its meaning is and
wants time to consider and explain
this matter, further consideration of
this proposed clause should be post-
poned until such time as the Minis-
ter can render a more adequate ex-
planation to the House.

Mr. Deputy-Speaker: The Minister
of State said that this was in all res-
pects a Parliamentary Committee.

Shri Tyagi: With prescribed terms
of reference.

Mr. Deputy-Speaker: He also said
that the Report of the Committee
would be presented to the House,

Shri Hajarnavis: Yes, Sir,

Mr. Deputy-Speaker: Here to clause
4 of the Bill, his amendment is:

“for ‘the President may appoint
a Committee consisting of thirty
members’, substitute ‘there shall
be constituted a Committee on
Official Language, on a resolution
to that effect being moved in
either House of Parliament with
the previous sanction of the Presi-
dent and passed by both
Houses . e

The Minister of Home Affairs {(Shri
Lal Bahadur Shastri): As far ns I
can understand ijt, this Committee will
be set up under clause 4 of the BIll,
and the Report of the Committee will
go to the President. A Parliamentary
Committee’s Report is always submit-
ted to the Speaker. Here it is guite
ohvious that it has to go to the Presi-
dent. The President will then cause
it to be laid on the Table of each
House of Parliament. Therefore, this
cannot be a Parliamentary Committee
(Interruptions). This was very clear.

Shri Frank Anthony; The cat is out
of the bag now!

Shri La] Bahadur Shastri: 1 do not
accept Shri Anthony's charge. He has
been levelling that kind of charge
tkroughout this discussion,

Shri Frank Anthony: That subs-
tantiates my charge. It is a delibe-
rate legal fraud; it is a deliberate .egal
fraud.

Shri Lal Bahadur Shastri: There is
no legal fraud. I am very sorry . . .

Shri Frank Anthony: It is a dell-
berate legal fraud on the country,

Shri Lal Bahadur Shastri: I cannot
lose my temper like him,

Shri Frank Anthony: It is a cal-
culated fraud (Interruptions).

Shri Lal Bahadur Shastri: Ag I said,
I cannot lose my temper like him.

Shri Radhelal Vyas: He says it is
a fraud. Can he say that?
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Shri Tyagi: It is unparliamentary
language to say ‘it is a deliberate
legal fraud'.

Shri Frank Anthony: It is a deli-
perate legal fraud on the country—
what purports to be a parliamentury
Commitiee. I knew they wanled to
sidetrack Parliament. Now this shows
that they intended ali along to side-
track Parliament.

Shri Tyagi: On a point of order.

Mr. Deputy-Speaker: The hon.
Member is an experienced parliamen-
tarian. He should hear what the
Home Minister has to say.

Shri Frank Anthony: [ am some-
thing of a lawyer too. It ig a legal
fruud on the country.

Shri Tyagi: In Parliament, words
like ‘deliberate fraud' etc. are unpar-
liamentary (Interruptions). Accord-
ing to parliamentary practice, I can
say ‘It is untrue’, but I cannot say
You are telling a lie. This is accard-
to parliamentary convention. (In-
terruptions). The hon, Member is a
lawyer. It is unparliamentary to say
‘deliberpte fraud’. [ can understand
if one were to say, ‘It would be inter-
preted as a fraud', but to say ‘deli-
berate fraud’ is unparliamentary. It
must be expunged {rom the records.

Mr. Deputy-Spezker: He said it is
a fraud on the Conszitution.

An Hon. Member: He repeatedly
used the word ‘deliberate’.

Shri A, C. Guha: He repeatedly
aid it was a deliberate fraud.

Shri Lal Bahadur Shastri: The inten-

“n of Government from the very
w. Yinning was quite clear and obvious.
In fact, what clause 4 provided was
only thii:

“The President may appoint a
Committe consisting of 30 mem-
bers, of whom 20 shall be mem-
bers . . . to be elected respec-
tively . . . in accordance with
the system . . .".
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This clause did no! clearly bring out
what was, in fact, in our mind.

Shri Frank Anthony: Now it has
come out!

Shri Lal Bahadur Shastri: Some
Members pointed thiz out and it is in
order o clarify the position that I
have brought forward this amendment,
that the Committee will be constituted
o, a motion by the Minister and that
the Committee will submit its Re-
port to the President. I made it quite
clear in my amendment that the Re-
purt wil' be caused by the President
to be laid on the Table of the House.
Our intention is absolutely honest.
What we wanted to clarify was this,
that this Report would definitely be
caused by the President to be laid on
the Table of the House. It will be dis-
cussed and naturally Government will
take into consideration the views ex-
pressed by the Members, and then
naturally, the President,

Shri Frank Anthony: Why ‘natu-
rally’?

Shri Lal Bahadar Shasiri: . . . after
obtaining the views of the State Gov-
ernments, wil] issue directions thereon,
I think there can be no clearer indi-
eation of our intention than this
v

Mr. Deputy-Speaker: I think there
Is no point of order, after the explana-
tion of the Home Minister.

I will put the amendments and the
elause to vote.

Bhri Hari Vishau Kamath: On a
pulnt of order. Apart from the consti-
tutiona] obligation of article 100, even
under the convention of the House, no
voting can take place between 1 p.m.
and 2.30 p.m.

Mr. Deputy-Speaker: Only division

cannoi take place,

Shri Hari Vishnu Kamath: There
would be a division on this.

Dr. L. M. Simghvi: Yes.
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Mr. Deputy-Speaker: We can dis-
pose of amendments. Amendment No.

168. There are several amendments to
to this clause. Is Shri Anthony pres-
sing his amendments?

Shri Frank Anthony: 1 am not
pressing those verbal amcndments to
the amendments of the Home Minis-
ter.

Mir. Deputy-Speaker: Dovs he press
Amnendment No, 16s7

Shri Frank Anthozny:
matter.

It doos not

Mr. Deputy Speaker: Has he  the
icave of the House to withdraw
Amendment No. 1687

Hon. Members: Yos,

The amendment was, by leave, with-
drawn.
Mr. Dcpuly-Speaker: What about
Dr. Singhvi?

Dr. L. M. Singhvi: 1 am requesting
a cdivision on  Amoeriment No 173.
Amendment No. 172 1 am not pressing.

Mr, Deonty-Sneaker: Has he the
leave of the House to withdraw
Amendment No. 1727

Hon. Members: Yoes.

The amendment was, by leave.
withdrawn.

Mr. Deputy-Speaker:  Amendment
No. 164, Shri Ranga is not here,

The qu=siion is:
Page 2, ling 19,~-

after “President” insert—

“shall not take uny decision to
reduce the posilion of English in
administrative, legislative  and
jucicial wo:l widiosl the concur-
rence of ull the non-Iindi State
Legislatures obtained by resolu-
tinng passed by three-fourth of the
tutal strength of each Legislature
and” (164).

The motion was negatived.
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Mr. Deputy-Speaker: Any other
amendments to Amendment No. 1587
No.

The question is:
Page 2, lines 9 and 10,—

for “the President may appoint a
Committee consisting of thirty
members”,

substitute—

“there shall  be constituied a
Committee on Official Lan7zuage
on a reeolution to that effect Loing
moved in either House of Parlia-
ment with the previous sanction
of the President and passed by
both Houses.

(1A) The Committee shall
censist of thirty members”. (158)

The motion was adopted.

Shri Ranga: Sir, I thcught betwceen
1 and 3 O' Clock there would be no
voting.

Mr, Deputy-Speaker: We do not
have a division.

Shri Ranga: So far as my umend-
ment is eoncerned. ... ..

Mr. Deputy-Speaker: 1 put it to the
House. If the hon. Member is not
here, what can I do?

Shri Ranga: 1 took it for granted
that this would not be taken up,

Mr. Deputy-Speaker: Only division
will not be tuken up. The Hon. Mem-
Y %nows the procedure.

Shrl Ranga: It is & question of
voting and division,

Mr, Duputy-Speaker: Hig amend-
ment No. 164 was put to the House
and 'ost.

Shri Ranga: I nuver understood it
would be put to  the House, because
betwern 1 and 3 P.M. no  question
would be put to the House,

2Tr. Deputy-Speaker: Dooes b woant
me to pat it o the TTouse #guin?



12401 Official

Shri Ranga: Yes.

Mr. Deputy-Speaker: The House
has already declared. I cannot put it

again,
Amendments to Amendment No. 159.

Shri HMari Vishnu Kamath: On
amendments Nos. 162 and 166 I want
a division. In fact, on all my five
amendments,

Mr. Deputy-Speaker: All right
Amendments Nos. 162 and 166 we will
hold up.

Amendment No, 169,

Shri Kas:i Ram Gupta: Can it be
taken up unless the Government
mmendments are passcd?

Mr. Deputy-Speaker: It is an
amendment to Amendment No. 159.

The question is:

That in the amendment proposcd
by Shri Lal Bahadur Shastri,
printed as No. 159 in List No, 11
of amendments,—

before “and the President”

ingert—

“The Comm:ttee shull also re-
port on the restrictions (partial cr
tull) needed in connection with
further use and continuance of
English as an additional official
language and while so recommend-
ing the final time lmit, if any,
required for its continuance.”

The motion was negatived.

Mr. Depuiy-Speaksr: The question

L h'
*  That in the amendment proposed by
Shri La' Prhadur  Shastri,
: printed as No. 159 in List No. 11
. of amendments,—

after “State Governments” in-
sert—

“In the meanwhile the Govern
ment of India and the State Gov-
ernments, shall from now on-
wards take sich  continuous
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effective steps (inclusive of non-
official co-operation) in a planned
and crganised way, that introduc-
tion and use of Hindi needed in
the respective spheres is possible
tn be done to such an extent as lo
minimise to the maximum possi-
ble extent all chances of continu-
ance of further use of English as
an additional official language, by
the time the Commitiee on the
subject is constituted and brought
into being.”

The motion was negatived.

Mr. Deputy-Speaker: Amendment
No. 173 will be held over. Also Gov-
ernment Amendment No, 159 will be
held over,

Amendment No. 160 of Government.

Shri Hari Vishnu Kamath: On
Amendments No, 163 and 167 1 want
a division.

Nr. Deputy-Speaker: What about
Amendment No. 1617

Shri Hari Vishnu Kamath: He has
changed the scheme. It falls to the
grouad now,

Mr. Deputy-speaker: Ilas he the
leave of the House to withdraw
Amendment No. 1617

Hon. Members: Yes.

The amendment was, by leave, with-
drawn.

Shri Mari Vishnu Kamath: My
amendment Ne, 165 is independent  of
the Government amendment, but I
want a division on it. It is a matter
of principle. It is a vital amendment.

Mr. Deputy-Speaker: The question
is:

Fage 2, ling 8,—

for “4en years” substitute “five
yearss”,  (66)

The mnotion was negatived,
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Mr. Deputy-Speaker: The question
is:
Page 2,—
for lines 9 to 15, substitute—

“section 3 comes into force, the
use of Hindi language shall be
made for all official purposes of
the Union and for the transaction
of business in Parliament.” (67).

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2,—
for clause 4, substitute—

"4, After the expiration of ten
years from the date on which
section 3 comes into force, that
section shall stand repealed, un-
less Lok Sabha by a resolution
pussed by it with the majority of
votes of the total number of mem-
bers representing the non-Hindi
area constituencies, resolves that
the section shall continue tp be in
force for any further period not
exceeding five years.” (64)

The motion was negatived.

Shri Radhelal Vyas: 1 withdraw
Amendment No, 1290
Mr. Deputy-Speaker: Has he the

leave of the House to withdraw
Amendment No. 1297

Hon. Members: Yes.

The amendment was, by leave, with-
drauwm,

Shri A, C. Guha: [ withdraw
Amendments Nos. 133 and 135, but it
would have been better il the hon.
Home Minister's amendments are put
first.

Mr. Deputy-Speaker: Has he the
leave of the House to withdraw
Amendments Nos. 133 and 1347

Hon. Members: Yos.

The amendments, were, by leave,
withdrawn.

Shri Balmiki: 1 withdraw amend-
ment No. 151
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Mr. Deputy-Speaker: Has he the
leave of the House to withdraw
Amendment No. 1517

Hon. Members: Yes,

The amendment was, by leave, with-
drawn.

Shri Frank Anthony: I am not pres-
sing my amendments.

Mr, Deputy-Speaker: Has he the
leave of the House to withdraw his

amendments Nos. 38, 39, 42, 43, 45 and
467

Hon, Members: Yes.

The amendments were, by leave,
withdrawn.

Mr. Deputy-Speaker: The question
is:
Page 2,—

for lines 8 and 9, substitute—

“4, (1) After the expiration of
five years from the date on which
section 3 comes into force, the
President shall appoint a Com-
mittee.” (20

The motion was negatived
Mr. Deputy-Speaker: The quesion
is:
Page 2,—-
after line 18, insert—

“(2A) The President shall cause
to be laid before both Houses of
Parliament the report of the Com-
mittee.” (28)

The motion was negatived,

Mt. Deputy-Speaker: The questior
is:
Page 2, lines 8 and 8,—

for “After the expiration ot_ tew
years from the dst: on which
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section 3 comes into force”
substitute—

“After the expiration of five
years from the date on which the
Act comes into force.” (70)

The motion wag negatived.

Mr. Deputy-Speaker:
No. 173 is held over,

The question is:
Page 2, line 15—
add at the end—

Amendment

“The Committee shall go into
the detailed question as progress
of use of Hindi for the official
purposes of the Union, and if in
its Report it also mentions some
sound grounds for further conti-
nuance of English, as additional
language, the time limit of such
use, can be extended by the Presi-
dent upto a period of five years or
for ten years by Parliament pro-
vided not less than three-fourth
¢f the Legislatures of Non-Hindi
speaking Stategs demand and
recommend such an extension, by
passing Resolutions to  the effect
on the sirength of not less than
two-third votes of the Members
present on tiue days fixed for con-
vening the meelings of the respec-
tive Legislatures. Thereafter,
Engiisn shall also cease to be an
additional Ofticial Language.”

The motion wag negatived,

Mr. Deputy-Speaker: Now, 161 s
held over.

Shr Hari Vishnu Kamath: 161 s
withdrawn by the leave of the Housc,

The other amendments 162, 163, 165,
166 and 167 are held over.

Shri Prabhat Kar: Sir, [ do not
press my amendments because of the
new amendments of the Home Minis-
ter.

Mr., Deputy-Speaker; Has the hon.
Member leave of the House to with-
draw his amendments?

The amendments were, by leave,
withdrawn.
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Clause 5— (Authorized Hindi transla-
tion of Central Acts, etc.)

Mr. Deputy-Speaker: We shall have
a division over the amendments held
over at 2.30. We shall now take up:
clause 5. There are some gmendments,
Shri Era Sezhiyan is not here and so
his amendments are not mowved.

Shri Bhakt Darshan (Garhwal): 1
move my amendments Nos. 135 and
136.

Shri Bade: Sir, I move my amend-
ments Nos. 86, 87, 93 and 96,

Mr. Deputy-Speaker: Shri Onkarlal
Berwa—absent. So, not moved.

Shri Bagri: I move my amendmenta
Nos. 153, 154 and 155.

Mr. Deputy-Speaker: Shri Ram:
Sewak Yadav—not here and so not
moved.

Shri Muhammad Ismail (Manjeri):
I move my amendments Nos. 83, 94
and 96.

Mr. Deputy-Speaker: Shri Mani-
yangadan—not here, His amendment
is not moved.

Shri Prakash Vir Shastri: 1 move
my amendment No. 81,

Mr. Depuly-Speaker: Shri Frank
Anthony is no' here. Shri Barrow is
not herc. That amendment is not
moved. Is Mr. Jyotishi moving his
amendment?

ShriJ. P. Jyotishi (Sagar): I am not
moving.

Mr. Depuaty-Speaker: Shri P. R.
Chakraverti—not here. So, that is
not moved.

Shri Harli Vishnu Kamath: 1 move
my amendment No. 138.

Shri A. K. Gopalan (Kesergod): 1
move my amendment No. 98.

Mr. Depuly-Speaker: Shri H. N.
Mukerjee. Is his amendment the same
as No. 987 That is all right.
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Shri Bhakt Darshan: I beg to
move:

Page 2, line 22,—

for “A translation in Hindi” substi-
tute—"A Hinui version” (139).

Page 2, line 32,—

for “a translation of the same in
Hindi” substitute—"a Hindi version”
(136)

Shri Bade:

(i) Page 2, line 22—

for “Hindi"  substitute “English”.
(86).

(ii) Page 2, line 28—

for “Hindi” substitute—“English".
(87).

(iii) Page 2, line .30,—

I beg to move:

for “English” substitute “Hindi".
(93)

(iv) Page 2, line 32,—

for “Hindi" .substitute “English”

(96)
Shri Bagri: 1 bL-g to move:
(i) Page 2, line 22,—

for “Hindi" substitute “English".
(153).

Page 2, line 23,—

(ii) for “on and after the appointed
day” substitute—

“on and aiter 26th day of January,
1965". (154).

(iii) Page 2—

for lines 29 to 33, substitute—-

“(2) Ags from the 26th day of
January, 1965, the authoritative
text in Hindi language of all Bills
to be introduced or amcendments
thereto to be moved in cither
House of Parliament shall be ac-
companied by a translation of the
same :n English authorised in such
a manncr as may be prescribed

by ruleg made under this Act”
(155)

Shri M. Muhammad Ismail: [ beg
to move:

page 27_
Omit lines 29 to 33. (89).

Page 2, lines 30 and 31,—

omit “or amendments thereto to be
moved”. (49).

Page 2, line 32—
after “Hindi" insert—

“and other languages enumerat-
ed in the English Schedule of the
Constitution”. (95)

Shri Prakash Vir Shastri: [ beg to
move:

Page 2,—
Jor lines 29 to 33, substitute—

“(2) As from the appointed day,
the authoritative text in the Eng-
lish language of all Bills to be
introduced or amendments there-
to to be moved in either House gf
Parliament shall be accompanied
by an authoritative text in Hindi
and by a translation of the same in
all officia] languages of the States
adopted under article 345 of the
Constitution, authorised in such
manner as may be prescribed py
rules made under this Act;

Provided that in case of con-
flict of interpretation between the
English and Hindi text of any
Bill, amendment or Act, the Eng-
lish version thereof shall prevail -
for a period of ten years from ,
the appointed day and after that
period the Hindi wversion shall
prevail.  (91).
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Shri Farli Vishnu Kamath: 1 beg
10 move:

Page 2, lines 32 and 33,—

for “as may be prescribed by rules
made under this Act” substitute—

“ag may be prescribed by the
Rules of Procedure and Conduct
of Business in either House of
Parliament”. (138)

Shri A. K, Gopalan: I beg to move:
Page 2,—

after line 33, insert—

“Provided that any member
expressing his desire in writing
to the Speaker of the Lok Sabha
that he be supplied with a transla-
tion of the same in any other lan-
guage mentioned in the Eighth
Schedule of the Constitution but
nol in Sanskrit.

Provided further that no mem-
ber shall be entitled to this other
than in Hindi unless the Speaker
of the Lok Sabha angd the Chair-
man of the Rajya Sabha is satis-
fied that the member does not un-
duerstand either Hindi or English.”
(98)

Mr. Deputy-Speaker: The above
amendments are now before the
House.

Shri H. N. Mukerjee: Sir, this
clause relates tgp various Hindi trans-
lations of Central Acts, etc. There is
a provision here that from the app.int-
od day, 26th January 1965, the guthori-
tative text in the English language of
all Bills to be introduced or amoen
ments thereto to be moved in either
House of Parliament shall be accom-
panied by a translation of the same
in Hindi authorised in such manner
as may be prescribed by rules made
under this Act. We support this pro-
vision but we want to make an addi-
tion and that is why we have put in
an amendment which says:

“provided that any member ex-
pressing his desire in writing to
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the Speaker of the Lok Sabha
that he be supplied with a trans-
lation of the same in any other
language mentioned in the Eighth
Schedule of the Constitution but
not in Sanskrit;

Provideg further that no mem-
ber shall be entitled to this other
than in Hindi unless the Speaker
of the Lok Sabha and the Chair-
man of the Rajya Sabha is satis-
fied that the member does not un-
derstand either H'ndi or English.”

Thus we have made this as non-con-
tentious as possible. There are some
Members in this House as well as in
the other House who are not fami-
liar with Hindi or English and when,
very rightly, our own languages come
into their own and we have the H'ndi
version of the authoritative texts of
Centra] Acts and amendments, we
should make provision that those who
do not understand English or Hindi
should be in a position to get copies
of these Acts transluted for thewr
benefit. The President has been poo.l
enough to accord sanct'on to whe.' ver
little financial commitment might be
necessary on account of tnis amend-
ment being accepted. I do believe
that this is a very fair, humble and
simple request which is only in con-
formity with the desire of everybody
in this House. We want to sec that
every Member of the House is in a

sition to follow the proceedings and
participate in the proceedings more
effectively and that is why we have
moved this amendment. With these
words I commend our amendment
for acceptance by the House,

Shri Hari Vishnuy Kamath: Mr, De-
puty Speaker, wi'l you kindly read
the wording of th's clause?  Sub-
clause 2 says that from the apnninted
day, the authoritative text in the Eng-
lish !anTvage o all BUls to be intro-
duceg or amecnaments therclo to 1a
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[Shri Hari Vishnu Kamath]

moved in _either House of Parliament
shall be accompanied by a translation
of the same in Hindi authorised in
such manner as may be prescribed by
rules made wunder this Act. Sub-
clause (1) says that a translation in
Hindi published under the authority of
the President in the Official Gazette
on and after the appointed day, of
any Central Act or of any Ordinance
promulgated by the President, or of
any order, rule, regulation, bye-law
issued under the Constitution or un-
der any Central Act shall be deemed
t0 be the authoritative text thereof
in Hindi. Sub-clause 1 refers to
Central Acts or Ordinances or any
order, rule, regulation ete,, issued un-
der the Constitution whereas sub-
elause (2) deals with Bills to be in-
troduced in Parliament and amend-
ments to be moved to those Bills. The
authoritative text of the Bill in Eng-
lish has been given a sort of priority
and that shall be accompanied by a
Hindi translation. Now, the last part
of this sub-clause, the tail-piece is
rather intriguing: “authorised in such
manner as may be prescribed by rules
made under this Act” Now, this
should be read with clause (8) of the
Bill, which is on the next page. Who
makes the rules? The Centra] Gov-
ernment. The Centra] Government
may by notification in the Official
Gazette make rules for carrving out
the purposes of the Act. The proce-
dure envisaged in clause 5(2) refers
to certain procedure and conduct of
business in each House of Parliament:
how that business shall be conducted,
regulated, etc. Therefore, I have moved
my amendment No. 138 to this effect.

Mr. Deputy-Speaker: It is not for
the conduct of business. It is for
giving Hindi or English copies of the
Billg that are introduced.

Shri Hari Vishau Kamath: [ am
not talking of authentication or the
authoritativeness. That is different.
It sayg here about authorising in such
manner &s may be prescribed by
rules,
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Mr. Deputy-Speaker: Authorisa-
tion has to be done by the Govern-
ment, whether jt is correct translation.

Shri Hari Vishnu Kamath: I am
not quite sure.

Mr Deputy-Speaker; It is not for
normal procedure for giving the rule
making power. That is about subor-
dinate legislation.

Shri Hari Vishnu Kamath:
thought that some sore of conduct of
business might come into it and there-
fore I have moved my amendment,
which says that the matter should be
regulated by the rules of procedure

Mr. Deputy-Speaker: It is only
when the rules are discussed here or
the Bill is discussed here, the rules of
procedure are involved.

Shri Harl Vishnu Kamath: Well,
is that the position?

(Interruption).

Mr. Deputy-Speaker: Yes; [ think
I am correct.

Some Hon. Members: Yes.

Some Hon. Members rose—

Mr. Deputy-Speaker: Shri Bade.

Wl @ o N[EATE TR JRIAE,
FOA L A TF DA T AT TG T
i @IE RraeRfea daE g | IW
17 H & AT ¢ U A wHe fm
W SH IR AT ¢

“‘Authoritative text’ means the
text in Hindji language.”
wq A7y 39 f Fomrer w H faar @

“A translation in Hindi pub-
lished under the authority of the
President in the Official Gazette

on and after the appointed
day,— . ..

shall be deemed to be the
authoritative text thereof in
Hindi”
T T 96e Tiaq g #Y gafq s
T § o wrafefer v fgly &
T T1fge m W IEET wATE Wl



Bams T iR awa g fa e o
ug faarg 93 fr fgfy sl wust § &
¥ w1 daee mrarfefed ¥ gafdu g
gt =nfge av fa

The authoritative text should be in
Hindi

AR SHHT HAATE HAST A T ACEC |
s w9 @t #1 w@ wrar aqmET
HTgd & W HUST FY qGY AIGT FATAT
Tgd § ar et fi Y & dFe Y
smarffe. wear =.fge @i 9o+ ¥
THET SN AT A0 AT | WA AT
TaT A€ F a1 FUF W o fE
fg=r Y Tadfaw apflga 8 1 g0 ard
#3 wiEde fam a1 fF wer fet §
¥gr WUST 2T I7fE | FOS L F 99
wara () Hfemr g

“As from the appointed day, the
:authoritative text in the English
language of all Bills to be intro-
duced or amendments there to to
be moved in either House of
Parliament shall be accompanied
by a translaticn of the same in
Hindi authorised in such manner
as may be prescribed by rules
made under this Act."

ad o fearg -

*“....as may be prescribed by
rules made under this Act.”

Eg T gl & fF T mAw § w9
AT FAT &40 | W omww F oagy
wmar | 37 e fadew § fF s i
T T AT A ¢ o ey wr dwe
mariEfed gt arfge Ak gawr
wAR wRe § g afge ) wE A
W faarg Y aY fadt & Eave %1 2@
ST A FAEAT FIAT AMGE 4T
mET A seed fr Y wwa A
AT WA TF dY UEA TG

sy @ o @ g e g
® S INT qAT0 2, AT A Y
& ar g feafa 78 @i 1 @@ T ¥
fraza & & femar & Eave Y mranfee-
fea wrar amq | wrwad # famr g
1 gr ATfET 7T Iaw 9q@ wora
faerm =nfgr o dust saw =@ @
FT @ | OAT 7Y g1 Tifgu % wwwr
SR AT @Y W1 fgeas vawr a| A
@ | §H( e F wHeHz faar gt

Y gETE e o Y S |
L ¥ g9avr 3 ¥ gyAr guieA faar §
IAF TE A P FLGAE | T W
THFILF ¢

"fraa fe & wag ¢ fem ao
# yeqa frg o A @ fadawt
qAAT ITHF HATTAT F HIA| WIEAT
& wfasT 9= F 99 fg= & gad7
HUFT 915 WX iAW §F w=ak
¥y F AL & FT ToG1 1 T
AN § o3a wiufmw &
serd Fo v faawt g sear-
fer wfa & wfaga s7r maw
EFT

77 fae: fagas, eareq waan
wiafaan & sysn 7T fgmr B
§ faataT & faa 89 F¢ s
¥ faua fav @ 29 99 & wafg aw
IR WA 95 A(GFS  HqIAT
ST, "/ 39 wafy § A fest
q13 | aFF HIAT A0 1"

T T F AT HYAT HONUT § 1 o
w94 39 fagas w0 9m7 3 ¥ fe=n Y
wHEar 1 ¢ at e # fgme 71 "
wfaga &7 & AT FFATT 437 a1 52 7
qrol # geegT fady &7 feafa d=r
FOM | g1 FE  Arfgn fw =T 2@
aut aF aw #w 1 Qey aw, foa e
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[ g e

Fz & faggs & ¥ 9 & ot suwr
w7 fgm=i T wremit & satfors @
A WL IATT S AR ENN AT
4, A AT WIOHT # g7 Fifz0 |
ag feafd & teoy a7 W 1 @]
186y & a & Fvean § fF awr fox
%g gawar 7 7o 99 a1z
wx aF fg=r a1 958 " 9w )
faor a1 W A ey F A W
frai fadas afz & w917 fg= 7
mrsgi ® faarz =0 feafy =21 2y ar o
gm ferzr & v o wfaza g
ST Ga¢ AT g AT | AT
At T FHATAT F W F g A7 07
& ¥R, AFT T oy Ham Ay
feafa a2t = =fen | 9% a=
fraoz g% ox fem=r @y smam frast
=rfew | a1 a4 | & 0 Wy fageA
g fF 58 9T T8 weac Q1 T @
faart 3 1 w® femr & A
fea #Y a7 T § wEgmw gem
W I faggs & 9 w9 9@T
Ig+ fau « gga am g )

Dr. M. 5, Aney (Nagpur): Sir, we
have passed clause 3 which definitely
states as follows: .

“Notwithstanding tiie expiration
of the poriod of fifteen years from
the commencement of the Consti-
tution, the English language may,
as from the appeinted dav, conti-
nue io be used, in addition to
Hindi,—

(a) for ail the official pur-
poses of the Union for which it
was being used immediate'y
before that day;...... i

So, it. has already been passed. There-
fore, the only question before us now
is what will be the position of
English with regard to passing of the
Acts. The Actg may be framed in
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English; there was no Commission or
any other body in those days for pro-
viding translations of the Acts into
Hindi. Now, the only thing 15, the
authoritative text in Hindi is also
being provided for. What is stuted in
regard to English is only the conti-
nuation of the practice that has been
in existence, and we have already
passed clause 3. That is the position.
It is a different matter whether one
likes it or not. DBut having passed
clause 3, I think there is no other go
for us than to acccpt the position that
the Engiish text shall be there and
thery should also be a Hindi text for
which a provision has been made. To
that ex!ent, an advance has bcen
made, and so it is incumbent upon
the Government to provide a Hindi
text also along with the English text.
Of courss, the Hindi text comes in as
a translation of the English text. It
is true. That being the case, though
the amendment of Shri Bade has been
brought forward with the best of
motives, it seems to me to be rather
difficult to be carried out or accepted
by the House.

At WER THA . TITE WEREY,
afs fast #1 AT sdaT § A% 894
W1 Fg qeg qTEd 71 HAwL AT FIR
T+ §F {70 & 494 F1 37 VARG
HAATZ |

& 7 o gagA ged faar & e
Fr WA a7 2 {7 g4 ufafa 3,
ot %7 & T famaw & 0t o, 7z
e ifTzr 3 o7 1% w7 (ey % HaofT
sH@ war @A w7 2T wew e
wrar T, AfFw s ety ¥ &
fedY sH@ QST BT WA w7
HAHT IH FT WIES AN SR
gEt grwAT w1 egafa 7 wow wRew ¥
fafoag faar 1T 94 & 961 W@W
frarTer arT, WYX UF NFTC FHEI F AHIL
9% gg faqasw W T9 &9 & wHA
s faar mar g 1 wfww fow s
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Nymrmarg AW Edgwy
oY eafaq g @, 918 e ¥ faramr
# g9 o wraAr T 71, F feedy 1w
ferta zpsr ofr 52 fwer v & ot A=dra
wfafa 7 95 &1 &1 7 917 o1 =R
T AETT ¥ T

q2f 97 A AarE A (a0 a
& 4 &1 w3y daTal ¥ owTR oTy §
uF Hq1T wy frafs Ty o1 goes fimn
ST T g fw swsr & 1 oawear &
W, g gl I T §@, fadt
Q4 doraT ot T8 ¢ (& e a1 aeer
qTaT ST AT IR T AR WAET T
grar o | ¥ cema g fw oAz el
eI ARAL S EACUE i T
T, -0 AT LY AT T, TG KT SHAT
qear | gutad & T ugAr FEgT fza
g iw g9 fqw= ¥ izl e
&1 oy e Tma” Tar ST

feedr & St 79T 8, s 4 feelr
ATy G F g oA Ay andr swar
% gf, 37 ¥ 77 § waAAC F1 HAT F
are ¥ AT § dwdw a9y
& fa=ng 7 #wz g1 T 1 37 F faeT @
T & {7 #moagdr e Ay W
Tl 4 fody & frafa g oaY wTam
T 2 fF uF gudt & a1 afeast g1, o)
& & faT 9T qemEz T T 9
Sytfa g &7 (767 &1 /faaw # ow-
wmT AT 7 fan g—afwa w e
AT & B Sy a1 5 S amfea
ar g EY @A 1 T | 4 fRerr
HEET g | & wwaar g froar sy
w1 S waw § 42 gu  § 47T weei
¥ qwyT fagr & | § wawaT ¢ 5 5%
§4 FHITHTS AT FAT wS™A TEN AT
FMET | 73 59 ™A FT THFC FT
ferar s &t drsr @ Twan fageaT &0
&9 § $1% a7 9f eaaT T g BT
qg UF WIAAT ® 959 & W< 99 &
I 4 et wamdy il #Y 9T gt
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F TR AT WEAT F AEZ T g
©7 el & grq # Wy snear a1
LT T E |

ot ETTY : FeFe wpram, F R
T L A9 9T wHERLA {27 &1 4
BT A A SO g, wAl &y A
G & A Marn At faar W
g @ #asr A7 fRar o fgar ma
T @ Sl gorma 3A & dr2 ot
i 7 &3 @y g AT adr =
WORMY 491 T Gk 9 ST Fiera
 fa faredy A0 & AT 70 o SwAT
RlEafFfram A gt aw &
QAT & 'Y # a9 (A @
7 1y =T @ wafy fafzsa o 9, 59
A% #I HM@UT AT A &T Y,
zrfeu o I9 fazsg &1 & &<
FWTE # T gFar O f@ifE gE
HGIL 7 %FdT 7 G641 @FH § & F
3% fazsa 1 9T 721t a1 | e
ot R TE faduw 'Ar AF &
BT AYHAT ATt AT F omfed T F.
gt &1 ufaiwa a1 F fou s
T@ | AT A FgAT 2T FEHY
famg swn & 9 fregar S@T R0
FuAY a1 7z § 7 s (ot  afafea
uF e T & ®1 ¥ S0 ® afwq
FT H gg 21 T & fF dasy 77 Ay
it AT (o odmae ot s
At 2R | forga oft faer, Wz AR s
HTTLr TEaTay g1 € 4 sud Hawr §
#I< I F1 grmasa fat ¥ gmr o
w7 77 oF faaza facdry @17 § o1
fergeama &1 07 SAST F ATY TH
FETT ¥ 9T F 927 9 v faeama-
arT frar & 97 1 Feat wE0T F WO
o I Ai@ § g wH F faw g
¥ GG THT AT @IE

B HetaT Faw @avA & agr
g afis & mfems & X & am
T & s Efgam A il & &k q



[ ameh)
St eez fada § 9w A7 qfa & w7 0w
FIA § | W IT FY TFC TEY ar
srar g at fw ag wafaga 9] sqa
F w19 oF fFHeq F1 TR g1 AT |

FarfE qra 3 A qrw fEwar
g "R faq 9T @ 9w 7 foaa-
qga wWaEr § @ et 1 gafaw & ¥
o ateT faa & f oy 1 9a &Y
I T N AR &fqara & (a1 @
TAF (FT AT | 7 LU F AR G
TH F AT FT FA90 F 7147 {HKT 17
¢ zafew @y soar sfwar @ar o
o fordl F1 11T FT swE 20

Shri Hajarmavis: Sir, 1 express my
gratitude to the hon. Member, Dr.
Aney, who has already answered some
of the doubts which had been raised
by Mr. Bade. When it is permissible
to use both languages, it would be
necessary to provide authoritative
texts in both languages. Law, as [
said yesterday, is one; it is the will of
‘the legislature, the law-making
authority, That is the rule which is
applied in the courts. That will may
be expressed in more than ong place
in more than one language. To say
that one is more authentic than the
other, when both the languages are
permissible, 1 think, is not to under-
stand the function of the texts.

Questions were raised about what
‘would happen if there happened to be
a discrepancy between the two texts.
It often happens, when the law is in
one statute in one language, one part
©of it appears to be somewhat contra-
.dictory and somewhat d:fferent from
the law earlier expressed. What does
‘the Judge do then? He reconciles both,
Similarly, if there are two texts before
the court, assuming that he is invited
to consider both the texts, he will
know that they express the same nb-
jective reality and he will try to re-
concile them. So, there is nothing
‘like one text being more authoritative
than the other.

At this stam> 7 would mention that
the courts give etfect to what is called
customary law. Customary law is
ncwhere written in the texts; yet is
i.e. enforced in courts, The courts
take evidence and find out, after
considering conflicting evidence, what
is exactly the law. So, even if there
are three texts—one English, one
Hindi and one regional language—the
court will certainly find out what the
iaw is. Ii is not the intertion that one
text, so long as it is authoritative,
should have a greater validity than
‘he other. Therefore, acknowledging
ny debt to Dr. Aney, 1 oppose Mr.
Bade's amendment,

So far as Mr. Prakash Vir Shastri
s concerned, his amendment is couch-
ed in very sober languuge. But it does
try to bring in a limit to the phase of
bilinguism, which we have not ac-
cepted. Therefore, 1 regret to say that
I oppose his amendment,

Coming to the word ‘version’ as
against* ‘translation’, again it appears
to be based on an assumption that the
word ‘translation’ gives some sort of
inferior status.

Some Hon. Members: Yes.

Shri Hajarmavis: We speak of
translation from Hindi to English and
from English to Hindi.

Shrimati Jayaben Shah (Amreli):
May I seek a clarification? After 1965,
the Bills will be introduced in Hindi
and English. But what will be the
main language used after 19657 Then
the question will arise about the
translation.

Mr. Deputy-Speaker: He explained
it a little earlier.

Shri Hajarnavis: If I were free to
choose, I would choose the word ‘ver-
sion’, which is a good word, but I find
that the Constitution itself in article
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348(3) uses the word ‘“anslation’. It
says:

“a translation of the same in the
English language. .. .shall be
the authoritative text thereof....”

As you are ayare, in courts, when we
depart from a phraseclogy which has
been used in an earlier Act, the inten-
tion is attributed to us of doing some-
thing which is different from the
earlier Act. Here we are doing ex-
actly the same thing. All lawyers are
aware that the phrase “deemed to
be” imports a legal fiction. That is to
say, we are bidden to imagine a cer-
tain set of facts to exist on the hap-
pening of a certain event. What is the
event? The event is the translation.
If it is translated and if the translation
is published in the Official Gazette
under the authority of the President,
then it shall be deemed to be authori-
tative text. So, if the dispute arises
as to what is the authoritative text,
the proof will be given of the fact
that this ig a translation which has
been published under the ay.thu-
rity of the President in the
Official Gazette. Then, it shall be
deemed to be authoritative text. So,
that being the phraseology used earlier
in the Constitution, the draftsmen
have copied it, on account of the fear
that if we depart from it and use a
different phraseology, il might mean
that we are doing sometihing else,
which we are not. Therefore, 1 regret
1 have to oppose this amendment also.

Shri Hari Vishnu Kamath: If there
is any conflict between the authori-
tative text in Hindi and the authori-
tative text in English about any parti-
cular word or phrase, which will be
more authoritative or recally authori-
tative?

Shri Hajarmavis: 1 have already
answered it.

Shri C. K. Bhattacharyya: That is
all speculation,

Mr. Deputy-Speaker: Does the hon.
Member, Shri Bhakt Darshan, press
his amendments?

482 (Ai) LSD—4
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o AR T § gAR fafret

aEE 1 "F A HWiEE AT
g 9

Mr. Deputy-Speaker: Has he the
ieave of the House to withdraw his
amendments?

Some Hon. Menibers: Yes.

The amendments, were, by leave,
withdrawn.

14 hrs.

Mr._ Deputy-Speaker: I3 Shri Bade
pressing his amendments?

Shri Bade: Yes, Sir; I press my
amendments Nos. 86, 87, 93 and 96.
They may be put together.

Mr. Deputy-Speaker: What about
Shri Bagri?

Shri Bagri: I press my amendments
Nos. 153, 154 and 155,

Mr. Deputy-Speaker: What about
the amendments of Shri Muhammad
Ismail?

Shri M. Muhammad Ismail: I press
my amendments 89, 94 and 95.
Shri Prakash Vir Shastri: 91.

The amendments were put and nega-
tived.

Mr. Deputy-Speaker: What abut the
amendment of Shri Kamath?

Shri Hari Vishnu Kamath: 1 am not
pressing.

Mr. Deputy-Speaker: Has he the
leave of the House to withdraw his
amendment No. 1387

The amendment was, by leave, with-
drawn.

Mr. Deputy-Speaker: Is Shri Gopa-
lan pressing his amendment?

Shri Prabhat Kar: No, Sir.

Mr. Deputy-Speaker: tlas he the
leave nf the House to withdraw his
amendment No. 987

The amendment was, by leave,
withdrawn



Mr. Deputy-Speaker: The question
18

“That clause 5 stands part of
the Bill".

The motion was adopted.

Clause 5 was added to the Bill.

Clause 6— Authorised Hindi transla-
tion of State Acts in certain cases.

Mr. Deputy-Speaker: What are the
amendments that hon. Members want
to move to this clause? Is Shri Bhakt
Darshan moving his amendment?

st Wea W W AL ) 3A feg
f o% a& o T 2 A7 I AT T

W oTH g

Shri M. Muhammad Ismail: Sir, I
beg to move:

(i) Page 2, line 37,—

omit “in Hindi, in addition to a
translation thereof”. (99)

(ii) Page 3, line 1—

for “Hindi" substitute “English”
(102).

(ili) Page 3, line 3—

for “Hindi” substitute “English”
(103).

Shri Prabhat Kar: Sir, 1 beg to
move:

Page 3,—
for lines 1 to 3 substitute—

“Gazette of that State. The text
in the official language prescribed
by the State Legislature shall be
deemed to be the authoritative
text thereof. The Hindi text of
the same, will be authorised in
such manner as may be prescrib-
ed by rules made under this Act
if there is a divergence of opinion
regarding the Hindi translation.”
(101)

Shri Prakash Vir Shastri: Sir,

beg to move:

Page 3,--
after line 3 insert—

“Provided that in case of con-
flict of interpretation between
the text of any such Act or Or-
dinance in the official language of
a State and in Hindi, the version
in official language thereof shall
prevail for a period of ten years
from the appointed day and after
that period the Hindi +version
shall prevail.” (104).

1

Shri Bagri: Sir, 1 beg to move:

Page 3—
after line 3, insert—

“(2) Immediately after the end
of January, 1965 the State Legis-
latures shall transact business in
their own regional languages.”
(156)

Shri Prabhat Kar: Sir, in clause
it is said:

“....on or after the appointed
day under the authority of the
Governor of the State in  the
Official Gazette of that State and
in such a case, the translation in
Hindi of any such Act or Ordi-
nance shall be deemed to be the
authoritative text thereof in the
Hindi language".

8

I have suggested in my amendment

No. 101:

“The text in the official langu-
age prescribed by the State Legis-
lature shall be deemed to be the
authoritative text thereof. The
Hindi texi of the same, will be
authorised in such manner as
may be preseribed by rules made
under this Act if there is a diver-
gence of opinion regarding the
Hindi translation”.

Sir, the whole discussion will be
transacted in the official lunguage and
the Bill that will be passed also will
be in the official language which has
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beer. accepted by the State. When s
resolution, ordinance or a Bill has
been passed in the official language,
ihe authoritative text of that parti-
culalr legislaion should be in that
particular language. The authoritative
text of that legislation cannot be in a
language in which it has not been
discussed or in which it has not been
taken into consideration at the time
nf discussion in the House, Therefore,
the original languuge or the official
language of the State should be the
ranguage of the yuthoritative text, and
he Iindi text of the same may he
suthorised in such manner ag may be
prescribed by rules made under this
Act. That is my suggesstion. Other-
wise, if the authoritative text is {o be
in Hindi. it will be a completely new
thing to the Legislature and it will
not be in the language in which it was
aiscussed by them.

5t aema wEeRt ;o FITERT
ngrzm, & 7 fag9w § 99 @vg €
& AT T WA AT ATEH &7 FEed
fear 2 ¢

"'orq ag fw 0 few: ofufao
ar waRe & fer e
EARGIE R 1 E
ure & fagea & faam 29
1 waeqT ), faae oA @
29 99 F1 wA(Y aF I
5 F 1 AT F A3
F1 #wfvg" A= S

o7 37 g3ty & arz fz=r
s &1 wiggw A
Erco (il

9 "@arad &1 #fagm e oAl
TH F( AT AOTE TR FE FT AME-
FAT AR | T AG g% A0 IT Yo
T USRI FT 9 wfuE g
T BT 29 A9 F 13, Ja@fw § T
e #1 o= @ & Twmy F AW A
ST, e AYE faarz g, @ fed &
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Nz Ft nAifoEw qrr s, A@ifE ag
2 W | wAm AT IT HHT ET )
a3 H=yE w1 g wfawa

=5 FWEl ;. ITENE] WRIEA, A%
HIMYT F1 gawa a4z 2 f® Swaw,
gRLY F F% UrAg FFIL, ®iiA Z
qo FIF FTA UTH! WET AT
WAt § F90F | W 77 AR
HIAY AT &, a1 T 71 797 42 g %
N ATEAT ¥ 9T ATAHT HIT ST
wa oo F0 wrarst £ 3afa SmEy
& | o ST wMTg, cAETE Wty
WYL AT A AT FI, AT -
WA & 7% ¥ A99 &Y 2N | T qF
TH I GTRA NTIHT AT ATI-Ar9t
F; Iafa g0 N, 79 a7 fg= "/}
HUA FT FET HAFAT TEA | AT
TTAT, TH FATHA AT WA A g, At
39 gy ® UT 9@ a3 Hye fuz
ST & WY wEE; amr &1 fawrera §
"gerrar fraTi @ | WA FEAIT &)
avd ¥ ag gAres @ AvA avar
1T feT oY g8 war 9 % o7 3w ¥
SR ATATHT 1 S AT aE
g, a1 98 39 F w99 799 & faa
grm | sAfan & fadeT oem fe s
qEra &1 w7 foay ST

Shri Hari Vishnu Kamath: Sir, on a
point of clarification, may I ask one
question? This clause refers to nmon-
Hindi-speaking States. That is {o say,
where the legislature of a State which
is a non-Hindi-speaking State—your
State, Sir, is a non-Hindi State—has
prescribed a language other than
Hindi—Kannada in Mysore or Malaya-
lam ip Kerala—then what will hap-
pen? Will the Government of that
State publish......

Mr. Deputy-Speaker: Both Hindi
and English {exts,

Shri Hari Vishnu Kamath:—no,
no—...... also text of the Act or
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[Shri Hari Vishnu Kamath]

Ordinance, whatever it is, in the re-
gional language also as the authorita-
tive text?

Mr. Deputy-Speaker: 1 think so.

Shri Hari Vishnu Kamath: That is
what I want to know.

Shri Warior (Trichur): Sir, there
are certain States which have not ac-
cepted as yet the regional language
as the official language. Those States
will not be publishing the texts of
Acts etc., in the regional language in
the Official Gazette unless it is pro-
vided here. Here there is a provision
for publishing them in Hindi and
English, but not in the regional lan-
guage.

Mr. Deputy-Speaker: Here it is said:
“Where the Legislature of a State has
prescribed any language other than
Hindi....” The clause is quite clear.
Therefore, the doubt raised by the
hon, Member does not arise.

Shri Warior: This means that if it 1s
passed in the English language there
is no necessity for publishing it in the
regional language,

Mr. Deputy-Speaker: Where any
State Legislature has accepted a re-
gional Janguage as the State language,
they are bound to publish it in the
regional language.

Shri Warior: Supposing the State
Legislature has not accepted the re-
gional language as the State language.

Mr. Deputy-Speaker: Then they
would not publish it in the regional
language.

" Shri Hari Visanu Kamath: The short
point is, in those States will the trans-
lation into that particular regional
language be deemed to be the autho-
ritative text and the English text will
be given a subordinate position?

Shri Warior: Then, Sir, I also want
to gupport what Shri Prabhat Kar
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has said by amplMying it. In the
transitional period the translation in
Hindi is going to be the authoritative
text. What is going to happen in a
State like Kerala, Mysore pr Madras.
The whole discussion in the Legisla-
ture will be either in English or in
the regional language and when the
authoritative text comes in Hindi
neither those people who discussed it
nor even the officials sitting there will
be able to say whether it reflects the
actual giscussion that took place in
the Legislature. The authoritative
text may be at variance with the ideas
expressed in the House. *

Mr. Deputy-Speaker: Supposing a
decree obtained in Kerala Court goes
to Uttar Pradesh for execution, they
wil] require an authoritative text,

Shri Warior: That is for decrees
from courts,

Mr. Deputy-Speaker: It is to enable
such occasions that this provision has
been made.

Shri Warior: For that purpose also,
if in the transitional period Hindi
authoritative text is to be there, what
will happen? Take the case of a deg-
ree from the Calcutta High Court, If
the authoritative text of that is sent
in Hindi, what wil] be the position?

Shri Radhelal Vyas: The English
translation will be there,

Shri Warior: Bul the final authorita-
tive document will be in Hindi, that
judgment will be in Hindi. If there is
a conflict between the English and
Hindi translation, then, naturally, we
depend upon the Hindi text. But, can
you expect at the presenti juncture, or
even for some years to come, an au-
thoritative Hindi version of what is
intended by the Bench of the Kerala,
Mysore or Madras High Court? I
doubt it very much. So, it will be
going against even the ideas entertain-
ed by the Bench of the Madras, Kerala
or Mysore High Court ang a very
different interpretation may be given
when it ig translated in Hindi, which
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will adversely affect the parties. We
huve so many other arguments also,
Granled that Hindi version be the
authoritative document. What will be
The position, especially in the South,
where there is so much hesitation in
accepting this proposition? So, 1
think this amendment must be ac-
cepted.

Shri Himmatsingka (Godda): I think
this clause requires some clarification.
Clause 6 contemplates a State Legisla-
ture adopting some lJanguage other
than Hindi—Malayalam, Tamil or
Telugu. In such cases, the translation
will be both in Hindi and English, and
when there is a conflict between these
two or three languages, the transla-
tion in Hindi will prevail. Does this
clause contemplate {wo languages or
three languages? If 3 Legislature
adopts a language other than Hindi,
that will be the official language of
that State. So, certainly, the text iz
that language will be the authorita-
tive text. If there is a translation in
Hindi and English, the ¢lause provides
thut the Hindi version will be the au-
thoritative text, But, will it override
the official language of the State or wil]
it override only the English transla-
t'on? That ought to be cleared. The
clause is not clear, 5o far as the con-
filet between Hindi and the official
language of the State is concerned.
1 think that ought to be cleared. I
take it that the text in the official lan-
guage of the State is the authoritative
text and if there is a conflict between
Hindi angq English, tA® Hindi text
will be preferred. This clause ought
to be clarified so that there will be no
difficulty in interpretation.

14.13 hrs

[MR. SPEAKER in the Chair]

Shri Hajarnavis: Firsy of all, under
article 345, the State Legislatures are
empowered to adopt any Manguage
they choose as the official language of
the State. It says:

“Subject to the provisions of
arficles 346 and 347, the Legisla-
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ture of a State may by law adopt
any one or more of the languages
in use In the State or Hindi as the
language or languages to be used
for all or any of the official pur-
poses of that State:"”

But, article 348(1) says:

“Notwithstanding anything in
the foregoing provisions of this
Part, until Parliament by law
otherwise provides— .

(b) the authoritative texts—

(i) of all Bills to be introduced
or amendments thereto to be
moved in either House of
Parliament or in the House or
either House of the Legisla-
ture of a State,

(ii) of all Acts passed by Par-
liament or the Legislature of
a State........

shail be in the English language.”

So, if elause 6 does not hecmjne law,
as heretofore, the Bills etc. will have
to be in Englich.

Then I come to sub-clause (3) of arti-
cle 348. It says:

“Notwithstanding anything in
sub-clause (b) of clause (1),
where the I egislature of a State
has prescribed any language other
than the English language for use
in Billg introduced in, or Acts pas-
sed by, the Legislature of the
State........a translation of the
same in the English language....
shall be deemed to be the authori-
tative text thereof in the English
language under this article.”

So far as clause 6 is concerned, it
says that in addition to English, which
is prescribeq under article 348(1),
there wil] be also a Hindi translation,
if it is decided by the State Legislature
that it will carry on its business in the
regional language. Therefore, 1
might make it clear that what takes
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[Shri Hajaranavis]

place is, when there are three autho-
ritative texts in three different langu-
ages, none is superior to the rest.
That is what I said yesterday, and
that is what I say today. It attempts
to convey in three languages the will

of the Legislature or the will of the
House,

Mr. Speaker: Now I will have io
put these amendments to the vote of
the House. Am I required to put any
amendment geparately?

Shri Prabhat Kar: Yes. amendment
No 101.

Shri Dasappa: Sir, could I say a
word on ¢lause 67

Mr. Speaker: Now? After the Min-
ister has already replied? I am sorry.
Now I will put amendment No. 101 to
the vote of the House,

The question is:
Page 3—
for lines 1 to 3, substitute—

“Gazette of that State. The text
in the official language prescribed
by the State Legislatures shall be
deemed to be the authoritative
text thereof. The Hindi text of
the same will be authorised in such
manner as may be prescribed by
rules made under this Act if there
is a divergence of opinion regard-
ing the Hindi translation.” (101).

The motion was negatived.

Mr. Speaker: 1 will now put all the
other amendments to the vote,

The amendments were put and
negatived.

Mr. Speaker: The question 1s:

“That clause 6 stands part of the
Bill”.

The motion was adopted.
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Clause 6 was added to the Bill

Clause 7.— (Optional use of Hindi or
other official language in judgements,
etc., of High Courts),

Shri Radhelal Vyas: Sir, I beg 1o
move: .

Page 3, lines 6 and 7.--

omit “in addition to the English
language”. (110),

Shri H. N. Mukerjee: I beg to move:
(iy Page 3, line 6,—
omit “Hindi or”. (108),
(ii) Page 3, ling 11,—

after  “English™ insert “and
Hindi" (112).

My amendments are very simple.
On page 3, line 6, I want to omit the
words “Hindi or”. Clause 7 reads:

“As from the appointed day or
any day i(herecafter, the Governer
of a State muy, with the previous
consent of the President, authorise
the use of Hindi or the official
language of the State, in addition
to the English language, for the
purposes of any judgment, decree
or order passed or made by the
High Court for that State...... "

1 do not see any point in having
Hindi mentioned here specifically be-
cause the “official language of the
State" will cover those Hindi-speaking
areas where Hindi is the official lan-
guage of the State. My feeling is that
this would mean that the non-Hindl
areas would have the obligation or an
allernative possibility of having Hindi
also to be used for the purposes of
any judgment, decree or orders pas-
sed or made by the Hingh Court. I
think it is a very simple amendment
and it should be accepted,

My other amendment, amendment
No. 112, wishes to add the words “and
Hindi" after the word “English™.
When there is use of Hindi or othes
official languages in judgments etc. it
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is necessary lu huve a translation of i :!-snr st f w4t 3@‘ 9T uq s'ﬁsm

the same in the English language. . - .
When the official language of the State @ qE F=F qg A T qOE

alone is used, a translation should be TEY ATEAY, TG A T AGT AT |

made available under the authority of . 5 .
the High Court so that there is no T Tt o gt i & 1| | fn
difficulty at all. T only want a verbal ¢ : famAT |, ¢w fa sfwiz afqza” )
change in order to assuage any remote ﬁf T2 9 % ﬂ?ﬁ' fr !1’31" q uﬁﬂ;; 3'? '

possibility of suspicion on the minds of

the nen-Hindi speaking States in the a1 faa 2 fa & 77w Eﬁﬂ:‘f‘]"ﬁliiﬂ

country, and I mak, special provision a1 7 f& e #1517 Faw fe #
for the Hindi language also. whercver 3w aief: ¥ oy m' :

it is necessary, and that is why I have ® - aw 'ﬁN‘T = - N
moved these amendments. fermar =% ot <% v aw & fomd

s B wfed | 77 & Y e
T B e, @@ W fm wfew
fF or #1997 gzadl 72 f5 & a7
tferr & & fagm at 57 & gferm
# faga 1 oA f,'}:f[ﬂngﬁ | e
Fieom #Y sqqwqT ;T A & fF W
fe=t & Zrm ar ymefa wnar § avm
ar gfierr §i’iﬁﬁlﬂ Frm &, g!fm
FIT § WIET A1 ZiEETE WM o1 39
¥ i ¥ $TOii W Ay e @
aae & ¢ fawi & Z9em ¥ A ey
&1 At 2, FTA ¥ &Y 2w A1 9w
&, afew Y Ioniizd @i &, Y Femmae
¥ g & 99 H 4% feviema ¥ awdr
2 Wt & | IW A1 P27 uF v @,
Srifem, soriza, fedhy, wred @i TR OF g §, M 7@ ey #
Faw fzet &0 2 F 1 WA AY T foar sma an feet e a3, s
7o w2 g W & A afe § A gieve & 1

I qUT WL WA 2IE FE ¥ 9 I

4 | § 79 goiew = & fomm #7

ot a9 aw mma: ( FEA)
TR ¥R, ®F @ g fF i
qEET A7 AT % 2, K o9 F Ay
A7 faar T A g ) . e
Fi A & ° A 79 ofgwm g {fem
daw’ ¢ 37 F1 fas=g & fao ¥
A & 1§ @z ¥ AT g8 s
areT § 5 g7 dfaam & waer # o
¥ gga wfage =2 W, fom oav &
qiferET g, &9 fe¥s % grE e §
g WEfe™ # 390, Joaeq g9 fg=t
¥ fag 9 4 9% 9@ gz €
W WA WG A9t d|F Wi &
{80 ¥ B9 a% M FRE + A9

g | @1 A dfemw z $few dEa” ¥ quargas Fgn. fe sifezgam
& a1y 77 £ 3 W w7 a0 F W A "I &F @7 AT § I
7 f gerifs gw 7 za ®fasm & #Y 23X FT AT F%X, gH 97 ¥9 ST w5y
are fFar a1 #fEs s g wiawrs 7 9, U F 07 e 7 90 AifE
T 3T F1 ZW FEd & 97 gad A Fferer Y T WEAT & ) FifrzEgma
TP FIH £ W AT OF AHH F9A4 & o Fzar 2 f& £fw w1 gzar afgh
fag ? zrrifs dfaum szar & fF om Y ag Sfaeey gt 397 g & fag
wF F7 ¥ A A9HIH S WIEd Fmmi &1 gz gArfad AE g o &
iz grfas amr § g g9 & 6 Fgr =g % gt o7 "7 afemm z
zH & fay ofemdz &3 Sagw o gfree’ fargs frzrez 21 29 av

a1 fr gfem ger g9 € a3 G an=m AT AF A1 FT W ¥ FH G497 ug
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[t @wd a= =ma)

FHTHT THFTC T AT a1 Iq F7 ST
&, A1g @ A Fifeezasm 1 feafoz
2 {7 w80 7 81 91 Hegaam avman g,
ww feafe €1 g8 &7 & w97 fan
Eicll

sl WeA THA . RLAW WEIEW, IH
faaa & q& #1f 7= aa @ wgAr
2 | ¥aF OF a1 7T & fF odf apy |
F99 g1% FI2 F FFT § sgaeqr
o Y &, FfEa Fy wa e A 2 fE
£ W, @ 9 =, 9 G TT7,
qaT WY 2vr fF it w18 § fg=h ar
grEfaF et #1 w9 o g ?
F7 39 o7 At fa=re frar S @ra ?

Dr. L. M, Singhvi: My submission
is very brief. The confusion in which
this clause is shrouded gave me rea-
son in the first instance to rise to op-
pose 1t, but Ifeel that because the ex-
pression “in addition to the English
language” does not mean that any
other language, either Hindi or a
regiona] language, could be used as an
alternate language, I would rather
support the clause as it is worded.
There is, however, onc difficulty that
arises because of the amendments
tabled by my hon. freind, Shri Vyas
and some others. The difficulty is
that they want to provide for the un-
trammeled use of Hindi in certain
States which aguthorise the use of
Hindi for Government in High Courts.
Although 1 support the cause of Hindi
with all my heart, I feel that if Hindi
or any link language for all judg-
ments in the country is not provided
for, then it may hurt the judicial and
legal unity which we have achieved
in this country. Therefore I support
the clause as it is worded expressing
the hope that it would become possi-
ble progressively to provide for the
use of Hindi even in the judgments of
High Courts and where regional
language is adopted in the High Courts
the Hindi translation would be stipu-
lated.

APRIL 27, 1963

Languages Bill 12436

Dr. Ranen Sen (Calcutta East): I
want to say a few words in support
of the amendment moved by Shri
. N. Mukerjee, namely, amendment
No. 108. There is apprehension in the
minds of people residing in the non-
speaking areas that while it is being
pushed through the regional languages
will generaly and gradually be eclips-
cd. Therefore in order to allay the
suspicion or the apprehension of the
peopie of the non-Hindi-speaking
areas, this amendment might be
accepted.

It says here:—

“authorise the use of Hindi or".

The words “Hindi or" may be omitt-
ed, If only this is said, namely, “the
official language of the State”, then
that suspicion which is there in the
minds of the people of the non-Hindi-
speaking people will be allayed and
real purpose of developing the Hindi
language as well as the official
regional languages of the various non-
Hindi-speaking States will be served:

Shri Hari Vishou Kamath: May 1
by your leave, raise a point of order
with regard to this clause? I would
invite your attention to article 348.
Article 348 says:

“Notwithstanding anything in
the foregoing provisions of this
Part, until Parliament by law
otherwise provides—

(a) al] proceedings in the
Supreme Court and in every
High Court,

shal] be in the English language.”

as also the authoritative texts etc. It
says that the proceedings of the Su-
preme Court and of everyv  High
Court ghall be in the English ilan-
guage. Now, there is no specific pro-
vision here as to whether we are
going to meodify this for the High
Court only or whether the Supreme
Court is also intended because that is
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part of one sub-clause, that is, sub-

clause (a) which says:—

“a]] proceedings in the Supreme
Court and in every High Court,”.

The wording of the clausc is some.-
what vague. It only refers to—

“in addition to the English lan-
guage, for the purposes of any
judgment, decree or order passed
or made by the High Court".

1t does not refer to the proceedings.
The proceedings are somewhat differ.
ent from a judgment, decree, order
ete. in my opinion. The proceedings
mean, if there is an original side to
the High Court, evidence and all that.
But this clause deals only with judg-
ment, decree and order. It does not
refer to other proceedings.” Sc, what
will happen to the proceedings of the
High Court? Will it be in the English
Janguage? That should be made clear.

Shri H. N, Mukerjee: Parliament
provides.

Shri Hari Vishnu Kamath: Parlia-
ment ig not providing in this Bill.
Therefore 1 take it that the proceed-
ings in the High Court shall be in the
English language whereas the judg-
ment, decree and order can be in an-
other language. This is incongruous.
This clause looks rather incormprehen-
sible,

Shri Hajarnavis: Sir, “all proceed-
ings"—I am reading the words of arti-
cle 348—“until Parliament by law
otherwise provides—all proceedings
in the Supreme Court and in every
High Court, shall be in the English
language.”

That is to say, this provision can be
varied by law made by parliament.

Shri Hari Vishnu Kamath: Arreed.

Shri Hajarnavis; Now, we come 1o
clause (2) of article 348.

Clause (2) says:—

“Notwithstanding anything in
sub-clause (a) of clause (1), the
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Governor of a State may, with
the President, authorise the use of
the Hindi language, or any other
language”.

This is perlinent because I will be
referring to it again while replying to
the hon. Member, Shri Mukerjee. It
saysi—

“with the previous consent of
the President, authorise the use of
the Hindi language, or any other
language used for any official pur-
poses of the State, in proceedings
in the High Court having its
principal seat in that State:”

Then, follows this, namely,—

“Provided thay nothing in this
clause shall apply to any judg-
ment, decree or order passed or
made by such High Court.”

That is to say, a Governor can make
an order saying that Hindi or any
other regional language can be used
for a purpose other than for judgment,
decree or order. For that purposc we
have got to go to clause (1) of article
348 which says that this provision
which may not be detracted from
under clause (2) can be varied by law
made by Parliament. That is what we
propose to do.

Mr. Speaker: Whay about other
amendments?

Shri  Yashpa' Singh (Kairana):
‘What about my amendment? ™

. S wgm c # W7 a7 #1
THTHE LT QT | AT 7 F1E gHEHE
LG ARE T

Shri Hajarnavis: You will see, Sir,
that like article 348(2) clause 7 also
gives this power to the Governor of
the State in which the High Court
has its principal scat ‘Governor’
means the cxecutive government. And
surely the Government is not going to
impose any other language than the
Janguage which has been accepted by
the people. It is not something to be
forced from outside. It i a decision
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|Shri Hajarnavis]
to be taken by the people of the State
as represented by their Government.
Therefore any fear that any other
language will be imposed on them is
certainly groundless.

And clause (2) of the articie itself
says that for the purposes of the High
«LCourt, the regional language may be
used, as well as Hindi may be used.

Dr. L. M. Singhvi: English may ulso
be used.

Shri Hajarnavis: Yes, English may
also be used. But, Hindi may be used
and the regional languages may be
used, So, this is a permissive law
which will enable the High Court and
empower the High Court, if it finds it
economical, to introduce Hindi, just
as today the proceedings are in Eng-
lish, the judgments, decrees, order,
everything is in English and therefore
when the matter goes to the Supreme
Court there is no question of transla-
tion or difficulties in understanding.
Some States may look forward and
say Hindi may be introduced imme-
diately or we may begin introduction
.of Hindi, so that gradually Hindi may
be developed as a language in the
High Court, so that the expenses of
litigation may be curtailed. So that
is only permissive. That is a decision
‘which they can take. Nobody is going
to force it.

Shri Hari Vishnu Kamath: I am
sorry to say that the point that I
raised has not been adequately
answered. The point at issue is this.
‘So far as article 348 ig concerned,
what does the proviso to clause (2)
say? The proviso says:

“Provided that nothing in this
clause shall apply to any judg-
ment, decrec or order passed or
made by such High Court.”

That means to say that all those
judgments, decrees and orders shall
be in English, because the proviso
makes it obligatory that these shall be
in English.
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Now, the present clause, that is
clause 7, permits judgments, decrees
or orders to be in Hindi. This is a
permissive clause and it permits the
judgments, decrees or orders to be in
Hindi. But what will happen to the
proceedings in the High Courts? Will
they continue to be in English as
required by article 348(1) (a)? That,
Sir, is my difficulty. I am not talking
of the judgments, decrees or orders
but of thy proceedings of High Courts.
Shall they be in English?

Mr. Speaker: That is what he has
said that clause (2) of the article per-
mits the Governor of a Stale, with the
previous consent of the President, to
authorise the wuse of Hindi or any
other language in the proceedings in
the High Court. Therefore, that is
what is being done by this clause.

Shri Hari Vishnu Kamath: Ig this
being done in the States?

Mr. Speaker: This is what is being
done.

Shri Radihelal Vyas: ‘Proceedings’
includes  judgments. decrees and
orders also.

Mr, Speaker: No, it does not.

Y W IRA ;. Aegw weEraw, &
T F T qEr oY, fafaees a3
IH T IqF AT Feaw & 1 ot A sgarea
N Eaedaefsarie
afea i 8 & a2 # a7 fa=re
famr mar 2 38 F1 397 39 7 A
famr &

seaer wERT g faEr 2 A
far 2, wafan smm & faar

Shri H. N. Mukerjee: In the Consti-
tution there is separate mention of the
proceedings in the High Court and of
the judgment decree or order to be
passed by the High Court. But here,
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in the Bill, there is no provision in
regard to the proceedings in the High
Court which according to the Consti-
tution, if it is left without any kind of
icgislative action by us at the present
momenti, will have to be conducted in
English, and the judgments, decrees
and orders cculd be in Hindi, Bengali,
Tamil or Telugu, So Government
should come forward with an amend-
ment even at thig stage to provide
that the proceedings could also bhe in
the Indian languages.
e g
Shri Radhelal Vyas: Some confu-
son has arisen out of this point or
order raised by Shri Kamath. 1 beg
1o submit that the expression *“all
proceedings” used in article 348 (1)
(a) does not exclude judgment, decree
or order, because the expression used
is “all proceedings”. But in clause
(2) of the article the word "all” is
omitted and it refers to proceedings
other than judgment, decree or order;
and later on, in the provisa. to that
clause, judgment, decree and order
have been excepted.

Mr. Speaker: Both can have their
own interpretation.

May 1 put amendments 108 and 112
together? And the amendment of Mr.
Vyas also (No. 11007

Shri Radhelal Vyas: What is to be
done if they are not prepared to allow
ts to cxercise our Mghts, which we
did previously?

Mr. Speaker: So I shall put all
these amendments—Nos. 108, 110 and
112—t5 vote

The amendments were put and
negatived.

Mr. Speaker: The question is:
‘That ciause 7 stand part of the
Bill".,
The motion was adopted.

Clause 7 was added to the Bill.
Clauses 7A and 7B (New)

Mr. Speaker: What about new clause
TA? s it being moved?
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Shri Prabhat Kar: Yes, Sir. But are

‘we not taking up the other item?

Mr, Speaker: We will take it up
wdter. Let us finish this. I will re-
quest just to proceed with this, We
might finish it and then take that up
later.

Shri Hari Vishnu Kamath: It will
take more than an hour. Let us have
it on Monday.

Shri Warior: Some clauses were
held up. Are we not going to have
voting on them?

Mr  Speaker: Only one clause, I
was told, dlause 4. I will take it up
afterwards.

Shri Prabhat Kar: [ beg to move:
Page 3, -

after line 12, insert—

“TA. (1) For State Services, the
medium of examination should be
the regional language.

(2) For All-India Services, the
candidates should have the right
to answer papers in Hindi, Eng-
lish and in any other regional
language. There  should be
moderation in marks made in such
manner as may be prescribed by
rules made under thig Act, in
favour of those candidales ans-
wering questions in a language
other than the mother .ongue.

(3% After selection the candi-
dates will be required to pass a
paper in Hindi for those whose
mother tongue is not Hindi and
a modern Indian ‘language other
than Hindi for those whose mother
tongue is Hindi.

(4) Promotion or confirmation
of those already in Cenirai Gov-
ernmeni service on the date of tne
passing of this Act will not be
held up if they are unable to ful-
fil the conditions of sub=-section
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[Shri Prabhat Kar]

(3) above provided that they have
gained a working knowledge of
the language specified therein”.
(115)

In this connection, Sir, I may just
draw the attention of the House to
the recommendations made in the re-
port of the Committee of Parliament
on Officia] Language on page 49:

“So far ag the medium of exa-
mination for entrance to these
training establishments is con-
cerned, En.:..n and Hindi should
be adopted with choice for either
with reference to any or all the
papers, and an experl Committee
should be appointed to examine
the practicability of introduction
of regional languages as media
of without bringing in a quota
system.”

Then, they say:

“Ag regards competiiive exam-
inations for the all-India and the
higher Central Services. the Com-
mittee considers:

(i) English should continuz to
be the medium of examinations,
and Hindi may be admilted as an
alternative medium after some
time and both Hindi and English
should be available as alternative
media at the oplion of the eandi-
dateg for as long as neccssary.

(ii) After due notice, there
should be two compulsory lan-
guage papers of equal standard,
one in Hindi, and gnother 1n a
modern Indian language  other
than Hindi to be selected by the
candidate.

(iii) There should be a com-
pulsory paper in the English lan-
guage even after the medium of
examination is changed till Eng-
lish is completely replaced by
Hindi for all official purposes.”
Now, my amendment is just in

terms of these recommendations.
There is no doubt that we are all for
changing over from English to Hindi.

At the same time there should not be
any weightage given to the people
who come from  the Hindi-speaking -
area. There are apprehensions like
that, and in order to allay those
apprehensions I want  to put  this
amendment before the House.

Shri Hajarnavis: The question
which the hon. Member has raised is
no doubt an important one and will
have to be considered. But I submit
thevy  fall outside the scope
of the present Bill. I, on be-
half of the Governmen{, give the
assurance to the hon. Member and the
House that these aspects of the ques-
tion wili be examineg with care and
we shall make endeavour to see that
no section of the people suffers or
there is no kind of discrimination
because they are not Hindi-speaking
people. With that assurance. I hope,
tiic hion. Member would withdraw his
amendment.

Shri Bhaki Darshan rose—
qeq WEWED  FF a1 qdrT AT
2 oTar ¥ =T OWT FAT FZAT TEA
g7
ot g TEw T, AW WY

foaz § &= g fAaga oA 2 fF off
g FIT KT AT Fo04A & A faq &
3T 7 I Wi 7 £ fF ey arey
Tt ¥ wfaa wredtg @@t #r
gfagrfaand &1, saf1 A o=G@IT 7
arar w&fe & 3w & fau a1 dad
FHA T OF OHIE  FAL FA0T &7
gara fzgr a1 1 o fr= ¥ wneaw
T qUeTe 34 F a7 ¥ 39 #4Y
wageafa & drear ¥ oquafa 3 &
fawifr &1 4t Afws a8 oY a5 @Y
21 arit & Tafaw &7 ¥ #7 98 gz ar
& st e i

Mr. Speaker: After the assurance
of the hon. Minister, is the hon. Mem-
ber prepared to withdraw his amend-

ment? Or, am 1 to put it to the vote
of the House?
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Dr. Ranen Sen: What is wrong in
accepling this amendment?

Mir. Speaker. Shall I pul it to the
vole ¢f the House?

Shri Prabhat Kar: Yes.

The ammiidment was put and
negatived.

Shr Yashpal Singh: [ beg to move!
Pape 3,—
after line 12, insert—

“7A. As from the appointed day
or any day thereafter, the Presi-
dent may authorise the wuse of
Hindi, in addition to English, for
purposes of any judgment, decree
or order passed or made by the
Supreme Court.

7B, After the expiry of one year
froin the date on which section 3
comes into force and after every
year thereafter, the Central Gov-
enment shail cause to be laid
Lefcre both Ilouses of Parliament
a statement showing the progress
made in the use of Hindi for
ufticial purposes of the Union.”

ag = faafay & 9z 477 2 fw
TaAHe &7 qifeEy 97 fg=t F are A 2
o fom 1 f fos sdlegqem &7 3,
ag arfert Faw Y s 7 afEy
CEECl|

ag @z %1 faaq & ¥ o foger 9y
aret # uF fam o qifemiz § dar
T A gt @ wifw fg=r T g A 7
& gim F1E & Saer fe=y & faa o
wE | TH g F @A gH A9 A
& f weare 71 T 7 wvaea ¥ oare
27 W geus § A A S arfaey
9 3\ w1 & 93 3§ —

“So far as the language of the
Supreme Court is concerned,
eventually there can be only one
langauge, that is, Hindi in respect

of the entire court proceedings
and records including, of course,
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the judgement and orders. When
the time comes for the change-
over, the Supreme Court will
have to function only in Hindi
languages. The authoritative texts
of reported judgements of the
Supreme Court will also be pub-
lished in the same language.”

7z ama fear w1 AR e &
Tt § ag afeel & Ira F wy O97
ST T & S e R A ar ars
a7 Tw fa g/ 7 2@AT qEar | I
#1 arfgy f& ag oo &9 tevs &
9T 9% F9 @ "1 IF 9T wEA
ot &3 | T S ¥ o7 9 =W fawy
¥ e €Y Y 99 7 I Fifad 7
g7 F AT FT AT FT F AU FT
qEreRT MY F wqF a9 7 fememey |
TETeAT MY & ST FT e Ay
7 ot ™=@ ¥ fom Zw FERTE ¥
s #1817 T8 F2a £ & wed
sAgHz # T F@IE )

Shri Hajarmavis: I oppose the

amendment. The time has not yet
come for us to introduce Hindi in the

Supreme Court.

Mr. Speaker: Am I to put it to the
vote of the House?

Shri Yashpal Singh: Yes.

The amendment was put and
negatived.
Clause 8 (Power to make rules) '
Shri Dasappa (Bangalore): May 1
just say a word on this clause 87

Mr. Speaker: There is no amend-
ment.

Shri Dasappa: I want to say a
little on this. The clause 8 refers to
the rule making power. I would like
to know, when the rules are framed,
whether they will provide for the
machinery for translation of certain
Acts and so on that are passed by the
State Legislatures into Hindi. I find
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|Shri Dasappa]

there is no machinery provided here.
In the first place, [ would like to
know what kind of machinery will be
provided. In the second place, this
is what I want to urge upon the
House. If every State will have its
own Hindi translation of the Acts and
50 on which may be in English or
in the regional language, it may give
rise to a lot of confusion in the whole
of the administration of law in the
land. 1 would like that the
machinery that has got to {ranslate
these Acts, etc. from the regional lan-
guage or from English to Hindi should
be the Central machinery and inciden-
tally, of course, I would say it is better
that they go to the aid of the States
with their own resources. So, I
would suggest that in order to avoid
all these complications and so on, the
advantage will be taken of this rule=
making power in seeing that the
machinery is such as will bring about
a certain umiformity in these trans-
lations and, if possible, provide for
the necessary financial assistances to
the States.

Shri Hajarnavis: It is a very use-
ful suggestion. We will have to have
consultations with the State Govern-
ments on whose assistance we would
have to depend. We will keep the
suggestion in mind when the rules
are framed and, 1 believe, apart from
the rules such an arrangement can be
made.

Shri Tyagi: One more question.
Will the vocabulary or the words be
common at least? 1 ask this because
in English language all legal words
are common. They are recognised as
such. Will the Government see to it
that in the drafting of the translation
of English laws into Hindi all the
words are common all over India?

Shri Lal Bahadur Shastri: In fact,
there is alreadwv o commission set up
by the Law Ministry on which are
represented members from different
States and the effort is in the same
direction to have as many common
words from different regional langu-
ages as possible.
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Shri Tyagi: [ mean, the technical
and legal words.

Shri Lal Bahadur Shastri: Yes 1
have said, it is a commission only for
having common legal terminology and
words.

Mr. Speaker: The question is:

“That clause 8 stand
the Bill™

part of

The motion was adopted.

Clause 8 was added to the Bill.

Clause 9—(Certain provisions mot to
apply to Jammu and Kashmir).

Shri Hari Vishnu Kamath: Sir,
there is no amendment. But 1 would
iike to speak vn the clause.

Mr. Speaker: Mr, Anthony,
Spri Frank Anthony: No, Sir.

Shri Hari Vishnu Kamath: Mr,
Speaker, Sir, we are treated to a
clause of this nature in most of the
Billg that come before the House.
Here, the clause stipulates that clauses
6 and 7 shall not apply to the State
of Jammu and Kashmir. Now, clause
6 refers to non-Hindi  States and
even in those States clause 6 pres-
cribes or lays down that the transla-
tion in Hindi of any such Act or Or-
dinance shall be deemed to be the
authoritaitve text thereof in the Hindi
language. These are not interfering
with the regional language of Jammu
and Kashmir State, whatever it may
be. Clause 6 provides for the an-
thoritative text in the Hindi language
even in a non-Hindi State, For ins-
tance, in Mysore, Kannada may he
the language and in Kerala Malaya-
lam. They have their own  lexts.
Even in those States, authoritative
Hindi text is prescribed. Why in this
matter, at lcast, do they make a dis-
crimination with regard to the State
of Jammu and Kashmir? They will
have their own regional language.
Besides that, it does not stand to
reason at this time of day when the
jurisdiction of the Centre—so many
Central Government agencies—is
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of Jammu and Kashmir for the com-
plete integration of the State with
the rest of the Indian Union. Why
on earth should therg be any objec-
tion {n the extension of the provisions
of clause 6 and clause 7 tp the State
of Jummu and Kashmir?

Before 1 conclude, 1 wouid like to
ask this of the Home Minisier. He
has been heroically persistent in
his endecavour o integrate the State
of Jammu and Kashmir with the
Indian Union ever since lasl year—
last August or even last June 1962.
The question was raised, and he then
assured the House that he was in
correspondence with the Government
of that State. May we know from
him. on this occasion when this jm-
portant legislation is on the anvil of
the House, when it iz going to be
passed shortly, whether any progress
has been made in that regard?
Let him tell the House where the
matter stands with regard to integra-
sion of Jammu and Kashmir with
Indian Union and about the corres-
pondence he is having with the Gov-
ernment of Jammu and Kashmir.

Shri Hajarnavis: It is certainly our

intention to extend clauses 6 and 7
also........
Shri Hari Vishnu Kamath: I could

not follow,

Shri Hajarnavis: It is certainly our
intention. It will be done after dis-
cussion with them and after obtaining
their consent.

Mr. Speaker: The question is:
“That clause 9 stand part of the

Bill”

The motion was adopted.
Clause 9 was added to the Bill.
M1, Speaker: Clause 4 that was held

over. Amendment to the Govern-

ment amendment: is there going to
be a division?

Shri Hari Vishnu Kamath: Before
you put the amendment to vote, may
I invite your attention to Rule 366
and I would like, by your leave, to
raise a point of order again. When
you were not in the Chair, a wvital
matter as to whether this is a Parlia-
mentary Committee or the Govern-
ment commitiee, .

Mr. Speaker: If a decision has been*
taken......

Shri Hari Vishnu Kamath: No de-
cision was taken. It was not put to
the House.

Shri Krishnamoorthy Rao (Shimoga)
A ruling was given.

Mr, Speaker: Mr. Kamath will ex-
cuse me, if he raised a point of order
and a decision also was given by the
presiding officer, I cannot reopen....

Shri Hari Vishnu Kamath: What
we wanted and the House wanted
was that the records should be called
and the record should be consulted as
to what exactly the Minister said.
The Minister says something, then
shifts his ground shilly-shallies and
evades......

Mr. Speaker: Order, order. He
should not copy the Minister now.

Shri Hari Vishnu Kamath: I am not.
1 am sticking to my ground. He does
not.

Mr. Speaker: That is exactly what
I am asking him. He should stick
to the ground.

Shri Hari Vishnu Kamath: I am
slicking so far as my amendments
are concerned.

Mr. Speaker: He will kindly resume
his seat.

Shri Hari Vishnu Kamath: We
would like a ruling from you.

Mr, Speaker: That is not possible.
Mr. Kamath shoulq appreciate what
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[Mr. Speaker]

the rules are. When an objection was
raised and the Presiding officer has
given a decision on that how can 1
open it now?

Shri Hari Vishnu Eamath: Rule

Mr. Speaker: Again, he is going to
open it

Shri Hari Vishnu Kamath: Only
wihen you have colletced the voice
vote, I cannot speak on it. You have
not collected the voice vote. Even at
that stage I objected to that. It was
not put to the voice vote. Therefore,
under rule 366, 1 can speak on the
question. It was not submitted to the
voice vote. After you have collect-
ed the voice vote, 1 cannot speak.

Shri C, K, Bhattadharyya (Raiganj):
‘Though vanquished, he would argue
still.

Shri Hari Vishnu Kamath: 1 could
not catch.

Mr, Speaker: He only said that
though vanquished, he still argues.

Shri Hari Vishnu Kamath: He is a
professor or a teacher in a village
school. He knows.

Shri Bade: He comes from a de-
serteq village,

Shri Hari Vishnu Kamath: He is
perhaps a village school master and
he has been doing it all his life.

Mr. Speaker: Order, order. We have
every respect for school ‘masters as
wel] as civilians.

Shri Hari Vishnu Kamath: He quot-
ed from a poem about a school master.
That is why I said that.

Mr. Speaker: I will put Mr. Kamath's
Amendment No. 162, 1t is an amend-
ment to Governmeni No. 159

APRIL 27, 1963

Languages Bill 1 2:152

Shri Hari Vishnu Kamath: Will you
kindly read it? The House has now
re-assembled after. . . .

Mr. Speaker: The question is;

That in the amendment proposed
by Shri La] Bahadur Shastri, printed
as No. 159 in List No. 11 of amend-
ments,— ’

after “State Governments” insert

“and State Legisatures". (162)

-

The Lok Sabha Drivided.

Mr. Speaker: Any mistakes to be
corrected?

The Parliamentary Secrefary to the
Minister of Mines and Fuel (Shri
Thimmaiah): I am for ‘Noes'.

The Parliamentary Secretary to the
Minister of Education (Shri M. R.
Krishna). Sir, every time he makes a
mistake, Is there any punishment for
that?

Shri Thimmaiah: This machine is
not working properly since a week.

Shrimati Gangs Devi: ‘No'.

Mr, Speaker: Two for ‘Noecs’, For
Ayes? None,

The result of the Division . ...

The Minister of Finance (Shri
Morarji Desai); May I say there is
one absententipn? It has to be de-
ducted,

Mr, Speaker: Abstention, we do

not want,

Shri Morarji Desai; Otherwise, the
accounting will be wrong.

Mr. Speaker: Abstention, we do not
want, The total might be wrong. So
far as ‘Ayes' and ‘Noes' are concerned.
that is right.
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‘Divisien No. 18]

Anthony, Shri Frank
Banerjee, Shri 5. M
‘Barrow, Shri

Barva, Shri Hera

Basant Kunwati, Shrimati
Dhajl, Shri

Bliss, Shri Mohammad
Gopalan, Shri A.K.
Gapts, Shri Priya
Himmatsinkfi, Shri
Kamst, Shri Hari Vishnu
Kaz, Shri Prabhat

Abdu) wahid, Shei T.
Achutban, Shri
Alegesan, Shri

Alva, Shri Joachim
Aney, Dr. M.S.

Azad, Shri Bhagwat Jha
Babuonath Singh, Shri
Balakrishnan, Shri
Balmiki, Shri

‘Barkataki, Shrimati Renuka
Basappa, Shri

Besra, Shri

Bhagst, Shri B.R.

Bhakt Darshan, Shri
Bhanja Deo, Shrl L.N.
Bhatkar, Shri
Bhattacharyya, Shr' C.K.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Chakraverti, Shri P.R.
Chanda, Shrimati Jyotsna
Chandrasckhar, Shrimati
Chavan, Shri D.R.
Chavda, Shrimati
Chettiar, Shri Ramunathsn
Daljit Singh, Shri

Das, Shri M. T.

Dasappa, Shri

Dais, Shri G.

Deo Bhanj, Shri P.C
Deuni, Shri Morarii
Deshmukh, Dr. P.S
Deshmukh, Shri ShivaliRao 5.
Dhaon, Shri

Dhuleshwar Mezna Shrj
Dinesb Singh, Shri
Dubxy, Sbri R.G
Dwivedi, Shri M L
Blaysperumal, Shri
Gabmari, Shri

Ganapati Ram, Shri
Gandhi, Shri V.B.
Gangs Devj, Shrimatj

AB2(Ai) LSD-5.

VAISAKHA 7, 1885 (SAKA)

AYES

Krishnapal Singh, Shel
Kunhan, Shri P.
Laxmi Dass, Shri
Marandi, Shri
Mehta, Shri Jasvant
Misma, Dr. U.
Mukerjes, Shri H.N.
Murmu, Shri Sarkar
Mair, Shri Vasudevan
Math Pai, Shri
Pandey, Shri Sarjoo
Pottakkatt, Shri
Prithvi Raj, Shri

NOES

Ghosh, Shri N, R
Govind Das, Dr.

Guha, Shri A.C.

Gupta, Shri Ram Ratan
Hajarnavis, Shri

Hansda, Shri Subodh
Hag, Shri M.M.,

Heda, Shri

Hem Raj , Shri
Himatsinghka, Shri
Jadhav, Shri Tulshidas
Jamunadevi, Shrimati
Jedhe, Shri

Jema Shri

Joshi, Shrimati Subhadra
Iyotishi, Shri J.P.

Kabir, Shri Humayun
Kadadi, Shri

Kappen, Shri

Kedaria, Shri C.M.
Keishing, Shri Rishang
Krishna, Shri M.R.
Kureel, Shri B.N,
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Mahadeo Prasad, Shri
Mahadeva Prasud, Dr
Mahtab, Shri

Mahishi, Shrimati Sarofini
Malhotra, Shri Inder J.
Malliah, Shri U.5.
Manaen, Shri

Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mehrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Melkote, Dr.

Mishra, Shri Bibhuti
Mishra, Shri Bibudhendrs
Mohanty, Shri G.
Morarka, Shri

More, Shri K.L.

More, Shri 8.8,

Mukane, Shri,

Languages Bill

[14.59 hrs,

Ranga, Shri

Reddy, Shir Evwara
Sen, Dr. Ranen
Shashank Manjari, Shrimat
Singh, Shri J.B,

Singha, Shri Y.N.
Solanki, Shri

$oy, Shri H.C.

Swamy, Shri M.N.
Swamy, Shri Sivamurthi
Vimla Devi, Shrimati
Vishrarn Prasad, Shri
Warior, Shri

Murli Manohar, Shri
Muthish, Shri

Maskar, Shri P.S.

Oza, Shri

Pande, Shri K.N.
Pandey, Shri Vishwa Nath
Pant, Shri K.C.

Patel, Shri Chhotubhail
Patel, Shri Man Singh P.
Patel, Shri NLN.

Patel, Shri P.R.

Patel, Shri Rajeshwar
Patil, Shri D.5.

Pztil, Shri M.B.
Pattabhi Raman, Shri C.R
Pratap Sing, Srhi D.D.
Puri ShriD. D.
Raghuramaiah, Shri

Raj Bahadur, Shri

Rajyu, Dr. D.S.

Ram Sewak, Shri

Ram Singh, Shri

Ram Swarup, Shri
Ramaswamy, Shri 5.V.
Ramaswamy, Shri V.K.
Rane, Shni

Ranga Rao, Shri

Rao, Dr. KL.L.

Rao, Shri Krishnamoorty
Raut, Shri Bhola
Reddiar, Shri

Reddy, Shrimati Yashods
Saha, Dr. 5.K.

Sahu, Shri Rameshwar
Samanta, Shri 5.C.
Samnani, Shri

Sanji Rupiji, Shri

Saraf, Shri Sham Lal
Sutyabhama Devi, Shrimati
Sen, Shri A K.

Sen, Shri P.G.

Shah, Shri Manabeodfa
Shah, Shrimati Jayaben

12454
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Shashi Ranjan, Shri

Shi astri, Shri Lal Babadur
Sheo Narain, Shri

Shree Narayan Das, Shri
Shrimali, Dr. K.L.
Siddiah, Shri

Singh Shri D. N.

Singh, Shri RLP.

Singhvi, Dr. L.M.

Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeswari
Bonavane, Shri

APRIL 27, 1963

Subbarman, Shri
Subramanyam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri
Swaran Sing, Shri
“Tahir, Shri Mohammad
Tantia, Shri Rameswhar
Thimmaiah, Shri
‘Tiwary, Shri D.N.
Tiwary, Shri K.N.
‘Tiwary, Shri R.S.

Tula Ram, Shri

Languages Bilt 12456
Tyagl, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Yarma, Shri M.L.

Warma, Shri Ravindra
Venkatasubbaih, Shri P.-
Vidhyalankar, Shri A N.
Vyas, Shri Radhelal
Wadiwa, Shri

Yadav, Shri N.P.

Yadav, Shri Ram Harkh

Mr. Speaker: The result of the

Division:
Ayes 38;
Noes 165

The motion was negatived.
15 hrs

Mr, Speaker: Now, I ghall put the
next amendment of Shri Kamath,

namely amendment No. 166 to the
vote of the House.

Do hon. Members want a division
on each of the remaining amendments
separatcly, or can 1 dispose of some
them by voice vote?

Some Hon. Members: We want
division, b

Mr, Speaker: 1 shall first put
amendment No. 166 to vote. The
question is:

That in the amendment proposed
by Shri Lal Bahadur Shastri, print-

for “and the President shall caunse
the report to be laid before each
House of Parliament” substitute—
“and the report shall be laid before
each House of Parliament.” (166).

Let the Lobby be cleared.
The Lok Sabha divided.

Shri Abdul Wahig (Vellore): The
button on my table did not work. I
want to vote for ‘Noes’,

Shri Meorarka (Jhunjhunu): Shri S
V. Ramaswamy's vote also has to be
added, The button on his table also
has not worked.

Mr. Speaker: Shri Morarka only
wants that there ought to be a demons-
tration that the Deputy Minister of
Railways also stood up,

Shri S, V. Ramaswamy: The button

ed as No. 159 in List No. 11 of on my table also did not work. I
amendments,— want to vote for ‘Noes'.
Division No. 19] AYES

Anthony, Shei Frank
Bade, Shri

Banerjee, Shri 5.M.
Barrow, Shri

Barua, Shri Hem

Basant Kumari, Shrimati
Brij Raj Singh Kotah, Shri
Daji, Shri

Elias, Shri Mohammad
Gopnalan Shri A.K.

Gupta, Shri Kanshi Ram
Gupta, Shri Priya
Himmatsinghji, Shri
Kakkar, Shri Gauri Shanker
Kamath, Shri Hari Vishou

Kar, Shri Prabhat
Krishnapal Singh, Shri
Kunhan, Shri P.
Laxmi Dass, Shri
Mehta, Shri Jaswant
Misra Dr. U.
Mukerjee, Shri H.N,
Murmu, Shri Sarkar
Mair, Shri Vesudevan
Nath Pai, Shri
Pandey, Shri Sarjoo
Pottakkatt, Shri
Prithivi Raj, Shri
Ranga, Shri

[15-02 hrs.

Redde, Shri Eswara

Sen Dr. Ranen

Shashank Manjari, Shrimati
Shastri, Shri Prakash Vir
Sing, Shri J.B.

Singha, Shri Y.N.
Singhvi, Dr L.M.
Solanki, Shri

Swamy, Shri M.N.
Swamy, Shri Sivemurthi
Vimla Devi, Shrimati
Vishram Prasad, Shr
Warior, Shri

Yashpal Singh, Shri
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Abdul Wabhid, Shr| T.
Achutan, Shn

Alegesan, Shri

Alva, Shri Joachim
Anad, Shri Bhagwat Jha
Babunath Singh, Shri
‘Balskrishnan, Shri
Balmiki, Shri
Barkataki, Shimati Reouka
Basappa, Shri

Besra, Shri

Bheagat, Shri B.R.

Bhakt Darshan, Shri
Bhanjs Deo, Shri L.N.
Bhatkar, Shri
Bhattacharyya. Shri C.K.
Brahm Prakash, Shri
Brajeswar Prasad, Shri
Chukraverti, Shri P.R.
Chanda Shrimsti Jyotsna
Chandrasekhar, Shrimati
Chavan, Shri D.R.
Chavde, Shrimati
Chettier, Shfi Ramanathan
Daljit Singh, Shri

Das, Shri N.T.
Dasappa, Shri

Dass, Shri G.

Deo Bhanj, Shri P.G.
Desai, Shri Morarji
Deshmuk, Dr. P.S.
Deshmukh, Shri Shivejii R v
Dhaon, Shri
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dubey, Shri R.G.
Dwivedi, Shri M.L.
Elayaperumal, Shri
Gahmari, Shri

Ganapati Ram, Shri
Gandi, Shri V.B.

Ganga Devi, Shrimati
Ghosh, Shri N R.
Govind Das, Dr.

Guhas, Shri AC.
Gupta, Shri kam Ratan
Hajarnavis, Shri
Hamda, Shri Subodh
Hag, Shri M.M.

Heda, Shri

Hem Rai, Shri
Himatsinghka, Shri
Jadhav, Shri M.L.
Jamunadevi, Shrimati
Jedhe, Shri

Mr. Speaker: The result of the divi-

gion is as follows:
Ayes 43;
Noes 165.

The motion was negatived.
I shall put omit

Mr. Speaker:
Amendment No,

Now,

173 by Dr. T. M.

VAISAKHA 7, 1885 (SAKA) Languages Bill

NOES

Jena, Shri

Jeahi, Shrimati Subhadra
Jyotishi, Shri J.P.

Kabir, Shri Humsyun
Kadadi, Shri

Kappen, Shri

Kedaria, Shri C.M.
Krishna, Shri M.R.
Kureel, Shri B.N.
Lakshmikenthamma, Shrimati
Lalit Sen, Shri

Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab, Shri

Mahishi, Shrimati Sarofini
Malhotra, Shri Inder J.
Malligh, Shri U.S.
Manaen, Shri

Mandal, Dr. P,

Mandal, Shri Yamuna Prasad
Marandi, Shri

Mchrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Melkote, Dr.

Mishra, Shri Bibhuti
Mishra, Shri Bibudhendrn
Mchanty, Shri G.
Morarka, Shri

More, Shri K.L.

More, Shri 8.8,

Mukane, Shri

Murli Manohar, Shri
Muthish, Shri

Mashkar, Shri P.S.

Oza, Shri

Pande, Shri K.N.
Pandey, Shri Vishwa Nath
Pant, Shri K.C.

Patel, Shri Chhotubhai
Patel, Shri Man Singh P.
Patel, Shri N.N.

Patel, Shri P.R.

Patel, Shri Rajeshwar
Patil, Shri D.S.

Patil, Shri M.B.

Pattabhi Raman, Shri C.R.
Pratap Singh, Shri

Puri, Shri D.D.
Raghuramaish, Shri

Raj Bahadur, Shri

Raju, Dr. D.5,
Ram Sewak, Shri
Ram Singh, Shri
HKam Swarup, Shri
Ramaswamy, Shri 8.V,

12458

Remaswamy, Sbri V. K.
Rane, Shri

Ranga Rao, Shri

Rao, Dr. K.L.

Rueo, Shri Krishnamoorthy
Raut, Shri Bhola
Reddiar, Shri

Reddy, Shrimati Yashods
Saha, Dr. S.K.

Sehu, Shri Rameshwar
Samanta, Shri 5.C.
Samnani, Shri

Sanfi Rupji, Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, Shri A K.

Sen, Shri P.G.

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shashi Ranjan, Shri
Shaatri, Shri Lal Bahadur
Sheo Naran, Shri

Shree Narayan Das, Shri
Shrimali, Dr, K. L.
Siddia, Shri

Sing, Shri D.M.

Singh, Shri R.P.

Sinha, Shrimati Ramdula::
Sinhe, Shrimati Tarkeshaw . :
Sonavane, Shri

Soy, Shri H.C.
Subbaraman, Shri
Subramsnyem Shri T,
Sumat Prasad, Shri
Sunder Lal, Shri

Swaran Singh, Shri
Tuhir, Shri Mohammad
Tantia, Shri Rameshwar
Thimmaiah, Shri

Tiwary Shri D.N.
Tiwory, Shri K.N.
Tiwary, Shri R.5.

Tula Ram, Shri

‘Tyagl, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Varma, Shri M.L.
Varma, Shri Ravindra
Yenkatasubhaiah, Shri P.
Vidyalankar, Shri A.N.
Vyas, Shri Radhelal
Wadiwa, Shri

Yadab, Shri N.P.

Yadav, Shri Ram Harkh

The question is:

That in the amendment proposed
by Shri Lal Bahadur Shastri, print-
ed as No. 159 in List No, 11 of

Singhvi to the vote of the House,

amendments,—
“and sent to all the 6tate
Governments”, (173)

The Lok Sabha divided.
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Division No. 20]

Aney, Dr. M.S.

Bagri, Shri

Kakkar, Shrl Gaurl Shanker
Marandi, Shri

Abdul Wahid, Shri T,
Achuthan, Shri
Alegesam, Shri
Alva, Shri Joachim
Anthony, Shri Prank
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Balakrishnan, Shri
Balmiki, Shri
"anerjee, Shri. 5. M.
. t+kl, Shrimati Reauka
shar row, Shori
Harus, Shri Hem
Hasant Kunwari, Shrimati
Bessppa, Shri
Besra, Shri
B hagat, Shrel B. R.
Bhakt Darshan, Shri
Bhanja Deo, Shri L. M.
Bhatker, Shri
Bhattacheryys, Shrei C. K.
Brabm Prakash, Shri
Brajeshwar Prasad, Shri
Chakravertl, ShriP. R.
Charda, Shrimati Jyotsna
Chandrasckhar, Shrimati
Chavan, ShriD. R.
Chavds, Shrimati
Chettiar, Shri Ramanathan
Talji, Shri
Daljit Singh, Shri
Das, Shri N. T
Dasappa, Shri
Dawu, Shri G.
Deo Bhanij, Shri P, C.
Denad, Sha| Morant
Deshmukh, Dr. P. §.
Deshmukh, ShriB. D,
11hwn, Shri
11hu'cshwar, Meena, Shri
Iner . Singh, Shri
ey, ShriR. G
e, Shri ML Lo
layapacamal, Shrl
i<liss, Shri Mohammad
‘Gahmarj, Shri
Gunapati Ram, Shri
Qundhi, Shri V. B.
@angs Davi, Shrimati
OGhosh, Shri N. R.
Gopalan, Shri A. K.
Govind Das, Dr.
Gruha, ShriA. C.
@upta, Shri Kanshi Ram
Gupta, Shri Ram Ratan

APRIL 27, 1963

AYES

Ram Singh , Shri
Shashank Manjari, Shrimati
Shastri, Shri Prakash Vic

NOES

Gupts, Shri Ram Ratan
Hajarnawis, Shrl

Hansds, Shri Subodh
Hagq, Shri M.M.

Heda, Shri

Hem Raj, Shri
Himatsingka, Shri
Himmatsinhji, Shri
Jadhav, Shri Tulshidas
Jamunadevi, Shrimati
Jedhe, Shri

Jens, Shri

Joshi, Shrimati Subhadea
Jrotishi, Shri J.P.

Kabir, Shri Humayun
Kaddai, Shri

Kamath, Shri Hari Vishou
Kappen, Shri

Kar, Shri Prabhat
Kedaria, Shri C.M.
Keithing, Shri Rishang
Krishna, Shri M.R.
Krishnapal Singh, Shri
Kunham Shri P,

Kureel, Shri B.N,
Lakshmikanthamma, Shrimati
Lalit Sen; Shri

Laxmi Dass, Shrl
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab, Shri

Mahishi, Shrimati Sarojini
Malhotra, Shri Inder J.
Malliah, Shri U.S.
Manaen, Shri

Mandal, Dr.

Mandal, Shri Yamuna Prasad
Mehrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Melkore, Dr.

Mishra, Shri Bibhuti
Mishra, Shri Bibudhendrs
Misrs, Dr. U.

Mohanty, Shn G.
Morarka, Shri

More, Shri K.L.

More, Shri 5.5,

Mukane, Shri

Mukerjee, Shri H.N.
Murli Manohar, Shri
Murmu, Shri Sarkar
Muthiah, Shri

Mair, Shel Vasudevan
Nuskar, Shri P. S.

Math Pai, Shri

Languages Bill

[15-05 hrs.

Singhvi, Dr, L M.
Soy, Shri H.C.
Utiya, Shri

Pande, Shri K.N.
Pandey, Shri Sarjoo
Pandey, Shri Vishwa Nath
Peant, Shri K.C.

Patel, Shri Chhotaubhai
Patel, Shr] Man SinhP,
Patel, Shri N.N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Pati|, Shri D.S.

Patil, Shri M.B.

Pattabhi Raman, Shri CR
Pottakkatt, Shri

Pratap Singh, Shri
Prithvi Raj, Shri

Puri, Shri D.D.
Raghuramaish, Shri

Raj Bahadur, Shri

Raju, Dr. D. S.

Ram Sewak, Shri

Ram Swarup, Shri
Ramaswamy, Shri §. V.
Ramaswamy, Shri V. K.
Rane, Shri

Ranga, Shri

Ranga Rao, Shri

Rao, Dr. K. L.

Rao, Shri Krishaamoorthy
Raut, Shri Bhola

Reddiar, Shri

Reddy, Shri Eawara
Reddy, Shrimati Yashods
Saha, Dr. 5. K.

Sahu, Shri Rameshwar
Samanta, Shri 5. C.
Samnani, Shri

Sanji Rupji, Shri

Sarat, Shri Sham Lal
Satyabhama Devi Shrim-4§
Sen, Dr. Rinen

Sen, Shri A, K.

Sen, Shri P, G.

Shah, Shri Manabendrs
Shah, Shrimati Jayaben
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Sheo Narain, Shri

Shree Marayan Das, Shy:
Shrimali, Dr. K.L.

S ddiah, Shri

Singh, Shri D. N,

Singh, Shri J. B,

Singh, Shri R.P.

Sinha, Shrimati Remdu feri
Sinba, Shrimati Tarkes hway
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Solanki, Shri

Sonavane, Shri
Subbaraman, Shri
Suramanyam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri

VAISAKHA 7, 1885 (SAKA)

‘Tantis, Shri Remeshwar
Thimmaiah, Shri
Tiwary, Shri D.N.
Tiwary, Shri K. N.
Tiwary, Shri R. S,
Tula Ram, Shri
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Varma, Shri M. L.

Varms, Shri Ravindra
Venkatasubbainh, Shri P,
Vidyalankar, Shri A. N.

Vimla Devi, Shrimati

Vyas, Shri Radhbelal

Swamy, Shri M. V.
Swamy, Shri Sivamurthi
Swaran Singh, Shri
‘Tahir, Shri Mohammad

Mr. Speaker:
division is:

Ayes 10;

Noes 193.
The motion wag negatived,

Mr. Speaker: Now, I shall put Gov-

ernment amendment, namely amend-

ment No. 159 to the vote of the House.

‘Tyagi, Shri
Uikey, Shri

The result of the

The question is:

Page 2, after line 18, insert:

“and the President shall cause the
report to be laid before each House
of Parliament, and sent to all the
State Governments”, (159)

The motion was adopted.

Mr. Speaker: Now, I shall put clause
4, as amended, to vote.

Shri Harl Vishnu Kamath: There
are some more amendments stil] to be
disposed of.

Mr. Speaker: There are now amend-
ments No 163, 165 and 167 still teo
be disposed of.

Shri Hari Vishnu Kamath: Amend-
ment No, 163 falls through, because
amendment No. 162 has been lost

Upadhyays, Shri Shiva Dutt

Warior, Shri
Yadav, Shri N.P.
Yadav, Shri Ram Harkh

Mr, Speaker: I shall now put
amendment No. 165 to vote,

Shri Hari Vishnu Kamath: I hope
that the Members of Parliament v,
vote for this,

Mr, Speaker; The question is:

Page 2, line 18,
for the President substitute “Par
Liament” (165),

The Lok Sabha divided,

Shri Krishnapal Singh (Jalesar): I
want to vote for ‘Ayes’. My vote has
not been recorded,

Shri Dhaon (Lucknow): I want to
vote for ‘Noes’,

Shri Harl Vishno Kamath; Why
should Members of Parliament vote
against this amendment?

Shri Frank Anthony: Their whip is

already. cracking,
Division No. 21] AYES [15-08 hrs.

Reddy, Shri Exwara

Anthony, Shri Frank Kamath, Shri Huri Vishou __ Sen. Dr. Rar e

Bade, Shri ms__hr_i_grabh-l geens T n o ahahel Mo n

Bagrl, Shri Krishnapal Singh, Shis L i L,

Banerjee, ShriS. M. J§ Taxmi Dass, Shri ek et Singhs, Shri Y. N.

Barrow, Shri Mehts, Shri Jashvant Singhvi, Dr. L. M.

Barua, Shri Hem Misra, Dr. U, Solenks, Shri

Basant Kunwarl, Shrimati Murmu, Shri Sarkar Swamy, Shri M. N.

Brij Rej Singh, Shri Wath Pai, Shri Swamy, Shri Sivamurthi

Daji, Shri

Elias, Shri Mohammad
Qupta, Shri Priya
Himunatsnhfi, Shri

Kakkar, Shri{Gaurj Shenker

Pandey, Shri Sarjoo
Pottakkatt, Shri
Prithvi Raj, Shri
Ram Singh, Shri
Rangs, Shri

Utiya, Shri

Yimla Devi, Shrimati
Vishram Prasad, Shri
Warlor, Shri

Ymhbpal Singh, Shri
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Abdul Wahid, Shri T.
Achuthan, Shri
Alegesan, Shri

Alva, Shri Jeachim
Aney, Dr. M.5.

Azad, Shri Bhagwat Tha
Babunath Singh, Shri
Bade, Shri
Balakrishnan, Shri
Balmiki, Shri

PBarkataki, Shrimati Renuka
Baupps, Shri

Beara, Shri

Phagat, Shri B. R.

Bhakt Darshan, Shri
Bhanjs Deo, Shri L. N.
Bhatkar, Shri
Hhattacharyys, Shri C. K.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Chakraverti, Shri P. R
Chanda, Shrimati Jyotsna
Chandrasckhar, Shrimati
Chavan, Shri D. R.
Chavda, Shrimati
Chettiar, 5Shri Ramansthan
Daljit Singh, Shri

Das, Shri N. T
Desappa, Shri

Dass, Shri G.

Deo Bhanj, Shri P.C.
Desai, Shri Motarji
{veshmukh, Dr, P. S.

1% hmukh, Shri Shivali Reo 8.

1:hison, Shri

13h+ eshwrar Meena, Shri
ihoo-h Singh, Shri
Pucey, ShriR. G.
Vavedi, Shei M. L.
1ituyaperumal, Shri
Gahmerl Shri
Ganapati Ram, Shri
Gandhl, Shri V. B.
Gangs Devl, Shrimati
Ghosh, ShriN. R
Goviod Das, Dr.
Guba, Shri AC.
Gupta, Shri Ram Ratan
Hajarnavis, Shri
Hansds, Shri Subodh
Haq, Shri M. M.
Heda, Shel

Hem Raj, Shri
Himatsingks, Shri
Jadhav, Shri M. L.
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NOES

Jamunadevi, Shrimati
Jedhe, Shri

Jena, Shri

Joshi, Shrimati Subhadra
Jyotishi, ShriJ. P.
Kabir, Shri Humayun
Kadadi, Shri

Kappen, Shri
Kedaria, Shri C. M.
Keishing, Shri Rishang
Krishna, Shri M. R.
Kureel, Shri B. N.

Lakshmikanthamma, Shrimati
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Lalit Sen, Shri
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab, Shri

Mahishi, Shrimati Sarojini
Mathotra, Shri Inder J.
Mallish, Shri U. 5.
Manaen, Shri

Mandsl, Dr. P.

Mandal, Shri Yomuos Prasad.

Marandi, Shri

Mehrotra, Shri Braj Bihari
Mehta, Shri Jashwvant
Melkote, Dr.

Maishra, Shri Bibhuti
Mishra, Shri Bibudhendea
Motarka, Shri

More, Shri K. L.

More, Shri 5. 8.
Mukane, Shri

Murli Manohar, Shri
Muthish, Shri

Maskar Shri P. S,

Oza, Shri

Pande, Shri K. N.
Pandey, Shri Vishwa Nath
Pant, Shri K. C.

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Patel, Shri N. N.

Patel, ShriP. R

Patel, Shri Rajeshwar
Patil, ShriD. S,

Patil, Shri M. B,

Pattgbhi Raman, Shri C. R.
Pratap Singh, Shri

Puri, Shri D.D.
Raghuramaiah, Shri

Raj Bahadur, Shri

Raju, Dr. D. S,

Ram Sewak, Shri

Ram Swarup, Shri

Ramaswamy, ShriS. V.
Ramarwamy, ShriV. K.
Rane, Shri

Ranga Rao, Shri

Rao, Dr. K. L.

Rao, Shri Krishnamoorthy
Raut, Shri Bhola
Redd‘ar, Shri

Reddy, Shrimati Yashods
Saha, Dr. 5. K,

Sahu, Shri Rameshwar
Samanta, Shri 5. C.
Samnani, Shri

Sanji Rupji, Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, Shri A. K.

Sen, Shri P. G.

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Sheo Narain, Shri

Shree Marayan Das, Shri
Shrimali, Dr. K. L.
Siddiah, Shri

Singh.' Shri D, N,

Singh, ShriR. P,

Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sonavane, Shri

Soy, ShriH.C.
Subbaraman, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri

Swaran Singh, Shri
Tahir, Shri Mobammad
Tantia, Shri Rameihwar
‘Thimmaiah, Shri

Tiwary, Shri K. N.
Tiwary, ShriR. S.

Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dun
Varma, Shri M. L.
Varma, Shri Ravindra
Veokatasubbaish, ShriP.
Vidyalanksr, Shri A. N,
Wyas, Shri Radhelal
Wadiwa, Shri

Yadav, Shri Rem Harkh
Y adava, ShriB. P.
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Mir. Bpeaker: The result of the divi-
®ion iz as follows:

Ayes 40; Noes 163.
The motion was negatived.

Mr, Speaker: Amendment No. 167.
"The question is:

“That in the amendment proposed
by Shri Lal Bahadur Shastri, print-
ed as No. 160 in List No, 11 of
amendments,— :

after “expressed by" inseri “Par-

liament and” (167)

Shri Hari Vishnu Kamath: Not
merely the State Governments’ views,
but also of Parliament.

The Lok Sabha Divided.

Shri Rameshwar Tantia: I am for
‘Noes'; my vote has not been recorded,

Shrimati Jayaben Shah: There is no
light here.

Dhvision No. 22)

Anthony, Shri Frank

‘Bade Shri

Bagri, Shri

Banerjce, Shri 5. M.
‘Barrow, Shri

Barna, Shri Hem

Basant Kunwari, Shrimati
Hrij Raj Singh Kotah Shri
‘Elias, Shri Mohammad
Gopalan, Shri A. K.

Gupta, Shri Kanshi Ram
Gupta, Shri Priya
‘Himmatsinhji Shri

Fakkar Shry Gauri Shanker

Abdul Wahid, Shei T,
Achuthan, Shri

Alcgesan, Shri

Alva, Shrni Joaclhum
Aney, Dr. M. S,

Arad, Shri Bhagwat Jma
Babunath Singh, Shri
Balekrishnan, Shri
Balmiki, Shri

Barkataki, Shrimati Renthka
Basappa, Shri

Besrs, Shri

Bhagat, Shri . R,

Bhakt Darshan, Shii
Bhanja Dco, Shri L, N,
‘Bhatkar, Shri
‘Bhartacharyya, Shri C. K,
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Chakraverti, Shri P. R,
Chanda, Shrimati “Jyot s
Chandrasckhar, Shrimetj
Chawvan, Shri D. R,
Chavda, Shrimati
Chettiar, Shri Ramanath in
Daifit Singh, Shri

Das, Shei M. T,

AYES

Kamath, Shri Hari Vishnu
Kar, Shri Prabhast
Krishnapal Singh, Shri
Lazmi Dase, Shri

Mchta, Shri Jashvant
Misra, Dr. U.

Mukerjee, Shri H-N.
Murmu, Shri Sarkar

«Nnir, Shri.Vasudevan
“Nah Pai, -Shri

Pandey, Shri Sarjoo

-Pottakkatt, Shri

Prithivi Raj. Shri
Runga, Shri

NOEs

Dasappa, Shri

<Dass, Shri G.

Den Bhanj, ShriP.C.

Dessi, Shri Morarji

Deshmukb, Dr. P. S.
Deshmukh, Shri Shivaj i Rao S,
Thaon, Shri

-Dhuleshwar Meena, Shr |

Dinesh Singh, Shri
Dubey, ShriR. G.

Drwivedi, ShriM. L.

Uloyaperomal, Shri,
Gahmari, Shri
.Ganpaati Ram, Shri
Gandhi, Shri V. B.
Guanga Devi, Shrimar :
Ghosh, Shri N. R.
Gavind Das, Dr.

‘Guha, Shri A. C.

Gupta, Shri Ram Ratin
Hajarnavis, Shri
Hansda, Shri Subadh
Haq, Shn M. M,
Heda, Shri

:Hem Raf, Shri
Himatsingka, Shri
Jadhav, Shri Tubshidas

(15-10 hrs.

Reddy, Shri Bswara

Sen, Dr. Ranen

Shashank Manjari, Shrimati
Singh, ShriJ. B.

Singhs, Shri Y. N.

Singhvi, Dr. L. M.

‘Solanki, Shri

Swamy, Shri M. N.
Swamy, Shri Sivemurthi
Uikey, Shri

Yimla Devi, Shrimati
Vishram Prasad, Shri

"Warior, Shri

Yashpul Singh, Shri

Jumunadevi, Shrimu?
Jedhe, Shri

Jena, Shri

Joshi, Shrimati Sub | ¢
Jyotishi, Shri J. P.

Kabir, Shri Humayu
Kadadi, Shri

Kappen, Shri

Kedaria, Shri C. M.
Keithing, Shri Risha
Krishna, Shri M. R.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimal
Lalit Sen, Shri

Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mauahatab, Shri

Mahishi, Shrimati Sarojini
Malhotra, Shri Inder J.
Malliah, Shri U. S.
Mannaen, Shri

Mandal, Dr. P.

Mandal, Shri Yamuna Pr.aad
Marandi, Shri

Mehrotra, Shri Braj il
Mehta, Shri Jashvait

‘Melkote, Dr.
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Mis'ira, Shn Bibhuti
Mithgray Shri Bibudhe 114
Mohanty, Shri G.
Morarka, Shri

More, Shr K. L.

More, Shri 5.5,
Mukane, Shri

Murli Manohar, Shri
Muthish, Shri

MWaskar, ShriP. S,

Oza, Shri

Pande, Shri K. N.
Pandey, Shri Vishwa Nty
Pant, Shri K. C.

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P,
Patel, Shri N. N.

Patel, Shri P. R,

Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shri M. B.

Pattabhi Raman, Shti C. R.
Pratap Singh, Shri

Puri, Shn D. D.
Raghuramasish, Shri

Raj Bahadur, Shri

Riju, Dr. D. S.

Ram Sewak, Shri

Mr. Speaker: The result uf the Divi-

sion is:

Ayes 42; Noes 166.

The motion was negatived.

oY w3 oF T E
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Ram Singh, Shri

Ram Swarup, Shri
Ramaswamy, Shri 5. V.
Ramaswamy, ShriV.K
Rne, Shri

Ranga Rao, Shri

Rao, Dr. K. L.

Rao, Shri Krishnamoorthy
Raut, Shri Bhola

Reddiar, Shri

Reddy. Shrimati Yashods
Sahs, Dr. S. K.

Saehu, Shri Rameshwar
Samanta, Shri 5. C.
Samnani, Shri

Sanjit Rupji, Shri

Saraf, Shn Sham Lal
Satyabhama Devi, Shrimati
Sen, Shri A. K.

Sen, Shri P. G.

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Sheo Naruin, Shri

Shree Narayan Das, Shri
Shrimali, Ds. K.L.
Siddiah, Shri
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Singh, ShriD" N

Singh, ShriR. P

Sinha, Shrimati Ramdular i -‘I
Sinha, Shrimati Terkeshweri 2
Sonavane, Shri

Soy, Shri H. C.

Subbaraman, Shri
Subramanyam, Shri T

Sumat Prasad, Sho

Sunder Lal, Shri

Swaran Singh, Shri

Tahir, Shri Mohammad.
Thimmaish, Shri

Tiwary, Shri D. N.

Tiwary, Shri K. N.

Tiwary, Shri R. §.

Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dt
Varma, Shri M. L.

Varma, Shri Ravindra
Venkatasubbaish, Shri P.
Vidyalankar, Shri A. N.

Vyas, Shri Radhelal

Wadiwa, Shri

Yadab, Shri N. P.

Yadav, Shri Ram Harkh

Mr, Bpeaker: The question is:

Page 2, line 20,—after *“in sub-
section (2),” insert—

on,”.

“and the views if any axpressed
by the State Governments there-
(160)

The motion was adopted.
o fefaws o5 gr omq o 9@ &

I 9 ¥ #9919 fme #T q4q gd
faaqr wmar &% @ifE @q &t WY
Jufear @@ &F a@ § W@« |

Mr, Bpeaker: The question is:

“That clause 4, as umended,
stand part of the Bill.”

The motion was adopted.

werw wgwa : fomar oo wmEd,

faermm | W W oY Tt S A
LR N

Clause 4, as amended, was gdded to
the Bili.

Clause 1 was added to the Bill.
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Mr. Speaker: The question is:

“That the Enacting Formula and
the Title standpart of the Bill.”

8hri Bade: To that I have an amend-
ment; instead of ‘Languages’ it should
be ‘Language’ only, in the Title.

»t &% : WEw WEIRA, W FgA
ag & fr Fedeas ¥ gf ¥ 4y feag
F:< foan & & o &Y gwrdy sas @
IH g H o faw 1 Aqui s faw amy
Tt T AT @, 4% W) ana ¥ 48 s
R =i T T A femrgm & e wm
&1 ZTERT EHT FN, AT H7 grearae
fe=t # g &M | W | W WA
7g g1 & fs sfees dqoer @1 o
TF &1 T2, UTHTA T HWIGT a7 Fae
T € @ 9 IE W &7 wqare
g1 O | odl HvE ¥ g@ 4 A
wifewrsr dqua faar 07 @ @ 8,
Tg U EWE ¥ aET AT 2.9 8 ) 2ER
Teg FT WTAT OF A A § A ag
¢ fedr | wwfeg Squfoe A foa a3
s fear snar gl
Mr. Speaker: There is one thing

that I might point out. We have al-

ready adopted clause 1, which reads
thus:

“This Act may be called the
Official Languages Act, 1963.”.

Therefore, the Long Title also should
be in conformity with that.

= ay: THidC deT faw 7 fre
s AT oo foaan smav wfgg o

It may be calleq ehe Official
Language Bill,

Mr. Speaker: oz @t @ ¥ «qm
¥ faar f& zn @ & Fa57 faw
ﬁ?ﬁfﬁlma‘ﬁm?ﬁgﬁaﬁm|q
SA AT EA G I
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The question ig :

“That the Title and the Enact-
ting Formula stand part of the
Bill".

The moticn was adopted.

The Title and the Enacting Formula
were added to the Bill.

Shri Hajarnavis: I beg to move:

“That the Bill, as amended, be
Passed”.

Mr, Speaker: Motion moved.

“That the Bill, as amended, be
Pased"

Shri H. N. Mukerjee: I shall be
brief, particularly because we have
already spent considerable time. But
I am intervening only in order to re=
gister the feeling among different
sections of the House that this is an
occasion of very considerable im-
portance and that is why we should
have some discussion at this third
reading stage,

I have tried in the course of the dis-
cussion to explain our point of view
which was that we accord full support
to this measure, and we have endea-
voured to make it as effective as pos-
gible, and we have tried to stress that
reassurance to the non-Hindi areas hag
got to be given in the maximum pos-
sible measure in the interests of
national integration.

The Government has accepted some
of our ideas, and the Government has
come forward itself with some re-
assuring formulations, but I do hope
that further efforts would be conduc-
ted so that all doubts and apprehen-
sions in the minds of the people who
live in the non-Hindi areas are laid at
rest,

1 would suggest, for instance, that
the Home Minister himself, and sure=
ly, the Prime Minister, should ap-
proach the people and should go on
the air as quick as possifle and tell’
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[Shri H. N. Mukerjee]

them about the significance of this
measure and particularly try to con-
vince the people who live in the non-
Hindi areas that this is a measure
which we are adopting only order that
people can really and trulv come into
their own in the administrative sphere
as they have done already in the poli-
tical sphere,

We have, therefore, accorded our
support to this measure, and we do
hope that eevry effort is made in order
to allay whatever apprehensions and
doubls remain in the mindg of the
people of the non-Hindi areas.

1 would also like to say, however,
that in certain quarters of the country,
a slogan has been raised ‘Hindi never,
English ever'. I have read this for-
mulation, according to the report, as
having been made by the leader of the
Swatantra Party, Shri Rajagopala-
chari. 1 do expect that our friend
Shri Ranga who leads that party with
so much distinction in this House
would be able to persuade himself to
repudiate the connotation of slogans
of that sort which seem to rivet the
chains of domination by the English
language round our neck for all time
to come, and that this House has made
by means of this Bill a gesture to the
country that we are not going to have
the domination of the English lan-
guage, that English will continue on
sufferance, that English will continue
to be used only because for objective
historical reasons the people living in
different parts of the country are not
yet able to use heir own languages
for the purposes which are indicated
in this Bill as also in the Constitution.

We are, therfore, passing a measure
of very great importance, and I do wish
that Government makes further efforts
to see to it that all apprehensions are
allayed and he country goes forward
hand in hand together, the Hindi areas
as well as the non-Hindi areas, in the
great effort to use our own languages

. in which alone we can express our-

~~APRI 21~To63
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Eriy

selves, in which alone we can creative-
ly develop to the fullest stature of our
national being,

Shri Ranga: 1 wish my hon, friend
Shri H, N. Mukerjee had not made
any reference to the views held or the
stand taken, according to him, by my
leader Rajaji. So far as this question
is concerned, as I have said already,
I think, yesterday, it was Rajaji who
made the effort first in the whole of
this country, as the Prime Minister of
the Madras Government of those days,
to try and introduce Hindi as a compul_
sory second language in our schools,
and he learnt his lessons, as I said,
and, therefore, ever gince then, he has
bee advising our people not to try
and also not to appear to be trying to
impose Hindi on people who do not
want it. At the same time, he has
been second to none in trying to spread
Hindi. He has done his best, and ] am
sure even those friends who have later
come {o me, the President of the Hindi
Sahitya Sammelan and Samiti and
others, can only say that they can
claim to have done just as much as
Rajaji hag done in the mnon-Hindi
speaking areas for the spread of Hindi.
Possibly they have done more in the
Hindi-speaking areas. But so far as
the non-Hindi speaking areas are con-
cerned, the Dakshin Bharat Hindi
Prachar Sabha still holds the pride of
place and Rajaji has ben its godfather
and spritua]l father also.

Therefore, let us not try now to say
harsh or wrong things about Rajaji in
regard to Hindi. I do not think my
hon, friend, Hiren Babu, has properly
interpreted Rajaji's stand when he said
‘English ever, Hindi never’. There
may be some people who say ‘En-
glish never, Hindj ever’. But that is
not Rajaji's stand, Rajaji certainly
stands for English. It is not only
Rajaji who does so. Quite a large
number of people....

Apn Hon, Member: How many?

Shri Sheo Naraim (Bansi): 2 per
cent.
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Shri Ranga: . . .veterans in our
national struggle who have grown grey
in their patriotic efforts, still hold
English useful, necessary and essential
in present circumstances as a national
language, as any other national lan-
guage which we have jn our country.
It is no good saying all the time
that it is an alien language. It was
an alien language in those days when
we were fighting against the British.
We felt like that then. But after the
British have gone, we have had to
reconsider our own national language,
whatever we consider to be useful,
and we have come to that conclusion,
that English also is a good language
as any other language in our country
and it serves a useful purpose,

I have already said yesterday that
speaking for myself, I have no quarrel
with Hindi. On the other hand, I
am extremely anxious that Hindi
should be propagated in the south and
4all other non-Hindi speaking areas.
I would only be too glad when that
time comes when almost all of us in
all parts of India would come to hail
the advent of Hindi as our official
language. T am sure that will satisty
everybody in this House also. At the
'same time, I cannot say that this Bill
satisfies us.

Let me also make another point
very clear. Our Party nas made it
very clear to the country as well as to
our Prime Minister that we have not
chosen to give any party whip in re-
gard to this particular matter. We
have given complete freedom to our
members in this respect (Interrup-
‘tions).

Shri Nath Pai: Shri Yashpal Singh
holds a view country to his. Which
wing is he speaking for? Hindi Wing
or English Wing?

Shri Ranga: Every wing has its own
way. I am sure every political
Party here has a Hindi wing as well
as a non-Hindi wing.

Some Hon. Members: No, no.
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Shri Ranga: Otherwise, it cannot be
an all-India party. What the use of
trying to deceive ourselves? The
Congress is all over India. Therefore,
it has got to please and satisfy every
section of people all over India. So
is the case with every other political
party. The only difference is that so
many of these other political parties
have not chosen to give that freedom
to their members to act according to
their own conscience as our party has
done,

Shrimati Vimla Devi (Eluru); Why
does he refer to other parties? He
can refer to his own party.

Shri Ranga: [ have not singled out
the communist party.

Mr. Speaker: Where ig the dispute
here?

Shri Ranga: I do not know what
they are fighting about. [ have only
said that so many other parties have
not done it. I have not said anything
about the communist party in parti-
cular. In fact, on so many of thess
amendments, the communists have
voted with us. We have all gone on
record in that way.

st ggare fag o Sre T F
faarm @& fe= =gy &

Shri Ranga: That only shows how
much of freedom we have given to
ourselves. We have claimed to be a
‘freedom’ party and implmented our
professions in the way in which we
have buhaved on this particular
occasion.

Let me say in conclusion that, un-
fortunately, for us the hon. Home
Minister huas succeeded in not imple-
menting in spirit as well in letter the
assurance, as we have read it, as we
have understood it, given by the
Prime Minister, not merely as
Jawaharlal Nehru hut as Prime Minis-
ter and as head of this Government
and also speaking, as he said himself,
for the general sense of this parti-
cular House. He has helped this Par-
liameat to vote against its own right
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to demand that particular Report to
be brought back again to itself. He
has helped this Parliament to vote
against itself, and in that way,  to
negate itself, negative itself and be-
little itself also. It is a wvery un-
fortunate thing. It does not stand to
his credit. At the same time he has
achieved it, because he has got an
overwhelming majority here. 1 am
extremely sorry for this, for what
they have achieved by simply saying
that the Report of that Committee is
not to come back to this Parliament
but is to go only to the President.

Therefore, 1 cannot associate myself
with this Bill, although some of our
Members will certainly associate
themselves with it.

st mae fag @ gt o S
dfs

Shri Hem Barua: He has his own
point of view,

Mr, Speaker: 1 will also see if T can
accommodate Shri Yashpal Singh.

But there ought not to be any im-
patience,

it goew feg (a3) @ oF @
qréf & 21T &, 39 A fAge I Hifvg

=t Femt . werw WEIRg, &
it T f1 o=@ e ?

A WENEG : 9EW GG ST a9r
"arer 8, ¥4 # fgt ar=t A1 A gaar
g ? ug fomow &F A€ & 1

Shri Frank Anthomy: I shall be
more than brief. 1 oppose the Bill
in four sentences—because it is a
travesty of the Prime Minister's assur-
ance given to the non-Hindi speaking
people; because it is a calculated
scheme for a blanket imposition of
Hindi by the back-door; because it is
a calculated scheme for side-tracking
not only the non-Hindi speaking
legislatures but Parliament; and final-
1y because, in effect, the Bill is a
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fraud in law on the non-Hindi spea-
king people.

¢] AE 3

wo Mgz T (5A9IT) :EREW

o, HY oAt gigd A o faggs ®

fara fargr waey gfez &, # gt fadm

Faa § W 3fee ¥ 1 7y e Y
R ¢ HIS d oF FgrEq

Two extremes meet.
g w1 anit e g1 Wi 7 )

Ia % 57 #1 fa71a F7a1 g 99
a@ wegfow gE g 2 & A afea Y
w1 qr, $) war fise aea g fw o
dfeg FATEC @A WY AgS & Tl §
&5 &< ¥ 7 @<y ot w19 far, o
Y AT gL A1 ;e & arg § awl
F1H FG1 T, 3% Al & fq6g HA
TG IR IS @ AATH AN
Ferar IO T A Fgar g ag 7
SATTEHT ST A FTRE &7 9419 ¢ | 59
¥ qga & AT T WF WY 9-TF,
o gfaur o & b&i F7 999 qm|
s gET, 9 M Aq A€ g 3R
farda® Tgt aT W |

snft =it T GTeT A G A
3% a1 femman § & dfaem o &
TEET 9% a3 g st 4, fow & q1w
# T a7 WX IR g ¥ TG T A
qT gearer fwd  fF gg 2 Y TswET
Aawmrdy fafa ¥ e g fg &vit
SIS T FT OF AT G A X AT
AT | SR a9 agi 9 wHAy
ST q1, 3§ TG SAAT faay W 4,
AfeT W ag fade wrar wE O
ool o & 1 0 e Al s fEe
sitra & @Y afe ag fadal Wy of, 7Y
WIS ag SR AT HR g | S
kg |
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st aF 2fag gy TP F gl
T TS WL NG AF I g FI
g €, OF WA &7 faoneer 9gd 2
W g A Nty & @ ge
gt F1 AT 3@ ¢ | oy Fh
yraggAd FEr AfFar A gea &
g faat @d g, 7 & ® =t fvg
T q0q FT AT T\ § 7 o @
WIS FT 97 TF 3T 7 W@, T qTF
AT FT WX ¥ g aFar, a7 aF
g FT FTA0 FWIAA W @AY F
w4 1 TE g9 GHGT, AT AF g AWK
goY TEAr TG g1 awdT, Fifw A7
FrEST AT WIE AET § W AT &
BT AT HAGT AGT AAT &, ST F 4
& oF arf @t gi @, oF frArT ad g
¥ | 99 TF qg &TE 7 I AGIAT, I IF
@ AT 7 I SIH, AT AF gw AW X
=T T TG G awATE |

ot fagas @ & & ovar A &1
S FF & A a0 Wi g, 3T AT
faasa §—zq & waaz 31 aaar g—fw
mugmmgfmagmEar s T awF
fou ma ¥ qzr waw € 3R A T Aqa0
ey AT 99 GRA A4dT 8, T T §
ar & maEr g1 awvdl £, 7 oo & wifaw
AT 21 wodr g agifa §ie afi g ga-
fa F4i7 748Y 21 wwd—, 7 T & IAGH
T mAr g 1 3w far a7 MO g g,
q2 TT F AT, §T F FL, wOAr gy
9% Geq7 7@ FT AH 3 (A dw @1 fai
FET 9T T

Shri A. N. Vidyalankar: I am glad
that by and large this House has fully
endorsed this Bill. Although certain
extremist elements attempted to spoil
the cordial atmosphere in this House
as ell as outside, I am glad that the
House did not fall into that trap.

This Bill is only an enabling mea-
sure. It removes the barriers that
the Constitution ould have placed
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from 26th January, 1965 on the use of
English. We felt that the hole coun-

try was not yet prepared for the use

of Hindi and the other Indian langu-

ages. So, that barrier has been re-

moved, and I do not feel that there

should be any opposition, I do not see

why we should feel that we have dis-

carded Hindi only because we have

removed that barrier,

During the British period and there-
after when the Britishers had left,
Indian languages had been left in a
state of cripplehood. All the Indian
languages including Hindi were not
ready to be properly used in our ad-
ministration. This state of cripple-
hood still continues. The constitu-
tiona] and political physicians in the
Constituent Assembly thought that
within 15 years this cripplehood would
go and the limping man would be
able to stand erect and walk properly,
but now we feel that still we are not
in that healthy state,

One extreme thought that even the
crippled man should be forced and
the aids that had been provided in
the Constitution should be snatched
away at once on the 26th January,
1965. The other extreme thought
that we should continue to use the
aids for life and tnat English should
continue. We have not accepted both
these extreme vicws. If the first ex-
treme view had ben accepted, it would
have been very cruel and it would
have practically disqualified a large
section of ~ur couniry and people from
taking a proper part in our national
life.  Thercfore, I feel that this Bill
is really helpful and I congratulate
every section of the House on having
accepted this Bill in good spirit.

I remember that some years ago
some exiremists started in Punjab un
imagination against Punjabi. The
hon, Member from Karnal was the
leader of that agitation, and I am glad
that even he today accepts, is pre-
pared to accept, all the Indian langu-
ages. I hope when he goes back to
his constituency in Punjab, he will
encourage the people to study Punjabi,
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which was beipg opposed by his
followers till today, and that he will
not start that kind of agitation again
as it will only encourage the DMK
people to start a similar agitation in
the South as a reaction.

Because we accept all the Indian
languages as equal, as everybody has
stated, I hope the spirit that has been
created here will be maintained, and
that no linguistic controversy would
be started, that we will all encourage
Hindi and the other Indian languages
so that very soon we are properly able
to use our own languages for all pur-
poses. I think we should once for all
understand that English cannot con-
tinue to be the link language for ever
because the Indian people will not
accept it. Therefore, I hope the at-
mosphere that we have created will
continue and we will encourage our
own languages and our people to
study them.

Mr, Speaker: Shri Alva. Shri Bhakt
Darshan.,

st weR TR ¢ WA AT, AIA
T a7 & oo e fademr s awg
T S 91T agA T e & (e & dw
WY wHAT T 17, S BT wren- fadreror
sl afsimngfmaz s
g & AT, W T T A Sy, g
fervgmimTma feT # 30 ¢, a=
R ag ¥@ ¥ aeen wdr g e e
w2 Ta41 ¥ w fedr-andt wsEt &
WA wErRT sEt & awamr Ff a9
T et D @ g A SR
FFAT SOAT TEATLT ST HT &, AHT T
fet Fox % v oo & 33 &0 4%
Eﬁwqﬁﬁfﬁﬁ#}fﬁé}-“’fﬂfﬁﬁ
g, 3 HeAr E-mzaet gl Wik
vt S R O 2 &
TRAAT T TTEA 27 & 1 vat feqls &
fert am om §F & F Wl qF a9
Feur wdr & fr F owad wfes bt
frxt & oy wyow w€ fu 3 figdr o
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sar &Y, v fr g fgdt ot v 7w
FT JANT TG FQ )

# g ¥ AT g w9 T
agan g fF gafy free die an =T at
# fedr #1 ot e g% &, @) aga
IegaT ¢, farar waTew, 17 AN
WR ga? a7t & 7 g9 9 § a9 g
w4 g1 78T € Wik fafy wEm #1 ay
T F1 € 2, q€ WY 9gq we F4
BT &, W 5 HIT AT AT F1 e
giemidag wwGw e g fr qoad
T o g T o E R Tw A &
T 19 T 19 T@ &< 987 @\ |
WTAT T E (% gL T 9 |RE Ty
a1 & O FEW G #1937 17 2T a9t
F g T 397 ¥ fedr F1 9rd a
T g TG |

afger-wrdt (i & 78§ a8 e §
fa sy fewer & wfaq famt Y ST £Y
gataar 721 adr ifge | & 0w #
Y G 1 Ffaqr wg a7 GATrT FId0
g 1 fedt anfa  mfed-mdt fast &
araifud aa gu A ek fod g

Ww #F AT Wem qAET 8,
qa & @ AT HTeEdar aadt
HTHTT TF HT L Tk G &F AT,
&M F9T F g7 I qg] IS ¥
fgedt wa #1 & €t @@, e 7@,
g 1 arfat IEEr grd § FEAv {0
Tdy gt A g9 &1 gE9A gA,
T W= ¥ v A ffed weear &
wenw WEEW ¢ W9 agd § HE}
wrfgata @2 9 g 914 | §G T T
AT FEWT AL 0T |
it et : & 91 a7 =% A faae
W 2 fad W |
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ot w§ : WIS FT TZ TAT WX A
w1 ag fe7 s v sfogre & agF QO
fa firm St | gW @Y 4 9w @ fw
& o7 1Y AT 7 #7141 fF o @Sy
o & e wrer oft woer @A
| AW P g W @
Iy o HfFA ARy wmer agt @
w2, g wfr Wy agt w2 | WIS
JAET AAT FIA FT AT A1 AT G &,
FEHT AR @A K R FTSTEE )
# gwaar g fF 99 % sy wofr @@
g et &1 &1 sea T8 ge oo
gafan afz ferdt 1 o9 &oar & @
& wmaa § & ag o fa=r &, ag ao
Tl FT wF W qg (et #1 gar v
arar fa= fag gmm

St g gleewmr §, gaRl & waw
HIHA T@AT § | AL HIGETAT 7S 8
afsa Gar 89 gu At gara gfezai
ag & fr o9 ax fgedr mifemmiz & a8
Wit &, TFCHRIET 99T Al qd; g, ad
T 7t 9% € AR alsdm | wTiaEy
¥ agr w1 qo fr fed 7 gear
T 3z faar 2 1 fag § s faie
FLATE 1 WS gATE w7 fE S
W T TEA & AT 9 F FH 9 T
& AT T qUA FTAET AL &, ITD1 BIRY
HEA @ T AR QO FA qT AT
O &, F OF 9 § FH a1y o H AT
®r T #3011 g Wfed av fw g
AW FT AT ¥ AT & |

T FF O ®E@ q9T W
WRT &<rd AT ¥ fw & a #
AT g w47 faan i@ gEr 5T
X FFAT G T HIX FIHAGT FTAT
9T 4T | A1 FERIEE SRl (T, ST
@ AF M, FH( F  Of T Iad
X fa@ ¥ ggi & o
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& gueft qew & aur wodr et &
T ¥ ¥ faet &1 fadw FTaT §

Some Hon, Members— rose.

Mr. Speaker; All hon, Members can-
not be accommodated. In spite of all
these efforts, in spite of the fact that
we have spent over 20 hours it iz not
possible to accommodate everycne.

Shri Sham Lal Saraf: Sir, I come
from a State that is a so-called non-
Hindi State. I wholeheartedly sup-
port thiz Bill and find it perfectly con=
stitutional and also in keeping with the
assurance that was given by the hon.
Prime Minister in September 1959. I
may not have spoken but I submit that
I heard some voices on this side about
Urdu. Shri Badrudduja also referred
to this. I can assure him that Urdu is
spoken in a number of States in our
country. As far as my State is con-
cerned, our regional language is Urdu
and the script is Persian. All the
same we have taken to Hindi in keep-
ing with the spirit of the Constitution
of our country. We teach English also
to our siudents,

Shri Ranga for whom I have got
great respect said one or two things.
When trouble broke out in Kashmir in
1947-48 and instantancously armies
were flown there from different parts
of the country, I know the situation at
that time. I can assure him that in a
very short time, we found that the
sepoys from the gouth and from other
parts of the country within a few days
were speaking Hindi. They did not
find any difficulty in dealing with the
local population, I do not agree with
him when he says that Hindi will
create a hig wall of separation. Even
today in my part of the country 90
per cent of the people are non-Hindi-
speaking. But I can assure him that
we are going ahead wholeheartedly
in keeping with the spirit of the Con-
stitution and the decision of this Par-
liament,

T want to assure Shri Ranga one
more thing. He said that people in the
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South have regard and respect and
sanctity for Ganges, Jamuna and other
things. It :erms he did not know that
people in the north have no less sa-
nctity for rivers and holy piaces of all
religions in the South. I was very
young in those days when with great
devotion. I travelled right up to
Rameshwaram. In my morning pray-
ers, I always pray for Godavari, Kri-
shna and Cauveri, Narmada and Tapti
as I pray for the Ganges. People in
the country treat this country as a
whole as our sacred motherland. We
have to keep our sacred motherland
free from harmful influences,

Some of my friends want to go ahead
with Hindi with very great briskness.

Mr, Speaker: The hon. Member's
time is up.

Shri Sham Lal Saraf; 1 would say
this to them. Let us persuade those of
us who do not know Hindi and let us
bring them up with this policy by
persuasive  methods in furthering a
proper understanding of the spirit of
the Bill before us. Sir, I wholeheart-
edly support this Bill.

wege wgred ¢ A1 3w o

ST AT T AW A TF E, ITR
(7 & #YFT A2 fagr smasm 3

st quret : fagd g £, 3 97 o2
RUCIE I G

AT WEIEH : fqqAr @wy w9
oA T F1A9 § 7 A9 §, I
waTT 74T fooqr smo A1 oA waeT Ty
Fagg AT g A 4% )

it fmarsitoa sio ImA@ (Toft):
LA WEEF, F1 A qA qEA FT
waaT fgar @, 9a% faq & wmasr 37
WAL §

ST fa3aF o1 937 & A &, 9@
IH WrEATHA & qfOTAET €T AT AT
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A i T #Y HC & gATY uTE WA oft
F T a3q o faar qr oy frg Frsw ge
¥ & E FE 7w frrg e g
THE @ € gl gl d

# woefr 2&r 2 gl wrar & gaw
W | &1 AT AT FEAT 9gaT § AR
& QT a0 g, wyar F7O § 5 @
§EA & gmAE gae, o @l o
TAT WA T A {H A F AR A
waT # #E et @Y o

.

@ fa9gs 9 w9f gaq &,
arz-faars gad wwa o ST grar &
g "arE Aw waT A fg= & i
wafaw dar gur & f wfg=r wmar ardy
ST F I FEETE FHA A K
gfaareg § § AT |19 & | gafag
Wt 921 g 2 5w fg=dy WA &t
srrfors wmar "W foar Smom wi
wrt fa=t ¥ & s #riard &
& F &1 e a1 wfgedr Arar wrdy
T & A AN E, ST T AvFit
¥ mfae grar gfera & smom 1 &
ARAAT § [ FTHFT FT 927 Feq st7d1
FY FaT FIAT & WX W FAAT FT FAT
SrATfOTF &9 § & ST JAEgF £ ar
fstar wTaT Y FAAT AAF TF,"ST WAT H
o &AaiTEt & W wET
SFFATHT FT THATZTT FIAT 0027 1
ug 4gF TR 2 1 3T T 7 g
2aEr T F1 wiEET W T et §
¥ g 4IF AT FHATET § miwe
T AT &1 &% ar +ft fow wer 7 S\
T FT FTCATE T9HA FHel7 2, IT ATQT
¥ T TG FT FIUATC v ¢ ar fore
#HaT F1 gw F wE fFar g, 9w
AT T FG FG aF AT |

qEqe W22, g I KT ATH A1
T & AT W A1 /AT FY I
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HF T AT & FaT F g O WA
FEEG T WAV & &Y g b FAT qEY AT
¥ M@ §WT Agl  ERIT WX UW
AT’ FHATE AGAT AIgATar F fear
O F1E wrar 7 St &Y, For o e
&7 fasamd &Y, 99 W97 &1 7 AGT &Y |
T F FAR F T A AT W AN
Iufeqs gg &, woer wrneT ¥ afz
v o foa=me ot o @ ww E A
EATT W1 a7 A fargamar s, Ga A&
HIAT ST Gl & | GHIL 9<H o7 Fy
ot 3 Y gaTT WO AT @ g, SEEt
Fraffag s F fao wrc @faum &
" FTAT ST g1 v dar ofy faear o
FFAT & HR 1 Ag wWE §, 59 9w
qramEt § & feft F ofr weEat S g
=t s #<4 F fav safa &9
WAERAT AQr AW Fifgd |

s fer wmar #71 fawra o A&t
g 2 i sl 3 ATdY ST SuAnT
3 T%, 79 fay AFe W S S
ey 3 F e ¥ A fadqF g7 §
oy , IEET & Fwd FTAT § 7T Hra
Far g fF gz T wodr awfe 2
o

Mr Speaker: Shri Kamath. He will
be very brief. He has spoken seve-
ral times,

Shri Hari Vishnu Kamath: 1 will
take even less than five minutes. At
this historic moment when the Lok
Sabha is about to put its final seal of
approval, its imprimature on this
measure, which is essentially a com-

promise measure, which is a golden,

mean, what I might call, the Swarna
Madhyam of legislation, with which
my party—as adumbrated by my hon.
friend Shri Hem Barua, in the first
reading—has expresed agreement in
principle, I am sorry only on two
counts. First, because it was not re-
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ferred to a Select Committte. Secondly,
I am sorry because the very sober and
very reasonable amendments which 1
had moved investing the Parliamen-
tary Committee with the right that is
its due, with the functions that is its
due under the rules of procedure, were
also negatived by the Government.
And I am constrained to say that Par-
liament has stultified itself in rejecting
those two or three amendments.

Be that as it may, now that the Bill
has been passed, I hope the dust of
controversy will be laid both here and
ouside the House. To those of my
hon, friends who oppose English, may
I plead with them, in all humility,
with all earnestness, that we
fought against British rule;
against  the British imperialism,
but we did not fight against their lan-
guage. To fight against a language is
most irrational. What happened, Sir,
to India when the Moghuls came to
India? There was no Urdu at that
time. But today we have adopted
Urdu as one of our own national lan-
guages. Is that not a remarkabls
demonstration of India's genius for
synthesis or for synthetic assimilation,
a genius which thiz nation has demons-
trated throughout the millennia of her
history? On this occasion, therefore,
I wouid appeal to those of my friends
who are opposing, to look at it in this
light: let us all be true to our own
genius, to our own heritage which we
cherish.

Mr. Speaker: The hon. Member's
time is up.

Shri Hari Vishnu Kamath: Before 1
close, tc those who plead for
the continuance of English indefinite-
ly, I would only appeal to them also
that it is in our national interest that
Hindi, spoken as it is by the largest
single group, comes to occupy an
honoured place in the life of our
nation but not to the detriment of the
other 13 national languages which we
have enshrined in the Eighth Schedule
to our Constitution.
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One last word and I have done. 1
look forward to the day, along with~
my hon. colleagues here in the House
and the millions of our countrymen
outside, envisaged in article 351 of the
Constitution where, it has been said
very clearly, honourably and cate-
gorically, that all of us shall bend our
energies to “promote the spread of
the Hindi language, to develop it so
that it may serve as a medium of ex-
pression for all the elements of the
composite culture of India and to
secure its enrichment by assimilating
without interfering with its genius,
the forms, style and expressions used
in Hindustani and in the other langu-

ages of India prescribed in the Eighth .

Schedule—".

Mr. Speaker: The hon. Member's
time is up.

Shri Hari Vishnu EKamath; I shall
finish now:—"“and by drawing, where-
ever necessary or desirable, for its
vocabulary, primarily on Sanskrit and
secondarily on other languages also.”
I hope that “other languages” means
not merely the languages mentioned
in the Eighth Schedule but also
European languages, not merely
English, but other European langu-
ages like German, French, Russian
and other languages of the world.
And thereby we will enrich Hindi
and make Hindi really the Taj of
languages in the world.

st g aromwm ;g WEReT,
& oo # Far & frdew Foar =W E

T WiF d9 W § AgHa e ar”
oo TH " A fgely o oaeh &
T ¥ oo 3w o ey @ Sw R
gz o faun | w0 Y
aga N wTeH 7 A T (laughter)
TEEEA R AT T TR AT F
feroft fre AN F g s R o &
Zo grew § | # 1 oF oF o 8
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T FT ATF-IETN FT g1 FT 97 | AfA
AT FATY TaAe gEr a1, g
e aggT gEr O A, srew fafAeT
BET T T | T Tg T T@ A A ¥
o & 1 e ¥ ff oF feumafes ¥e-
o9 & w1 gfear ¥ +ff o fearifes d2-
a9 § | qgr 9 feeEy ofew fewe
N A g 7@ g Fwr @
HEAL FAR AT § g "1
T ST gfeqat 931 g8 1 geTe WTEw
fafaee & Fer fF 3¢ & @e1 et &,
A | 95 & oft memar § W fay # oy
T 9T & | AW GEHE A I W
Tghrad A gw | A W
yifeariie & av% & 91 =y F fa
FGAT g §, a1 § fadew &
Areen g fF awar 3 & fod s w4
77 fgedt gawfy, s qufes 1 @
FT AT 3T a9 fgEr wonfr o Gt
FIfF Ig T4 F TS T4 § | AT FY
% oy wrew # dav gd o e 95 frew
oo # ot | FTET ¥ ¥ F7 T
7%, a7 fgdr W 3 faefr gf
o ard fg fag s Fed E g o
o & St & A off 3@ I 2,
f arerT ot wE averar 2 0 F 7 fgedy
F1 afgey T 3, & fg=r 71 woft g, Fel
&1 =9T<F §, & wregan g fr a8 wor g
3ot A T A FT FEA0T OO | WS A
@ 1 I 4G 8, foaw & oIw A
mﬂ%?ﬁﬁlqﬂ'oq‘eﬂa“mﬁ
g g 9T gaa & oEg AT & o
I G AR A T W@ T TR
FT ¥ THo To &7 "FaT & Ifeerer 7 |
afea & srew fafees & smaam w7 g
far mm & fz=dt arr ozt #1 fomm vy,
are ag cfEdft waad ¥ 5@ g o
T AIEEY ¥ HET 8 | 99 &1 oA
wrrg 7 oA faam s w1 et
YT FTEL AT & Ieg (7914 (AT A1 |
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94 9 a7 § P A9 1T &Y FW
NTeNW FF &1 ATEAT |

=T et & g & faw &7 "wgA
F@TF |

st ayare TRy 0 q@ TR faer
afgd | & =g A 7T F@IE |

ut wwow Fag (a%s) - 9t @
UF 3 TN ATEE 7 uEeNw & fa,
G Y & Y O &3 faar o

wem WEhaa ;g7 O 9 & a1 &
o & ot faa s ? (sr:cerruption)

st worer= fag 34 9T #1 0w
e

Mr. Speaker: This cannot go on in-
definitely. Shri Yashpal Singh also
has expressed himself. He was the
first speaker.

Shri Yashpal Singh All have ex-
pressed themselves.

Mr. Speaker: Not all

Dr. L. M, Singhvi: I have a submis-
sion to make. Particularly, when
Shri Frank Anthony spoke, he spoke
just for a minute and a half, and so,
even if you were to allow five minutes
to each, still, I am entitled to have
three minutes or so.

Mr. Speaker: He has already taken
three minutes now*

Wt ST weer  (FdRIY) ¢
HeqH WEIEY, q§ SR THG AT AT
i gy faam N & o F o
WA AEATE | AW AT AT R
f& oo w9 waw & gw AN 7 oF T
fore: arfea fra form & spame et
MTYT #T "E § o, ©F "fqfes 5y
% for, aor faur man & 1 @ A A
a7 FgaT g {6 o gfaam Hgw 7 oe
0 % fordr o 1 Ty w7 fvig e faar

MaaffwamFHTFaER I ™
T W€ F2w 7@ I | W ATR-
gfF &9 ¥ Fq@ ¥ gHg & a9
TAAT F JT A TAT AE A E A
HF &, a1 qaT wod F @ FI, F90
¥ ¥ @ g § e oft fEea fm,
forss sitforaar #1 @it & s & A &
wawar § fF ag oF @@ ga & Hiw
grfr

it g fawy =fy farg ooy oy F
#g1 f& ma afe oft #1 #iT Tref off 7
FEeq FHT g1 v | afeq & @ wgm
f =&t AT & 37 1 Foe wa E T
& | |7 I F FI CF qga adr foredrer
arf g1 & a1 = Angan g fE o
FrET # 99 A " @dy A ¥ fgedy
#, A f& mftee daw 3, T
#Y & a1 39 A 72w 93 | F a7 o 39
#1 ¥ A7 T9d @AW Wgar g fw
TrAfaT &7 § Wadr & @d gu ofr
fadraaaT Ifa | § 2R 5| 1
F1 faq o7 w1 ff w0 #7 wrasgear
q 1 &L gATT §a &9 fgedy & gFr
qTo &1 |

L G R |
it qarare fog ot wErEE,

sre JEEY KT T A W
T g fE T Fmg A @
AT q1T /17 @2 7 &, 9 43 @ a1 annw
¥ 37 FY 7w7 R 7|

o AU ¢ Weue WEEY, WA
& 1 7% ofqr @z § 90T £ wrd
wg wrga g fF oo aw far ¥
sfagra ¥ fadt o g7 A o faare
F1 gAY a4 A wAw, fore awd
AT 5H WAAT T FT FTAT B 39 AT
AT qT A1Z FT fgga & worer w5y
avq grat ® W F fawm w
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[ arrdr]

Taa ® § | fegmm & s @
7 18%e ¥ fazarw femrar mar 41
afe F 7Y wrran f ag ST AT S
%1 fagara 9t | ag @1 arq F7 fawary a1
wifs S8 §8 & W 17 TR g
9 | 3IF q90 ITHN FAX T F HAL
R/ Fwia" el a7 W 97 | gEfhe 99
T%a hawT F1 foar mar o gy av arg
ST TEY AT | AfE 98 gaT ' gk,
qTY T HEHT &H gAT | M1 fgrgearar a7
FOHTT 9¢ WAL & (orafaai &1 fagiv
AW FAqT T FT q2T & AT T Fwar
21 3w A fagarw fegem &
SAaT 1 fagr mar qr o gy 9T arg
¥ 9T FIOHE a1 @1 W 3
& Arq FeT g3A1 & 5w of fegew
F = HAAT AT T | AT FLHL
T THT FT AT AFT TH &7 #7109
AT I SALAT AT TG, W "I 57
w12 fggerm #1 owan #1, fegem
& wo w5, fegea $r aegfa &,
fergear #t A 7t A fegerma &
ST FY THT AT R, Fore gror Ay
I WD F q4T qEHAT AT |

16 hrs.

qrer oF Zferor 9T 99 FY wiaT
95 @ &, AfFT @Y G0 FA ATy
HCFTET & | T {77 TG AT &1
o TP WY G CATITHT F1 AT
& AT J A ATATHT FT F1E eI A
&Y AT 97 | FLHTC #1399 feafaer
Arfa 7 T w F A ¥ AT w7
fan 9 Fa7 1 339 & faw, w o
& & Q& argae & war § f aserre
gl g ww

¥ wraFY ATORY T9 "I & I
Fem fF fegeam & A8 ol ¥
oo sfafrly g fawsy s wr=hr
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AT F, AT HM AT A R 1 @
@ ITH AraT 2 Fod T i i &Y
WX gATT FAIX &IC 7EW T FT G
g\ ¥ # gfem, 3w a0 Am,
HAGT FFAT, HTIHY HI9T AT THH T
HYH FIC HIHT HAATC T doT E,
afed ma 79 g3 | SUdT F @ w1
FITA 1 TFC HET AR FT GH
fogqr am @ €1

TH T g fAaee Fo e

Shrimati Yasheda Reddy (Kurnool):
Mr. Speaker, Sir, to solve any problem
in a dogmatic unyieldlng manner is
not only impracticable, but almost
foolish. I am wvery glad the Govern-
ment, ag I have already said, has fol-
lowed a via media policy, That is the
only successful thing to do. Just now
my friend, Shri Bagri said it is a black
Bill, He has not only brought down
the honour of India—I could not
understand him properly, but I would
tell him that this policy of tolerance,
this policy of appreciation of the
people who are not constitutionally as
powerful ag the others, iz the great-
ness of Panditji and Lal Bahadurji. If
Panditji has got a great name in in-
ternational fleld on account of his
policy of co-existence, here it has
been repeated by his tolerance. By
their tolerance, the Government have
not only honoured themselves, but
they have honoureq India.

I am coming from a South Indian
State and we welcome this, Maybe
we may not have been as much satis-
fled as we would have wanted to be;
for instance, having ‘shall’ jnstead of
‘may’. But that is not the thing. In the
national interest and spirit of sacrifice,
we have unanimously accepted what_-
ever the Government wanted, because
we understood their motives better.
But there is one appeal I would like
to make to the Hindi-speaking people.
We will go and tell our people why
Hindi has to be learnt. But I would
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appeal to my Hindi brothers not to
incite their people against us, but to
explain to them why extra time has to
be given to us, because it is a historic
accident that we have learnt English
and we need some more time to learn
Hindi. The hon, Minister was plea-
sed to mention by name and said, he
hoped that I would not change my
opinion of him because he has not
accepted my amendment. Certainly,
our opinion of him is not based on his
accepting or not accepting the amend-
ment, By their fanatical approach,
our Hindi brothers are not only dis-
tressing us, but they are endangering
their own cause.

Some Hon, Members; No.

Shrimati Yashoda Reddy: Yes; Cer-
tainly, because after all, language is a
thing which is more pertaining to the
heart and head. You can clamp a
lion by force, but you cannot make a
flower blossom. Only by love and
affection you can achieve it and not
by force.

st gmaw fag @ wewE @EEd,
AT e —1f et 57 ST adt—a
qTAdT & 1 sten fF agfy &3 sume ¥
forar & -

saaifa faear: sadfe e,
AF: AT T AR |

W W FT AT FAT gT & ar =
urg 2T & 1 98 Tl @ #ur g W
afafesa  fewds &1 7 faar &%
ae qrEf & a7 & fad =Tt gfeaars
T frr w® '

gEa Tenst A wwEwET @ WK
s faar & fF g fa=r & fog
oY ot ¥ wE i e fpedy at
at gEEw weTg 9T, W fa A
T AT AW AT FE A AT
T qY, Rt g, 95 &1, wafwar
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B, 9 g1, T& I gFAT | ZAHT "R
faaTera Y a1 FET & 1 H w et
w7 goem At fewdt & £8r | g 4 |y
gwar fF fag s & fag ga amgar
FC 9% ¢ fF go9! @ w¢ 3, IEr
AT AT FL | G FT TT A
9T TET w91, TIEI 7 {5y ®7 e
F< fagr | ot agEd 7 F faems
femrt =rfedr 4t a5 fa=t & faems
fagrdt T | W 27 TF WINT T
FR OF gF FFC & grag qr o A
BATR P BAET FA F7 fgrqa @)
g1 FFAT dY | WS W TR AT FT
AT § wiH

It is mever too late to mend.

YT ATt AR OERW | ST9TA
T =r a1 fF Ear st A wmr
oTE, 1 & $833 H I FHT a4
faar o1 & foa@ =9 a7 aw ¥ aofy
T ¥ F2T IAFT ¢ WEH T ET
I AT | T AT T2 TET HIT
7z e fg= #1 71 A &t el
TEN 9T AT | qH WA 27 AT AT
AT § AT §, TR q@ AT Y,
T ST g1, AT ALY g Ar 9T wrf
ATaT g1 | Saw faw & @3 wwar g
afes ot qi= gwrT i F ffw &
st g, St fF gard arear Y st
@ & 7 forem gam? faer =% fammr
9T g HET TAT § IH AGSAT 1, oY
fa gamdy TATHT F1 AT 9, g S
TEF FCaHA . G JAHT S FH &
forrerg #Y 78 a= @F 4 | gW wadr
#1 TEF T@TET F FFA | forw a@
TF 43 TE F ATE! g9 FT @4 F
FHAT 8§, THY T WIS g BT APATA
TET HEAT § | GART WA 3T AT @A
FHT & #IT fg= w7 @ FE &0
gAR AT qgge St aweAr § e
AT & arg fae 7T 5= F gy



12495 Official
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Zar &7 famior FT a7 g9 f&ar 91 |
IATH 29 IAF1 GIT FT &7 AT |

faai f6T foran 27T &% Wew w4,
o7 Fagt F e £1 9 =T FT T

s weAr Sft &1 ey @ onE @
Y aardt faeardt v zww gt T
2 1 TE AT 89 FT HTHTL FY fyaTHE O
®F &1 qfsdr T 731 & 7 g 39
W F o FOT THIA FTOF A A
9 FT T A var FET §, f Ay
THT AT & | ZATT AF0T & (F &7 30
T wFAT AT FTEW @A, T T TEAT
AT FTA /T FE=t 1 T AT T

Shri Joachim Alva (Kamara)- [
may be given a chance. Sir, I have
been sitting for 4 days. 1 did not
hear my name being called.

Mr, Speaker: Who is to blame? May
I know whether those hon. Members
around him did hear his name being
called or not?

Shri Joachim Alva: WNo, Sir. They
did not hear my name being called.

Mr  Speaker: Then how does he
know that I had called him?

Shri Joachim Alva: I did not hear,
not from this bench, Sir.

Mr, Speaker: Al] right.

Shri Joachim Alva: Thank vou, Sir.
It has always been my lot to be the
last speaker on the third reading of
an outstanding Bill, It is rather an
unfortunate lot, but let me straight-
away come to the Bill.

This ijs a very historic occasion.
There are three outstanding traits of
small and great nations. They are
one flag. one language and one song.
Our song of freedom was rendered by
great Tagore in the sea of bloody
patriotism. There are masses of people
who fought both for Vande Mataram
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and Jana Gana Mana. When we hear
the song Jana Gana Mana sung in the
capitals all over the world, the hearts
of our countrymen are thrilled, I may
tell you in all humility that this song
Jana Gena Mana stands as one of the
three greatest national songs in the
world in regard to its tune, music and
song.

In regard to the flag, many men from
your own community, Sir, have shed
blood holding it high in the days gone
by, when the British had not left the
country. Blows were rained on their
heads, but they stood strongly by that
flag. That flag today has become the
emblem of every child and every
Indian wherever we go, in every part
of the world. The process of a natlon-
al language was not completed. The
language was not completed because
we were confused jn our own minds
as to what should be our national lan-
guage, when it should come, after
what period it should come and all
that. It wag Mahatma Gandhi who
when he came back here after having
worked for a long time in South Africa
found that it was impossible to do any
public work until he approached the
masses through the medium of a
powerful language. It was Mahatma
Gandhi who decided it, Mahatma
Gandhi who came from a non-Hindi-
speaking area. I for one, in my hum-
ble way, has come to the conclusion,
after hearing all the speeches here,
that unless Hindi is made the instru-
ment of our national policy we cannot
forge ahead,

The great tragedy is that the 14 lan-
guages of India have not been fostered
like an umbrella. They should have
been developed like mighty trees, in
which the songs, the dramas and the
poems should have been rejuvenated.
We have not done that.

I beg to differ from the hon, Prime
Minister on one point, These 14 lan-
guages should have grown like mighty
trees on the foundation of Sanskrit.
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Sanskrit is the foundation of our cul-
ture. We have to have the Deva-
nagiri Script and no other script. Shri
Frank Anthony said that -we should
have the Latin script. It is far away
from reality, Shri Anthony dves not
move with the times, The Vatican is
the most powerful church in history.
They are changing a major rule in
their 2000 years’ history. The Vatican
summoned the largest assembly of
Bishops in Rome this year. There
they have almost decided to change the
Latin language. They have almost
decided that their Mass, the principal
ritual of the catholic church shall be
in the languages of the peoples of the
world, in whichever country their re-
ligion is preached. When this con-
ference iz taking place this year and
when they are taking such a decision
after 2000 years, Shri Anthony, though
not a Catholic, does not move with the
times,

There is one point about language
and science. Science cap move only
on the wheels of the language of the
countiry—the child sucking the
mother's milk, as they say. Russia to-
day has gone so fast by the power of
their own language. I heard Dr.
Teller, the maker of the atom hydrogen
in America in 1960. ' I took particular
care to attend his lecture. He said:
“unless we Americans revolutionise
our system of scientific education we
have no chance of survival against
Russia”, This is what Dr, Teller said,
Those words are stil ringing in my
ears. 1 heard him myself in Boston
and 1 made a note of it. He even went
to the extent of saying that Russia can
make the atom bomb without infor-
mation from spies. How wag that
achieved. That was achieved by the
power of the Russian language. Our
100 million Russians gre today trained
in that language.

16.13 hrs.
|Mr. DEPUTY-SPEAKER in the Chair]

Our boys and girls in the schools
will have to learn one language by
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which the treasures of science will be
opened out to them, Language is
the key to a man's heart, a woman's
heart and a child’s heart. Unless we
speak to a man, a woman or & child
in their own language, we would not
be able to build up our nation.

That is why, Sir, I say that today
this historic Bill fulfils our national
traits and aptitudes, The Prime
Minister and the Home Minister have
joinsd together and this historic
measure has been achieved Sir, my
mother tongue is konkani. I speak
and say my prayers in Konkani. I
have learnt English. In my vast con-
stituency I speak in Marathi, Tulu
Hindusthani and Kannada, In Bombay
I got some knowledge of Gujarati. 1f
we keep our minds shut against lan-
guages, we will not be able to march
forward. We have to keep our minds
flung open far and wide so that our
country may become great and in the
next ten years to come we shall as-

suredly march ahead and achieve
more and more progress.
Dr. L. M. Singhvi: Mr. Depuly-

Speaker, Sir, the manner in which the
clause=by-clause passage of the Bill
was piloted was alarmingly casual and
supremely perfunctory, if 1 may say
so. The Minister of State who piloted
the clause-by-clause discussion exuded
much heat without being able to shed
enough light. I am reminded of a
cavalier inscription which says in a
cynical manner: “They say so; let
them say”. This appears to be the
attitude of the Minister of State who
piloted the clause-by-clause consi-
deration,

Sir, 1 feel that the constitutional
validity of the Bill is doubtful. Its
impropriety is obvious, I feel that
not specifying the purpose for which
English 1s going to be used and failing
to specify the duration and to delimit
it, the Government has shown scant
regard for the Constitution. I would
like to say also that after the Minister
of State treated us to several shifting
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variations of his versiong of what this
committee under clause 4 is going to
be, we were told finally by the Home
Minister that this committee is going
to be a statutory committee and not a
parliamentary committee. This
would mean that the Parliament would
be precluded from discussing the
report in a real and substantive way,
because we will not be able to move
any amendment or reject it or accept
it ag such.

In the end, Sir, I would like to say
that the Bill fails fully to assure
the nation that the Government
continues to be committed construc-
tively, ceaselessly, sincerely and un-
remittingly to work for the progres-
sive use of Hindi as the official
language of the Union. In having
failed to do this they have not only
acted in contravention of the spirit of
the constitutional provisions but also
in disregard of large public sentiment.

I feel that in rejecting the demand
for appointing a Commissioner for
Hindi the Government have also re-
jected the demand for ensuring that
Hindi shall be progressively used and
introduced for the official purposes of
the Union.

In the end, I would like to say that
for the next ten years the noblest,
the greatest and the most engaging
task of this nation would be to see to
it that Hindi is brought actually in
use as the official language of the
Union, and towards this task I hope
the Government would, in a much
more determined manner than they
have done hitherto, devot itself in a
sincere way.

! eww qoA W (Fwf)
I WL, AT &THA AT FETA
&, TrorTaT TR TreT w7 @ 1w
e a® N avfeafa 4 o < &,
va ¥ gg @z 0t §, ga ot g, & arrdy
ot qEGT FEE A Fesgaw A1 39
AT 9 RIE, @ it v A gw
%1 CF TETHFT AT § |
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g A 711 97 % 9237 w19 ¥ 9}
B E® A ¥ wawqr ¥ 9w omad
fw fadt w1 wrefos wmsi & fawma
& M9 &9 HYST F1 AT 1 3 Il
T, 3% ®1 g9 WO g W1 faar
AT F 39 O THAT FT FTF WG
¥ # uda | afwT g @2 & g 7
A AL FTAT g2 e faar awE
8 @TRY &, SOl gW Agl FX 90 |
fes g5 57 78 #1f 9 78 @ o
t—#ar f§ 35wt & Fer—fF o
¥ farat g7t fe #1 wqmra &7 #7
T 39 93 T aE F1 T -
T HITT T |

TAET &1 W&l aF &9 g,
T FANTET 1 I5 AT &7 HAT
HIX TEH WOAT FW FEAT OF 919 g,
AfFT TG T T & TT9 | AT FIH
FT R, W F1 fEw wmr H, av fF5A
wrTEt #, # ¥ gfaer 9 g
&1 Wl &, TP qIC A T AR T
& JATAT F1 2¥ET §ywAT 99 0 =Y
gfefeafa & swar #1 ¢ a@ ¥ e
AT SEL Z1 AqMAT § | FIF 0F A€
oTzHY §, 9 wr-faar 7@ 8 afz gw
g Sl &% f& 3g oo srefas
WTET T Teg-aTeT # A form w1 fadt
gEd oUW | feg, v 9 @) fow
T ;T Iu&! et T faat & qmm
o7 &< fogarar g2 | &fFT S S5
fagra AT se-fe@ &, ot wmar § 7Y
ft s €, afz 3w ¥ fea ® sw oW
AT FED E, F IEE AEEr F
1A g § | 3% fau o wafy aa
dr oY, 72 q¥r 7@ anfaq gd, 9w W e
AT FIAT WY AT AN g AT
¥ @Tdl WrFAT F q79 Freq 1 af "
araefTE afrd ¥ 9t 'F &1 g
wifew w1 aw fFe ag & fe=dt &1 et
Y 7Y WO RS § WY I B g-AET
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YT TANTET FT I+qd AT I+ TG
T 9T g, 5% a0 29 # faa s
=rfee |

gk el & f ot Ry &, s
s &, faere 8, wowamw &, wer R
2, T@ ¥ FEATY, TG A GHE F
A F F arayE o @ w e
¥ Wt o A ww @ § 1 O g
& wren § v qee 4@t @ g
w oy % g wfed g o W
&R ST, e, "Erg & antee
T g6 § WX @ ) A IRfaw
wINTHT & @Y & fgey § $ %
FTFA & | TFL AGC 9T q77, IEAT,
wqq § | qgi 9 ft yRfas Wi F
werar fe=t § 9 & gFT =iy |
o qg @4 g w1« adr feafa o
gt & orafs gfeqor arer /e & off gw
IeflE FT gFd ¢ fF F o =T &
srafars wrart & wemar fg § ST
Y 7edT I F T H F g0 A9 TF
T A #1 aF faft gw A Fa
wgar G Gar w0 @ F fam #
“@@'ﬂsmmmimm
T ¥ THE a7 A0fEy |

7 wfglr T A et #@
qgr 9X AT § | ST AT H AT
FT wfas ar afF 6T f fomeft 9aa
ST ® i fae wwe fag, St
Haq Wwrear § TR e = § o
Ft &, ar fagedy wrar Wy o7 &, S
7@ ey § Sat daa e # ¥ T8
A &% & | e A faw F FI W
a8 o A wr R

g W AT ¥ AR g
¥ & & & grn fF wr g faw
aeg & ferdy ®Y a1 , THHT AT FL )
afremre § s @ amar g fe
o THo Fo ¥ wWT et W afk el &
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faars s F1d F@ & TeifaE
FON & @ U F o1 F& fegedy oY
T & | O ofceafaat @i & 5
ATt A frf @ § AR <
FAA JEIR q@AT & o @ ¥ AW
feart 21 2 fr =g e st =
o fgdr & oleg #=ig 9w &
wXft B & o ofr T apfy @1 gferr
F TR FFTET W A A¥EL 9T qAT
#R IR W qrEt 1, gl o A
HTTATST 2, ITH1 978 &7 | O g
% @ #r 3 for W & A fewmdy
W & | WIS T T gET AT IAAT
HIET TEY T a0y Iy oo Wl gee
& | Tt ST ST WreT T #eadr
S & qE IEHT 99 F @ET A 59
TS g9 ZHS! T F44 o1 @ ¢ | Iq+
q1% 99 TG gar gt at & wreat §
& W " "]

1 s me (faeEi)
dfqur o gra s dfaam dar
farar 7 <@r & W S fEY A O
AT FT 9% faa o <@ & & 99 ey
agT [ % faare F9ar @y 7w a9 9%
fe fra oot & arz fe=dt ot wraw
& = faqr 9w 1 99 awg fedr &
wafesr ds TAfg e e ot
ZeT T a9 ¥ "gEa gl 4 5 awg
T & qwar f@y #1 a9 W ¥
w9 faemar 910 1 97 T oawE A
$g 0 Sex 4 | qF dfqum @ &
UF IOQHT 9957 J qg A9 F g
fF 9 9@ s 9% T farz qTw
A FT Y AT IT § T & qEeemia
¥ faoig @1 o &ifsg | @ W =
4zg a% # wafy wt g &t foar afe
ama & g wmr ¢ fF sw wret §
qT WY FX gl (% gH 59 F Fg1 &
# g ama Y e A FFATE AfFA
¥ g faae fem s sgw g o
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[ =t s amedt )
79 9Eg a9 7 g dgq €wa g fF
T4 79T qF § Afas 7 F 7 qu W@
a1 & fe=t o W & 17 oo ARl
T qft | ww TEiw S g FEr
T 7 At wet fawet 21 & S g

i et o S 3w fadaw 1 Tm A

T e F0H 91 | 8, AT §9F 474
q19 q9Y 79§ HIT TLHL HOT AT
¥ 5] G F1 a9 o, TawAr w7 & @
¥ @Y &, 9 WOl & H99 H, I9 g7
#1398 afe s A7 @A

whs 3 wem ¥ oA # fg=r 6w
WTTArT raTAt ooy o AT 8
# gz +ft =me g f& Mg A AW
AT ACFTC 39 & gaw ¥ ft 37 397
fm & =% zas fav @@t f20 ot
&1 wgar £ 5 J@ @it wEi § oge
wfgt & vF g7 ¥ g fqug fewn 2z
f aga Y gudr W@ wTd T s
%1 ¢ f5 fom o =r=at #v @y & AfF
fafe # dra< 19 §F §F F 377F %
Y & fawe = § aga *fers &1 7%
2, o g #1% uF G o s
T FFT IEE A9 € AT IART HAAT
a1 Fafoar 2, gasn o fgaferm @ o |
oF amryg fafT afs 79 & fau e
FT o1 w0 fow o mft wreng fawft
AT 7%, s & aifger wwedt § O
areey o 8, @t & wwma g v wraf
Wl S oF g afta # Ta=m g,
ITE WA F 0F gEe F faww A
Tga T e faw asd 2

JUTEA WETRH, UF aATd § W4T
sTAr § fase ®9 {4 T@AT AEAT g )
# za¥y gaqr ggAa g (% fg= £1 &9
raftfas tex adl darm s Afed,
7 frafeer & AT9 97, 7 9Tl & ATH
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TT 917 7 gt ¥¥r FF oEfas qrfea
FAR e | F 3 F IT AT ¥ g
T g fagin wudr &1 wwAfas
ghaarz a=mar 1 afew & oY o= oy
# 7y o7 W 7 fAoig fag @ &
T A 1 & a7 977 AF 29 F o qA07
gfF foam o § g w9y 05 a7
faota faar § fa wiea ¥ @0 g3 Wi
F faarse it AT F0 a1 o TR
afaum 1 gfee § Aot w3 TET
FHY FHTT q AT T A faw glame
TN FT W AF FEE W afay
¥ & A @ o gfeq armao
¥ oFAr med & gaar off et
3 fez & ooy &= a7 fam s =fed
TH (aqm o G717 1A A FI7 fAoig
EE ek

mx AT frarg =7 ¥ & 17 w4t St
q F8 FT HIAI T TZA FT AT |
AT ST AT ST 7t § o are
aq | afeafas @17 7 s=aw foar
& SR @ S T #E a afmfa
gU & | /IO STAT W ATy e W
4% e 9, 4g ¥ TF TIC AG FA
q | SfFe J9 4 7eq HIA 4

Tafa ma aar T, ofdw aea
A Tm

at wid St W wig @ 3 9 A
qga X AT 7 F A9 AT 6T g@ET
T AT EA 9 | g T S 5w
HqarT & fagqr &t Y wfow awg § 39%
@ T e 4, R U | ey o
F T TH ¥ g, 97 oqufa 9, 9 qu"
4, 9t @11 & qw 9 | @l TRy A
HfgarmifFmsmma an 9
A gt F oW 9 | gafag afz T w5
Sfaq TaAT & &Y T § 7w wy e
TEAT A AT Ay F 7w Ay stfea
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TgaT g A e Y ffaq e drm
T gAET F Afaw @ § Ay g
F afger & wr fgdy &1 Sifaw
T/ grm, S9! fasfas w7 g
g 777 AT ®

-

Mr. Deputy-Speaker: Shri Lal
Bahadur Shastri.

Shri J. P. Jyotishi: Sir, I have stood
up many times,

Mr. Deputy-Speaker: [ am sorry.
We have taken too long a time on
this Bill.

Shri J, P. Jyotishi; Sir, I want only
two minutes.

Mr. Deputy-Speaker: Order, order.
I have called Shri Lal Bahadur
Shastri.

Shri Lal Bahadur Shastri: Mr.
Deputy-Speaker, Sir, if the House will
permit me, I am prepared to speak in
Hindi, at least once. 1 do not know
if it is perhaps a subject on which it
might be advisable for me to speak in
English. Otherwise, I would certain-
ly prefer to speak in Hindi.

Mr. Deputy-Speaker: Then, many
Members of the House may not be
able to follow it.

st weTHETT et o S afpedy
wTeT WIRAT & d@afad g, IEERT wger
¥ g AIfore w1 T Fg = ¥ a7
&ferdy

Shri Lal Bahadur Shastri: There-
fore, 1 started in English. Sir, with
your permission, I shall say a few
words in Hindi first and then speak in
English.

T @ I #7 g9 ¢ F gy ww
¥ AT A o ard #E o § foed
qTET AW H T AW G qFT & AV
UF e FEEr 937 &Y away & fF oew
e /A Sft a1 g A 5
BE Il aamsa mEfFme
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qAT St oF 706 9 @ & W Ty et
A T W 37 A X+ qweaq
T Y Y A A, W A A
AT Fg T g gEIT AT oA
AT 7 F& 5 fav # 99 #7799
AT gAT | gHIR FTAT WET fai
39 fa= 1 wfae & awd= fear, i &
fae & AT FET § , AR wAAIT
AT E, IiA N FE THY Al 77w
71g 59 a7g Mfge 4 faad gF Feam
dar @ & aa o o F At Fwaar g
f& 7@ ®1 9% AFES § F7 w7
F AT F AT FW AHFT 8, AIT T
TG FH ATARL AAT, g—F F407
g a1 A § 2 & god &1 gy
T &g a1 &F F—afwa {79 a7g
¥ g sfagm & mifesesr w7
JITHY & FE9 § wuAr w7 A, @AY
T &7 R 4IST Jro9T gur | 7T g
= oqw f& & W 79 917 aga awa
qRAT § WicFew K @7 FifeL1ad
F F@t & | @ qg A g | B
a1 g7 & f% g0 @ daw A K7€ oy
a7 F, 78 mfearde # wifs arfear-
gz FY 39 IE F T @A g fF
BW ¥o, ¢y FUT mEfAE Fr @
g dogids av 1 ag F AT E 17
qifeads & 43 7 g4 U FT HqET
A FoF T W @ A1 I9 #T mremEy
2 A o fed | WA @ FA
oAT F, AT AL UG F AT g4
21, fsm & ¥o, ¥y FUT mwafagi o
w449 @Y, AeaT g, I & FrE 04t A
Fg forg & amge s &R, srow & o
T FHY Y, TATT A & gATE T fa<m
AT QRS G2 g), at 5w qf o,
FAHT ASAT AT FA=7 AET FY FF4AT |
zafae & sy sy g fa o of fawr
978 &Y @1 & I9F 1% g9 & A1al §1
w9 #7, &4 ¥ Feav fAAr 7 A
T3 | Y gw wodt T W F)1
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[ = a9 agge e )
T W wfRwge dwEe gy ®
TF Hel ST SHAT TG S F94 ¢ |

& fdaw s fr fey & a7
¥ oW T wTREt & @w R Y, e
W g afgeEr §, aaiem &, 19 7@
T Y T F FrE H2g A fF g 2w
#1 grf wg=r | 3§ 1 A & fag
fae g & a6 v oifeardz & s
¥ oz 79 w1, 39 gl
AfFr afearie & o1 w3 oo
fon, wifs ¥ @v9F g W)k w_A
F, A gal ¥, WAl §, A @Ay
feafa #Y g 39 &1 8RR FwEA &7
HYe1 foer fF ag @9 @€t & 1 & 7
¥ fog da< § f5 &6 w3 g9 ==+,
% ag 48 #1 gW & W 7 G w1
WA A ooy TGN F¢ a9 AT gH
@ 1 R fX &Y a1 3@ § dEww
N7 | S gAY FT AT THET
T firdt |

% =g Z=A ot &1 ATH @Y AT
ggdaT , Afew  wEER St F
T A foar | W 9g & AE WX A
¥ 3 %7 foweft 17 F7 g FT HTE FrEAQ
BT e g, AfEA T ww ¥
frrdra T wraan g o 2ea of 7 faer
g @ a6t #, goet fard F =T §
o g ® Ao gwm W oo
FT faar o1 f& gw Gar F1q9 @@,
39 F g ot w7 are A d=a ofr ¥ faenr
g, A% i & § W AT TR A
arat 7 aETAEAT e w6, & @Y
I Fi IR UF mR Nt qm A
arER qF Agt Fer fF ag S FTA
1 wfeaar ga @1 @ & A Tq FA
W &, T i 2, e A FTw
mi‘g?:,gqa-@mmmtgﬁl
fs 7 fag §% Fgr fr S w0 ¥
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TG w1 T | AfwT & 99 & am aww
T FTAT AR Wi @ @ w@
a4 /X Jad|@ g W@ § |
A T8 AT g A W T
fagz g 7€ & o=fE gq Tt ¥ U@
AT grafa 3@ @ & | B @F a9
¥ I FZ T F | @Y, I A AR
%1 faega g faar 9w wifs § &
g 1 & 3% A Y 97 7 F7&Gr W}
TFRER ft 7 Fgd @ T&F 9T |
fe 7o @z & o 7 v fr foaer
g% S A &, feet aw aedt w0
FT FIferw F4 &, 99 #7 Sfafwm, 9w
T FF TeeT THT GER WA O, GE
wifedt or g)m &1 T Ad,
TE A AT LA GU AT 918 WET
¥ guEl, TR oA ¥ A Iy
qr wEH ¥ 47 O« ¥ A1Y gW &L OF
gt @1 1 W ¢ fF R el
Arftearer e &Y, Afea feesfrag Wik
qTC aT¢ Fgd & % 919 o|r FE w217
7 3o fow & 99 #1 X qfewa g
wTT H OF A dar 1, 2] 39 &t
i =TT =ity faee

# st F oo &7 g | F "qwef
v oft €Y | ag ST STt g
T A A TG T FEAEE T
¥, afa wS F 0 §1 A 7AW, 9
¥ TH F, Tg A9 EF G R |
HHT OF WA & A A g & dga €
aga € @1d ¥ a6y § @@ w6 g
WX qg arq # o e g 9w e
# o sl F¥fr gaT W A AT
7 T qFAT, a1 gATS 3 A HIg TN
& gfed, spa Ay oy 7E g1 |l |
Zard wrerst ¥, Fifeegama d W
WO §, IF & WeE< WA H TF A0
A foar oma, & 4@ e 5 ag

12508
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wff TrE ) T & W AW S¥ Faw
FT FdT & I 414 7 | AfFT D A1
¥ AW FT WA T AT e w3
TR I A AR
AT AT @, gL a9 aF
ST q@, 9 aF fedr 9w % e
T A Y a9 IF WL A HASA F TR
¥ amar Tred, a1 s ey fafres
|G ¥ Fg, ¢ A faw A @@,
®E TF AT A @ S ow AR
I WA IR Wy ¥
G WY T 3 F g WA A W
fata w1 a1 g wwE & gw =y
N RE @ LA W W
atosa gaT § ¢ &8 & & wid ey
o F ok g 6% 2 @ & WK
fet o ®1€ og At Taw & wwd
%1 €1 g ¥ fear T @, waeh g
& fad a1 smaefy, & 7Y o 5
FF W T I F 9wt g 9w
faoge & & favta gy W€ Fed
tfrga iy & & s
gy & | A g 2faw & ar A
AT &, oY aferor s qme F g
Tt § R oY fgRt s €, s
T FY A OF F1T /A R, A€ T@
t e figr &t gt wfawm & o amw
g &1 € W ag W FIAw @,
o g9 @ B @ FQ §, 7
§ 1 gy ara 9 & o 91 o fg=r sy
T S 7@ T T qAW wEer F
wgfaa & @g o g sw9
AT wfed | TF A FE avaT A ST
w1, W gF gF g BT FTA
ifgd i g e T o Y 19T
F{ X T | F TF FT AT E AT
foF st qrEeT A FET 41 A WA
wgr, f gt & o samar =+ g
qifgd 97 SRw # Wi gy AEY oy
STt | W 9 W g o @S
AfieT qgi warRT @Y w1 Afgy g

fgdt €Y ST STy | FTET T W
TR #1237 9TfEd | g e faamy
2 a1 g fawmr 2, afew 3 sfedr

A0 A & 48 w7 gd g
T w2 i fE A § ¥ i
& Ta wfaea, foo WY @€Y, wWuAT
F14 fet & &7 | I7H! 4g Fo g
Tg A wTaaT g | {9 ager ot agr
q1 & § T fegad | 491w @
ST ¥ T, 98 0F WRed #1 A4 &
I8 ¥ IT F A F1 9T fE= ¥ A
faar | WX AR wEw a1 fage @
e AT T AT 59 a6 T
fagarg @ @t =T w2t #1  T==
F AR AT W F OAAT FAT
W ¥ Afuw mwm § o #7 oad
AT STEAT I 7 | 79T EY fae w1
q1gat g fr g4 gt @ fF s S
A Fg1 i ga #1 awAifas sw T Fmra
1T | 39 F 3T T g9 Fifaw 7% f*
fgr 1 aomT fre, fgedt #1 g7 @9
1T |79 §Y 5T qTF TF AT, TF FIHA
for, T F e vt Fior T ad
aq @ "o %1 o feqfa & gasr &7
HoR FAT ATCET |
I am sorry, Sir, that both Shri An-
thony and Shri Ranga tried to create
an impression that the hon, Prime
Minister does not stand on his old
assurance and partly perhaps they
held me responsible, in a way, that I

am not trying to fulfil the assurance
of the hon. Prime Minister,

Before I say anything, may I in the
very beginning again read out, to
remind the House, as to what the
Prime Minister had said the other day
while speaking on this Bill? He had
said:

“] had given on the last occas-
ion an assurance about no major-
change being made in regard to
the use of English without the con-
sent, without the approval of the
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non-Hindi-speaking people. That
was made by me and that re-
presents not only my view point
but the view point of our Govern-
ment. And, when it was made, it
was clear to me that it was made,
largely, with the approval cf this
House.”

He further said:

“We ctand by that completely.
There is not an iota of difference
from what we had said then. And,
apart from tha*, what I may have
said or not said, there are circum-
stances in the country which inevi-
tably point to that direction.”

This is what the Prime Minister has
again said in thig House and I do not
think that a better reference could be
made on the subject making the posi-
tion absolutely clear as to what the
attitude of the Prime Minister is and
what the attitude of the Government
of India would be on this matter, [ was
rather surprised that only for one
word, Mr. Anthony tried to make a
distinetion between what I said and
what the Prime Minister had said, in
spite of these observations of the
Prime Minister, because I did not ac-
cept the word ‘shall’, did not accept
that ‘may’ should be substituted by
‘shall’, He said, the Prime Minister
goes one way and the Home Minister
is going the other way,

I am sorry, Sir, I shall take a few
minutes more.

Mr. Deputy Speaker: Take your
own time.

Shri Lal Bahadur Shastri: Even on
those two words ‘shall’ and ‘may’ may
I place before the House what the
Prime Minister had said? Mr. Frank
Anthony asked the Prime Minister,

“How  are the non-Hindi-
speaking people going to be con-
sulted? How is ‘may’ going to be
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prevented from being interpreted
as ‘may not'?”

The Prime Minister:

“I shall deal with those points.
I do not see how this Bill was go-
ing to say anything about the con-
sultation of non-Hindi-speaking
people.”

..Shri Frank Anthony:
“Why not?”
The Prime Minister:

“l say according to my thim-
king, it is quite absurd and un-
constitutional.”

..Shri Frank Anthony:

“Why is it unconstitutional?
Give us some reasons. | am g law-
yver and the Prime Minister also
is. Why is it unconstitutional?”

The Prime Minister:

“The assurance has nothing to
do with the Bill or the Act being
passed in this Parliament by the
vote only of one part of the Parlia-
ment. The whole thing seems to
be absurd on the face of it, limit-
ing the power of Parliament,
limiting the power of Assemblies
and other bodies in that way....

Shri A. P, Jain: This is perfectly
right.

Shri Lal Bahadur Shastri:

“It is an assurance which has
to be given effect to in other ways.
For the Government to see to it
that nothing is done against it,
for the Government when the time
comes to consult the State legis-
latures also, I can understand.
But to say in this House we give
an gssurance that a future legisla-
tion will have to be passed by
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only one half, or whatever the
figure is,—is may be two
third and others should not
vote, seems to be quite extraordi-

nary..

And then he added:

“Asg for the words ‘may’ and
‘shall'—] would again say that
when people get excited they do
not see quite straight—the word
‘may’ is the most ordinary word
always used in this connection in
the English language.”

Then, at the end, he said:

“] disagree with the hon.
Member in this context. I say it is
not the natural meaning in this
context”.

that is, ‘may’ means ‘may not’.

This is what the Prime Minister had
said. I shall not actually quote what
1 had said. But I can say this much
at least that I had put forward this
idea in a much milder form and milder
manner. So to create that impres-
sion, as I said, that I was going in
some other direction or moving in
some other direction is not at all
justified,

Then, there was a good deal of dis-
cussion over the appointment of this
committee, And agin, it was said that
we were trying to commit a3 fraud on
the Constitution or..

Shri Tyagi: Deliberately.

Shri Lal Bahadur Shastri: And we
are trying to somehow deceive this
House. Mr. Anthony said a good deal
as to what had happened in the last
meeting of the Parliamentary Com-
mittee. With your permission, I shall
only mention one or two matters.
When the Committee wag formed, ap-
pointed—the last Committee of Parlia-
ment— the Committee decided to
adopt a set of rules for regulating
its procedure. One of the rules
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adopted by that Committee was that
the sitting of the Committee shall be
held in private. Mr, Anthony gave
the impresion that the proceedings of
the Committee were deliberately kept
confidential and secret and the
press was not allowed. The hon.
Members will see that the Committee
itself had framed rules for itself and
one of the rules was that the proce-
edings of the Committee shall be held
in private. May I also add that all
Members of the Committee including
Members of Opposition were agreed
on this peint. Only Mr. Anthony,
of course, dissented. But it will be
seen that all the other Members, both
of the Congress Party as well as Mem-
bers of the Opposition, unanimously
agreed that the proceedings of the
Committee should be held in private.

Further on, I may say, how voting
was resorted to Mr. Anthony said, “A
whip was issued and no Member was
free to vote or express his opinion.”
Even in this regard, he is not correct.
Voting was resorted to on four or five
occasions chiefly in discussions over
matlers of detail or emphasis and on all
occasions the majority of thie Members
of the Congress Party anc almost all
Opposition  Members, o¢xcept Mr.
Anthony, voted together. There were
the notes of dissent alsu-—notes written
by Members of the Congress Party. The
minutes of dissent were submitted by
Mr. Anthony on one side and Dr.
Raghu Vira, Shri Harish Chandra
Sharma, Shri Bhanj Deo on the other
and a note was also given by Shri P. D.
Tandon and Dr. Govind Das indicating
their dissatisfaction with the majority
report. There ig nothing here to sug-
gest even remotely any cracking of the
Party whip as was mentioned by Mr.
Anthony. May I also add that when
the copies of the Committee’s report
were sent to a State Government, the
the Madras Government issued a me-
morandum expressing their general
agreement with the Committee’s stand
and differing with the approach indi-
cated in Mr. Anthony's minute of dis-
sent to the Committee's report?
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1649 hrs.

[MR, SPEAKER in the Chair]

So, the House will thug see that there
was a good measure of agreement, a
common approach on various matters.
Of course, on certain matters, on im-
portant matters, there were differences
of opinion, but the effort was to evolve
something which would be acceptable
to the whole country.

Now, it has been suggested that
there should be a committee of 50
or 60 or even 100—one of the Mem-
bers said. Are we going to form
such an unwieldy Committee to
consider such a vital matter? This
Committee should be a purposeful
Committee. This Committee will be
considering most delicate matters
concerning the different parts of the
country, questions concerning the
language, the official language. So,
it would be much better to have a
small Committee—and then 30
will not be a very small Committee—
which can function with some pur-
pose behind it and evolve something
which would be generally, as I said,
acceptable to the country as a whole.
I, therefore, feel that the appoint-
ment of this Committee, as suggested
in this Bill, is perfectly all right
It is just possible—as I said, I do not
know much of English—that some-
times I may say or I may have sa‘d
‘parliamentary committee:. I do not
know. I have not seen my speech.
But if Shri Anthony and Shri Kamath
will catch me and says ‘You had used
the word ‘parliamentary committee’’,
I would say that if I had used it, 1
had used it perhaps without fully
understanding the connotation of it.
What I meant throughout was a com-
mittee of Parliament.

Shri Hari Vishmu Kamath: In your
absence, your colleague deflnitely
said so.

Shri Lal Bahadur Shastri: But the
unfortunate part of it is that, how-
soever my colleague might try to
answer and explain it—he might have
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slipped—Shri Kamath would not
accept what he would say now. After
all, sometimes if we accept our mis-
take, Shri Kamath should certainly
accept that much. But I do not know

what happened; I was not present
then.

Shri Hajarnavis: On a matter of
personal explanation. I did some-
thing which no lawyer ought to do,
namely, gave an opinion without con-
sulting the books, and I safeguarded
my own position by saying that T
cannot say. Having consulted the
books now and gone into the ques-
tion, I find that it cannot be describ-
ed as a parliamentary committee,

Shri Nath Pai: We drew your
attention to that at that time.

Shri Hari Vishnu Eamath: He
said, ‘entirely’, ‘without reservations’
—all these expressions were usad.

Shri Hajarnavis: On the two as-
pects, I said 'it would resemble a
parliamentary committee, namely..

Dr. L. M. Singhvi: He said ‘all the
cnaracteristics of parliamentary com-
mittee’.

Shri Hajarnavis:
take.

I own my mis-

Shri Lal Bahadur Shastri: He is
a lawyer and I am a layman.

Shri Hari Vishnu Kamath: So am
[—a layman.

Shri Lal Bahadur Shastri: The
views are different. But we are quite
clear about our intention. Shri
Frank Anthony said ‘the cat is out
of the bag' and all that. Those obser-
vations, imputing motives, are whally
unjustified. It is quite clear that in
this matter Government must have
its own say. It is such a vital and
important matter that it could not be
left to anyone else. Of course, Gov-
ernment must know the views of
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State Governments, Government must
know the views of Parliament. These
are absolutely important things. But
after all, the implementation of it has
to be done by Government.

Shri Bade: He said not only ‘the
cat is out of the bag’, but ‘it 15 a
deliberate fraud'. Those undignified
words were used,

Shri Lal Bahadur Shastri: [ do
not mind his words. [ do not want
to waste much of the time of the
House. 1 do not mind his words. Of
course, he has been using very strong
language. But I have never said a
word iike that in reply to him, nor
am | capable of doing so. But as I
saild, the appointment of this Com-
mittee, is an important provision of
this Bill, and the purpose is that a
Committee of Members of Parliament
should give thought 1o this matter
be'ore Government shall proceed to
take any decision in this regard.

As regards Shri Ranga, I do not
want to say much. 1 have already
read out what the Prime Minister had
said. I would say 1 was amazed, not
onve, but twice at least or may be
thrice, at what Shri Ranga said. He
had referred to what the Prime Min-
ister had said and said that the assur-
ance was not being fulfilled—some-
thing like that. He showed me an
advertisement also which had appear-
¢d in The Hindu, 1 do not deny it
It was given by our Information and
Broadcasting Ministry. 1 was shock-
ed at what Shri Ranga said. If he
will comparc what 1 have rcad out
just now word for word with that has
appeared ‘in the advertisement in
The Hindu, he will find that it is
exactly the same. There is absolutely
no difference. If the Prime Minister's
words are not complied with, if the
Prime Minister's words are not ful-
filled, where will we be? Where will
this Government be?

It is a wvery serious matter
I say it in all gseriousness that
it is our duty as his colleagues and
as members of his Cabinet to see
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to it that his wishes, his desires on
such vital important matters are
completely fulfilled. The difficulty
with Shri Anthony is that he will
catch the words, not the spirit. He
does not mind what the spirit of his
speech or of his observations are. To
deal with that is a wvery difficult
matter, and the result is that in spite
of what the Prime Minister said the
other day in his speech, which I am
aware has given great satisfaction
outside,—I am especially talking of
the non-Hindi speaking areas—if the
word “may"” is not substituted by
“shali”, all kinds of interpretations
are put on it; it is not for me, it is
for the House to judge whether the
attitude adopted by Shri Anthony or
Shri Ranga was in any way justified,
But T was most amazed that of all
persons Shri Ranga should be refer-
ring to the old Muslim League dis~
pute and saying that we did not en-
ter into any compromise with the
Muslim League then in U.P, and his
pointing out that it led to the division
of the country or the partition of the
country. Well, it is something which
has amazed me and pained me the
most, I never knew that the policy
of the Swatantra Party was also that
of the division of the country.

Shri Ranga:
India,

It is for unity of

Shri Lal Bahadur Shastri: What
Shri Ranga said was like that, ind I
think he will see it if he is good
eno:ugh to go through the speech
again. I have no doubt that he must
have created tremendous embarrass-
ment for his other colleagues outside.
After all, in his party there are others
also who do not come from Andhra,
and they must be forewarned as to
what the attitude of the leader of the,
Swatantra Party is in regard to the
unity and solidarity of the country.

Shri Kamalnayam Bajaj (Wardha):
His leader Rajaji advocated partition.

Shri Lal Bahadur Shastri: But, on
the whole, I must admit that there
has been a general agreement, -and
this House has exhibited a wonderful
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gpirit. Barring half a dozen speeches
here and there, the House fully rea-
lises the importance of this measure,
and instead of getting compliments
from the Members of the Opposition
for moving this Bill much earlier than
26th January, 1965, there were some
Members—as | said only may be four
or five, not more than that—who have
criticised us. We did it, as the Prime
Minister said the other day, only to
remove all doubts in the minds of
those who come from the non-Hindi-
speaking arees.

After all we have to consider the
practical steps. It ia impossible to
introduce Hindi for all purposes or
even in regard to certain specific pur-
poses at once. How do we do it?
After all, there is one extreme, |
know there is one extreme which
says that it has to be done imme-
dimtely. 'There is the other extreme
which says that it should never be
introduced, and it is the opinion wmay
be of a wvery small number that the
provision of the Constitution itself in
regard to language should be scrap-
ped. These are the extremes, and
between these two extremes we have
to devise ways and means to carry
the country with us in so far as
evolving of our official language policy
ig concerned.

17 hrs.

Hindi is there according to ‘he
Caonstitution, but other regional lan-
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guages must grow and develop, «ad
they are developing, they are grow-
ing, and Hindi has also to grow. But
Enjish has also to continue during
this interim period 1 quoted the
words of the Madres memorandum
the other day in which they had
said that it will have to be English,
it will have to be used, and it should
be some form of prolonged bilingu-
alism. I think that is the correct
position. If we are practical people,
and we have to be, we must pursue
this course and then alone Hindi will
also grow as also the whole zountry.
I agree that this is an important
occasion, and as some Members said,
in a sense it is historic also. 1 can
say that my effort has been through-
out to steer clear extreme views
as I said just now. | wanted to
avoid controversies. [ have kept my-
self constantly in touch with different
viewpoints and I would again appeal
that on this national question let us
rise above party and political con-
giderations. Let us be practical and
let us take practical steps. A common
language 1 agree is an important
medium of creating a common bond
among our ocountrymen  Let us,
therefore all of us, wunite in our
efforts to build up and streng-
then our country and make India a
strong and united nation.

Mr. Speaker: The question is:

L the Bill, as amended, be

The Lok Sabha divided.

Division No. 23]

Abdul Wahid, Shri T
Alva, Shri Joachim
Aney, Dr. M. S,

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajaf, Shri Kamalnayun
Balakrishnan, Shri

AYES

Bhanjs Deo, Shri L. N.
Bhattacharya, Shri C. K.
Bist, Shri J. B 5.
Brajeshwar Prasad, Shri
Chakraverti, Shri P. R,
Chanda, Shrimati Jyotsna
Chandrasekhar, Shrimati

[17.04 hrs.

Daji, Shri

Daljit Singh, Shri

Doas, Shri N. T.

Deo Bhanj, Shri P. C.

Deesai. Shri Morarii
Deshmukh, Dr. P. S,
Deshmukh, Shri Shivaji Rao S.

Balmikl, Shri Chaudhry, Shri C. 1. Dihaon, Shri

Barua, Shri Hem Chavan, Shri D, R. Daouleshwar Merm.l, Shri
Barua, Shei R. Chavds, Shrimati Dinesh Siogh, Shri
Basappa, Shri Chettiar, Shri Ramanathen Dubey, Shri R. G.
Bhagat, Shri B. R Chuni Lal, Shri Dwivedi, Shei M. L.

Btakt Dar<han, Shri

Elaysperumal, Shri
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Pirodis, Shri

Gahmari, Shr

Gaitonde, Dr.

Ganapati Ram, Shri
Gandhi, Shri V. B.
Ganga Dewi, Shrimati
Gopalan, Shei A. K.
Gupta,”Shri Priya
Gupts, Shri Ram Ratan
Gupta, Shri Shiv Charen
Hajarmavis, Shri

Hansda, Shri Sudbodh
Haq, Shri M. M.
Hasarika, Shri J. N
Hedue. Shri

Hem Raj, Shri
Himatsingka, Shri
Jadhaw, Shri M. L.
Jagyivan Ram, Shre

Jaio, Shri A. P.

Jamir, Shri 8. G.

Jedhe, Shri

Jena, Shry

Tha, Shri Yogendra
Joshi, Shrimati Subhadra
Tyotishi, Shri J. P.
Kabir, Shri Humayun
Kadadi, Shri

Kamath, Shri Hari Vishnu
Kanungo, Shri

Kar, Shri Prabhat
Kedaria, ShriC. M
Keishing, Shri Rishang
Khadilkar, $hri
Khanna, Shri Mchr Chand
Krishna, Shri M. R.
Kunban, Shri P.
Kureel, Shri B. N,
Lakshmikanthamms, Shrimati
Lalit Sen, Shri

Laxmi Duass, Shri
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab, Shri

Malaviys, Shri K. D,
Malhotra, Shri Inder J.
Mallish, Shri U. §.
Manaen, Shrt
Mandsl, Dr. P.

Mandsl, Shri Yamuna Prasad

Bade, Shri

Bagri, Shri

Basant Kunwari, Shrimati
Brij Raj Singh, Shri
Govind Das, Dr.
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Maruthish, Shri
Mehrotra, Shri Braj Bihari
Mehta, Skri Jashvant
Melkote, Dr.

Menon, Shri Krishna
Mirza, Shri Bakar Alj
Mishra, Shri Bibudhendra
Miera, Dr. U,

Morarka, Shri

More, Shri K. L.

More, Shri 8. S,
Mukane, Shri

Mukerjee, Shri H. N.
Murthy, Shri B. 5.
Muthish, Shri

Maik, Shri Maheswar
Meir, Shri Vasudevan
“anda, Shri

Maskar, Shr P. 5.

Nath Pai, Shri

Mehru, Shri Jawaharlal
Migam, Shrimati Savitr,
Ora, Shri

Punde, Shri K. N.
Pandey, Shri Vishwa Nath
Patel, Shri Chhotubhai
Patel, Shri Man Singh P.
Patel, Shri N. N

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. §.

Patil, Shri M. B.

Patil, Shri 5. K.

Parnaik, Shri B, C

Pillsi, Shri Natsraja
Pratap Singh, Shri

Pari, Shri D. D.
Raghavan, Shri A. V.
Raghuramaizh, Shri

Raj Bahuadur, Shri

Ram, Shri T.

Ram Sewak, Shri

Ram Swarup, Shn
Ramdhani Das, Shri
Rampure, Shri M.

Rane, Shri

Ranga Rao, Shn

Rao, Shri Krishnamoorthy
Rao, Shri Muthyil
Reddiar, Shri

NOBS

Gupta, Shri Kashi Ram
Kakkar, Shri Gauri Shanker
Ram Singh, Shri

Shashank Manjari, Shrimati
Shastri, Shri Prakash Vir
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Reddy, Shri Eswars
Saha, Dr. S. K.

Sahi, Shri Rameshwar
Samanta, Shri §. C.
Samnani, Shri

Saraf, Shei Sham Lal
Saty Dewi, Shri
Sen, Dr. Ragen

Sen, Shri A. K.

Sen, Shn P. G.

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Sham Nath, Shri
Sharma, Shri D. C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Sheo Narain, Shri

Shree Narayan Das, Shri
Shrimali, Dr. K. L.
Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri R. P.

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sonavane, Shri

Soy, Shri H. C.
Subbarman, Shei C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Swamy, Shri M. N.
Swaran Singh, Shri
‘Tantia, Shri Remeshwar
Thimmaish, Shri
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. 5.

Tule Ram, Shri

Tyagi, Shri

Uikey, Shri

Upadhyays, Shri Shiva Dutt
Varma, Shri M. L.

\ enkatasubbaish, Shri P,
Vidyalsnkar, Shei A. N.
Vimls Devi, Shrimati
Virbhadra Singh, Shri
Vishram Prasad, Shri
Wadiwa, Shri

Yadah, Shri N. P.

- .

Singhwi, Dr. L. M.
Swamy, Shri Sivamurthi
Tan Singh, Shri

Utiya, Shri

Yashpal Singh, Shri

**One name could not be recorded.
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.Mr._Speaker: The result of the divi-
sion is:

Noes 15.

The motion was adopted.

Ayes 188;

o ATTEY . wenw WeRW, IEE
iy & & a1 wieE &
g1

WeqN WEAT : WA, }IET |

(Shri Bagri then left the House.)

ot ¥¥ : qAE WERT, § A e
qEATE |

1706 hrs.

COMPULSORY DEPOSIT SCHEME
BILL—contd.

Mr. Speaker: We had decided that
we would continue with the discus-
sion of the Bill till it is finished. The
Private Members’ Resolutions that
were fixed for yesterday were put
up today, and we had expected that
we might be able to start the non-
official business by 2:30. But that
was not possiblee And now, at
5 O'clock, we have also fixed the
further discussion on the Compulsory
Deposit Scheme Bill. There was an
objection taken and I was asked to
give a ruling on that matter. I am
prepared with that also. So, we hrve
to postpone one or the other, because
both cannot be taken. Either the
non-official business can be taken up
now or the further discussion of the
Compulsory Deposit Scheme Bill
(Interruptions) .

Shri Harl Vishnu Kamath (Hoshan-

gabad): We can take up the Com-
pulsory Deposit Scheme Bill on
Monday.

Shri A. P. Jain (Tumkur): The
Compulsory Deposit Scheme Bill may
be taken up now.
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Shri Gauri Shankar  Kakkar
(Fatehpur): It may be taken up on
some other day.

Mr. Speaker: There is one diffi-
culty. If we do not take up the non-
official business toiay, that will lapse.

Shri Daji (Indore): We have 2
hours for non-official business. It is
the only period when private Mem-
bers’ Bills and Resolutions could
come up. So, one hour will not be

sufficient. 2% hours must be allotted
next week.
M. Speaker: W can give one

hour to the first Resolution. There is
only one hour left to the first Reso-
lution tabled by Shrimati Subhadra
Joshi. If we can allow that, the
second one can be taken up only for
five or ten minutes. But that will not
Japse then, and it could come up
again.

What about the Compulsory Depo-
sit Scheme Bill?

Some Hon Members:
taken up on Monday.

Tt can be

Mr. Speaker: As regards the merits
of that Bill, we can continue the dis-
cussion on Monday, but I will take
only five minutes for disposing of the
objection that had been taken.

Shri S. M. Banmerjee {Kanpur):_We
have to raise other points also, Sir.

Mr. Speaker: I am not concerned
with them. They could be dealt with
as and when they come up. Now,
there is only one point.

Shri S. M. Banerjee: The hon.
Minister submitted yesterday that
this House cannot move such a mo-
tion.

Mr. Speaker: I am going to give
my decision on that. Now, an objeec-
tion was taken, and & m:'-tior.'t has
been made by Shri A. P. Jain that
this House advise the Government {0
ask or call for the Attorney-General
to come and give his opinion on the
constitutional point whether the



